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LOK SABHA DEBATES

LOK SABHA
Monday, December 7, 2009Agrahayana 16, 1931 (Saka)

The Lok Sabha met at Eleven of the Clock.

[Mabam Speaker 77 the Chairl

FELICITATION TO INDIAN CRICKET TEAM
[English]

MADAM SPEAKER: Hon. Members, it is a matter of
immense pride that the Indian Cricket team by registering
an emphatc victory over Sri Lankan team in the Mumbai
Test Match played at the Brabourne Stadium yesterday
has not only won the on-going series but has achieved
the enviable feat of being the No. 1 team in the ICC
Test Rankings, an accomplishment the country has
achieved for the first time in the history of Indian cricket.

This tremendous achievement which has won the
hearts of every Indian has been made possible by the
grit and determination displayed by our team under the
able captainship of M. 8. Dhoni and the splendid
performances by Virender Sehwag and others. M. S.
Dhoni has also become the second player in the history
not to lose a single match in his first 10 tests.

I am sure the House would join me in congratulating
the Captain and the players of the Indian cricket team
on achieving this historic feat and wish them all the best
in their future endeavours.

[English]

MADAM SPEAKER: Now we shall take up the
Question Hour.

11.02 hrs.
ORAL ANSWERS TO QUESTIONS

MADAM SPEAKER: Q. No. 241—Shri G.M.
Siddeshwara—Not present.

Shrimati Yashodhara Raje Scindia.
Link Roads under PMGSY
+

*241. SHRIMATI YASHODHARA RAJE SCINDIA:
SHRI G.M. SIDDESHWARA:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the Government proposes to connect
each village with a link road under the Pradhan Mantri
Gram Sadak Yojana (PMGSY) in the country;

(b) if so, the details thereof;

(c) the number of villages in the country identified so
far to be connected with link roads including those in
Karnataka;

(d) the number of proposals received so far in this
regard from the States and the action taken thereon; and

(e) the funds, if any, allocated, released and utilized
for the purpose during the current year, State-wise?

[Translation]

THE MINISTER OF STATE IN THE MINISRY OF
RURAL DEVELOMENT (SHRI PRADEEP JAIN): (a) to
(e) A Statement is laid on the Table of the House.

Statement

(a) and (b) Under Pradhan Mantri Gram Sadak
Yojana (PMGS&), the Ministry of Rural Development
provides funds to the State Governments to provide all
weather road connectivity to all unconnected eligible
habitations having population of 500 persons and above
in the palin areas and 250 persons and above in the
Hill States, Tribal and Desert Areas.

(c) 1,35,456 habitations are targeted to be provided
road connectivity under PMGSY incluidng 269 habitations
in Karnataka.

(d) The project proposals for construction of 1,03,273
road works to connect 95,613 habitations under PMGSY
have been received from the States/UTs since inception
of the scheme. Out of these, the project proposals for
construction of 1,02,563 road works to connect 95,081
habitations have been cleared by the Ministry of Rural
Development. The details of the proposals received and
cleared by the Ministry are given in the enclosed
Annexure-I|

(e} An amount of Rs. 8635.55 crore has been
released to the States/UTs against which an expenditure
of Rs. 8169.19 crore has been reported by the
States/UTs during the current financial year (up to
September, 2009). State-wise details are enclosed in the
Statement |.
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Statemen |
Proposals received and cleared by the Ministry
Sl.No. State Proposals Proposals
received cleared
1 2 3 4
1. Andhra Pradesh 6196 6196
2. Arunachal Pradesh 687 687
3. Assam 4643 4643
4. Bihar 9029 9029
5.  Chhattisgarh 5320 5320
6. Goa 20 90
7. Guijarat 3082 3082
8. Haryana 420 420
9. Himachal Pradesh 2100 2100
10. Jammu and Kashmir 1379 885
11.  Jharkhand 1930 1930
12. Karnataka 3228 3204
13.  Kerala 953 953
14.  Madhya Pradesh 12371 12371
15.  Maharashtra 4891 4737
16.  Manipur 980 980
17. Meghalaya 409 409
18.  Mizoram 191 191
19. Nagaland 249 249
20. Orissa 7519 7519
21.  Punjab 761 761
22. Rajasthan 11705 11705
23.  Sikkim 380 380

fo Questions 4

1 2 3 4
24.  Tamil Nadu 4970 4970
25.  Tripura 959 959
26. Uttar Pradesh 15708 15670
27.  Uttaranchal 624 624
28. West Bengal 2327 2327
Total 103101 102391
Union Territories
29. Andaman and Nicobar 18 18
Islands
30. Dadra and Nagar Haveli 75 75
31. Daman and Diu 0 0
32. Delhi 1 1
33. Lakshadweep 0 0
34.  Puducherry 78 78
Grand Total 103273 102563

Statement I

Funds released and expenditure during the current
financial year 2009-10

SI.No. State Released upto  Expenditure upto

September, 2009  September, 2009
(Rs. in crore) (Rs. in crore)

1 2 3 4

1. Andhra Pradesh 455.00 428.89

2. Arunachal Pradesh 206.52 127.51

3. Assam 750.00 532.91

4, Bihar 1004.51 622.18

5. Chhattisgarh 329.91 441.57

6. Goa 0.00 0

7. Gujarat 117.80 84.36
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5 Oral Answers
1 2 3 4
8. Haryana 158.41 142
9. Himachal Pradesh 53.95 110.57
10.  Jammu and Kashmir 163.20 136.19
11.  Jharkhand 149.74 165.99
12.  Karnataka 438.01 441.03
13.  Kerala 77.11 42.39
14. Madhya Pradesh 1218.22 1080.09
15.  Maharashtra 499.18 473.14
16.  Manipur 58.16 53.35
17. Meghalaya 0.00 9.8
18.  Mizoram 28.58 32.71
19. Nagaland 60.02 40.19
20. Orissa 785.95 695.99
21.  Punjab 182.10 136.89
22, Rajasthan 260.00 355.37
23.  Sikkim 71.80 44.93
24. Tamil Nadu 257.00 288.19
25.  Tripura 89.49 128.29
26. Uttar Pradesh 1070.89 1278.79
27.  Uttaranchai 0.00 53.24
28. West Bengal 150.00 222.63
Total 8635.55 8169.19
Union Territories
29. Andaman & Nicobar 0.00 0.00
Islands
30. Dadra and Nagar Haveli 0.00 0.00
31. Daman and Diu 0.00 0.00
32, Delhi 0.00 0.00
33. Lakshadweep 0.00 0.00
34.  Puducherry 0.00 0.00
Grand Total 8635.55 8169.19

fo Questions 6

SHRIMAT! YASHODHARA RAJE SCINDIA: Hon’ble
Speaker Madam, it is matter of grave concern that
whenever we visist our parliamentary constituencies, we
come across many such villages, which remain
unconnected under Pradhan Mantri Gramin Sadak Yojna
as a missing link.

Madam Speaker, through you, | would like to know
from the hon’ble Minister whether the Government is
taking care to connect those villages which remain
unconnected due to missing link. My concern is that
there are such villages where big bridges are not
constructed and there are also such villages which are
yet 1o be sanctioned under phase-9 of PMGSY.

Madam Speaker, through you, | want to know from
hon’ble Minister whether proposal sent by Government
of Madhya Pradesh through its demi-official letter no.
843/22/DRDA dated 22-1-2008 has bee approved or not.
Whether three year old proposal of Madhya Pradesh
Government sent through letter no. 1187/22/DRDA dated-
2007, is still pending. Whether proposal sent through
the Demi-official letter no. 835/22/DRDA dated—2008 has
been approved?

SHRI PRADEEP JAIN: Hon'ble Madam Speaker, we
will gather the specific information as desired by hon’ble
Member but the proposals sent to the Government of
India by the Government of Madhya Pradesh, have
already been approved. Hon’ble Member has mentioned
about a specail letter, we have a chart, it is mentioned
in the chart that works worth Rs. 5519 crore have been
allotted to the Government of Madhya Pradesh.

Madam, this scheme is meant for connecting the
unconnected habitations, scheme was introduced on 25th
December, 2000 to connect all those habitations having
population of 500 and the terrain and desert areas having
population of 250. This scheme was started on 25
December, 2000. There have been demands to connect
all the villages in each State under the said scheme,
because majority of population of our country live in
villages. Seventy two per cent population of our country
live in the villages. We have to connect every village
and the provision was made under PMGSY to upgrade
the existing roads over there. What hon’ble Member has
desired, is a specific matter. We will get the matter
examined and inform you accordingly.

SHRIMATI YASHODHARA RAJE SCINDIA: Hon'ble
Madam Speaker, hon’ble Minister has furnished the
details of the scheme started during NDA Government
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that was a dream of Hon’ble the former Prime Minister
of our Government. We all are aware of his criteria. |
am saying only that we will have to through such
habitations carefully to achieve set objectives. That is
why | had demanded for those proposals which have
not been approved by the Union Government till the
date after passing a period of three years but perhaps,
through you Madam, hon’ble Minister has assured the
House to look into this specific matter and inform
according by | would thank him for the same.

MADAM SPEAKER: It is all right. She has thanked
hon’ble Minister. She has not asked any question.

SHRI MADAN LAL SHARMA: Hon'ble Madam,
through you, | would like to draw the attention of hon’bie
Minister that PMGSY is a good scheme. It has been
implemented in the entire country and network of roads
is being built by the said scheme. Now this scheme is
running in to phase-7 but the roads and the links which
were initiated in phase-1, are at the beginning stage
and they are incomplete at various places. Therefore, |
would like to know from the hon’ble Minister as to why
the work related to single metalling and pre mixing is
still running behind the schedule for years. The time by
which these works are likely to be completed.

SHRI PRADEEP JAIN: Hon'ble Madam Speaker, as
our hon’'ble Member has desired, | would like to tell you
that as per provision aimed for network in rural areas
rural roads are subject of States, therefore, Government
of India provides budget for them. For this purpose, PIU
is set up at district level, SRDA is set up at the state
level and NRDA is set up at the national level. Entire
network was set in this way. Work is being done through
this network as per guidelines set by the Government of
India for through routes and link routes. As soon as we
achieve previous target, we will take up further work in
this regard.

[English]

SHRI B. MAHTAB: This PMSGY was one amongst
the many laudable programmes, which started during the
NDA regime, and very rightly so, the UPA Government
has included it in the Bharat Nirman Progarmme. From
2004 to 2006, in two years time, two investigations were
also conducted relating to the alleged corruption that had
taken place in rural connectivity to which the hon. Prime
Minister had come out with a statement in 2007 saying
that it should be curtailed and more monetary mechanism
should be in place.

DECEMBER 7, 2009

to Questions 8

I would like to ask the hon. Minister as to what
steps other than the 3-tier mechanism have been put-
forth; whether the Government is aware about the
corruption that is taking place in construction of these
rural roads; and whether the steps that are being taken
are sufficient enough for curtailing or to control the
corruption that is taking place.

[Translation]

SHRI PRADEEP JAIN: Hon'ble Madam Speaker, So
far as the point raised by hon’bie Member is cocerned
there was a clear provision for that in the guidelines.
The Union Government grants funds to the everywhere.
Construction of roads is a State subject and it is the
state Governments and it is the constitutional duty of
the State Government to get the complaints settled by
their state level agencies. If we receive a specific
complaint, we have national quality motitors, they go
there and look into the complaints. We would also like
to urge the hon’ble members, as Government of India
desires that these roads may open new avenue for
development in rural areas, if they receive any complaint
with regard to implementation, they can forward such
complaint. We will get the complaint redressed by
national quality monitors.

[English]

SHRI P. KARUNAKARAN: The PMGSY is a noble
work initiated by the Government to better the road
connectivity in the rural areas. At the same time, when
we implement this scheme, as far as Kerala is concerned,
the three strict norms prescribed by the Government, that
is, eight metre width, 1:12 gradient and the roads have
to be taken as a package scheme—the Contractor has
to take four roads together and not one or two—really
make it difficult. Of course, the fund should be utilized
fully for the purpose of providing better connectivity in
the rural areas. But at the same time, keeping in view
the special features prevailing in various States, will the
Government consider to make the flexibility for utilizing
this fund?

[Translation]

SHRI PRADEEP JAIN: Madam Speaker, a complete
specification has been laid down to technically reinforce
the rural roads. The width of through roads will be 3.75
metre and that of the Link roads will be 3 metres. This
is a clear-cut provisions. We get surveys conducted to
ensure that the width of the motorable road on which
on which more than 100 vehicles ply. is 3.75 meire.
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Thus, as he said and suggested we have a complete
monitoring system in place for the same. In the gamut
of the monitoring system, an entire system is functioning
there from district to state level and stretching upto the
central level and we understand that roads are
constructed under that system and it is subjected to
monitoring. Nonetheless, since we all wish to achieve
the same objective, the Government of India is of the
opinion that if our elected representatives of this highest
institution of the country have any view or suggstion to
bring about improvement/undertake repairs of rural roads,
they should do so. We would further strengthen and
stream line our system.

[English]

DR. MIRZA MEHBOOB BEG: Madam, under this
scheme, the most important problem facing the far flung
areas of the country was thought of and, therefore, this
scheme was launched. But | am talking about the State
of Jammu and Kashmir, and it is most needed in the
State of Jammu and Kashmir because it is a landlocked
State. The entire State and some of its areas are really
landlocked in that sense of it. But unfortunately, when |
had a look, in the answer provided by the hon. Minister,
Jammu and Kashmir has come at serial No. 10, and,
through you, | would like to bring to the notice of the
hon. Minister that almost from every State the proposals
received by the Government of India have been almost
100 per cent cleared. But in the State of Jammu and
Kashmir, as against the proposals of 1379 received, only
885 have been cleared by the Government of India. |
would like to know from the Minister the reason therefor.

[Translation]

SHRI PRADEEP JAIN: Madam Speaker, through
you, | would like to inform the Hon. member that the
entire sum is allocated and released keeping in view
the current situation as everyone wants that works should
be executed uniformly. Even today, as much as Rs.
1,716 crore outstanding against Jammu and Kashimr as
regards the works. Even today, nearly 27 per cent work
remains to be done there. they accomplish these work.
Their proposals will be considered once.

[Englishj

MADAM SPEAKER: Q.—242, Dr. M. Thambidurai—
not present.

Shri Sudarshan Bhagat—not present.

Q. 243—Shri Tarachand Bhagora

AGRAHAYANA 16, 1931 (Saka)

to Questions 10

Irregularities by Telecom Operators

<+
*243. SHRI TARACHAND BHAGORA:
SHRI ARJUN SETHL:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether special auditors had observed that some
private telecom operators had allegedly been iindulging
in fudging of accounts and under-reporting of revenue to
the Telecom Regulatory Authority of India (TRAI) during
the years 2006-07 and 2007-08,;

(b) if so, the details thereof;

(c) whether some operators had allegedly provided
“Wireless Services” even though they did not have
Universal Access Services Licence;

(d) if so, the details thereof; and

(e) the action taken or proposed to be taken against
such operators?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): (a) to (e) A statement is laid on
the Table of the House.

Statement

(a) and (b) Out of the five Special Auditors appointed
by the Government, only one has so far submitted his
report. This auditor was assigned the task of audit in
respect of Reliance Communications Ltd. (RCOM),
Reliance Telecom Ltd. (RTL), Reliable Internet Services
Ltd. (RISL)—since merged with TRL—and Reliance
Communications Infrastructure Ltd. (RCIL). The auditor
has observed that the first three named companies, as
holders of Unified Access Service Licences (UASL), under
reported their revenues to the Telecom Regulatory
Authority of India (TRAI) during 2008-07 and 2007-08.
The observations are under examination of the
Department.

(c) and (d) Madam, wireless services may be provided
by operators holding licences for Basic services. Cellular
services, Internet service, VSAT (Very Small Aperture
Terminal), PMRTS (Public Mobile Radio Trunking Service),
GMPCS (Global Mobile Personal Communication by
Satellite) within the scope of their respective license.
However, a case has come to the notice of the Wireless
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Planning & Coordination (WPC) wing of the Ministry of
Communications & Information Technology in which M/s
Tata Teleservices Ltd. complained regarding use of
wireless broadband by M/s Tikona Private Limited, as
ISP operator who has not been assigned any spectrum
for broadband by WPC wing. This is being examined in
the WPC wing.

(e) In the case of (a) and (b) above, the Department
shall raise additional demands including interest and
penalty, as per licence terms, on the concerned licencees,
after examination. In respect of the paragraphs (c) & (d)
above, suitable action will be taken as per rules depending
upon the findings.

[Transfation)

SHRI TARACHAND BHAGORA: Madam Speaker,
through you, | would like to know from the Hon'ble
Minister whether the loss of revenue shown by special
auditors is being enquired into by SEBI and under the
Companies Act. If not, the reasons therefor? Whether
ICA has sought a report from the Ministry of
Communications to enquire into it? | would like to know
the existing provisions to deal with such irregularities
under TRAI and Telegraph Act and whether the Ministry
of Communications will take an action under this
provision? If so, the time by which the action will be
taken?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): There was a complaint received
about some companies doing under-reporting and cross-
booking of the revenues basically to do the arbitrage of
the different licence fee structure that we have in the
country today. Accordingly, the TRAI also received
complaints from various quarters and special auditors were
appointed to conduct a special audit on five such
companies. The report of the auditor for one company
has been received by us. Currently, we are looking at
the report and we hope to take action by the end of
January. The other four auditors are yet to submit their
reports on the four operators.

[Translation]

SHRI TARACHAND BHAGORA: Madam Speaker, |
would like to know why action is not being under sections
4156 to 420 and section 409 of the IPC against such
serious allegations that have been proved. Whether the
Government would take an action under the Indian Penal
Code. If not, the reasons therefor?

DECEMBER 7, 2009

fo Questions 12

[English]

SHRI SACHIN PILOT: The Ministry is only looking to
get revenues from the operators in terms of Spectrum
charges and in terms of the licence fees.

[Transflation]

As the hon’ble Member has pointed out, the income we
receive in the Ministry is received in the form of spectrum
charges and the licence fee. It's the commitment of our
Government that we don't want any loss in the earnings
of the Government, therefore, as and when we receive
any complaint, we get that enquired into by taking
immediate effective steps. Whatsoever is the outstanding
amount we will charge the same from the company with
penalty and will recover the entire amount? Let me
assure you this much.

[English]

SHRI' ARJUN CHARAN SETHI: The hon. Minister
has admitted and in his statement he has also indicated
that these under-reporting and fudging of accounts have
been indulged in by at least by three operators. He has
mentioned the name of the operator as Reliance
Communications Ltd., infrastructure etc. Similarly, another
company, that is, M/s. Trikona Pvt. Ltd., without getting
the permission, has used Spectrum for broadband by
WC wing.

The hon. Minister has assured that an inquiry is being
conducted. | feel that the inquiry report should be
expedited and it should come to the notice of the House.
| would like to know from the hon. Minister as to what
is the amount involved, what is the amount that they
have under-reported or what is the amount involved in
fudging of accounts that they have done this time.
Similarly, when M/s. Trikona Private Limited is not
authorised to use the spectrum, they have used it.
Madam, certainly these are very serious matters and the
Government should not consider them lightly. They should
expedite the inquiry process and the concerned operator
should be penalised immediately. Exemplary punishment
should be given. They should not treat it very lightly. |
think they are treating it lightly.

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI A. RAJA): Madam
Speaker, as admitted in the Parliament, there are
violations in terms of licence fee and using of the
spectrum. The routine checkup and the monitoring system
under the licence conditions are there. According to the
systems available, we are invoking the provisions of the
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licence conditions and the Companies Act, 1956. There
are some cases of under-reporting about the revenues.
According to the report that has been available to the
company, in and around Rs. 2,800 crore were under-
estimated out of which some Rs. 315.9 crore has to
come to the Government.

But these are all the inferences which cannot be
taken as conclusive proof because the report runs to
800 or 900 pages. It has its own financial and legal
interpretations. The special auditors have been appointed
by the Government. According to the special audit report
that has been received by the company, the papers have
been put before the Member (Finance) and other officers
in the Department. It will be scrutinised. A fair opportunity
must be given to the company also. The company’s
interpretation will be heard. Since iarge volumes of papers
are available, it will take its own quasi-judicial functions.
As soon as the outcome is there, | will share it with
the’Parliament.

[Transfation]

DR. SANJEEV GANESH NAIK: Madam Speaker,
more than fifty per cent villages are still deprived of this
service in Maharashtra. | would like to know from the
Honourable Minister whether any time limit has been
fixed be in that the particular work will be completed
within Hot many days.

[English/

SHRI SACHIN PILOT: Madam, this supplementary
does not relate to this question.

[Translation]

but | would like to apprise the hon’ble Member that we
are very serious to further strengthening
telecommunication facilities in the rural areas. We make
our otmost efforts to ensure that not only Public Sector
Undertakings but Private operators should also ensure
measuring their penetration in most of the rural areas.
Maharashtra is the only such State where there is good
tele-density in the urban areas but in the rural sector,
even today there are nearly half the villages where
mobile service is yet to most its presence. We will try
that communication facilities reach all the villages in the
one and a half to two years down the line.

SHRI S.D. SHARIQ: Madam Speaker, hon’ble
Minister has stated that the Government is very much
concerned about the fact that there should be maximum
penetration of Telecom services mobile services in the
rural sector but it goes the other way round in my state
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for the reasons but known to them. Telephone services
have been available there for the last ten years but
they stopped pre-paid Mobile services all of a sudden.
As a result, the common people, students, bureaucrats,
businessmen and everyone else had to suffer a lot.
Besides, thousands of youth earning their livelihood
became unemployed. If | assure that this has been done
for security reasons, they had better beef up the security.
Even of was assure for a work that a SIM or Telephone
could be used by a criminal or a militants. Does it mean
we should block the entire system? On the same
assumption, should we stop running of trains because
militant travel by a train. Similarly if a militant goes to
a hospital, should we close down the hospital? If a
militant sits in the light, should we switch off electricity.
...(Interruptions)

MADAM SPEAKER: Please ask your question.
...(Inferruptions)

SHRI S.D. SHARIQ: With your permission | would
like to ask the hon’ble Minister whether he will lift the
ban on pre-paid mobile services in Kashmir, if so, the
time by which it will be done.

SHRI SACHIN PILOT: Madam Speaker, | respect
the feelings of the hon'ble Member. There were certain
reasons for the imposition of ban on pre-paid mobile
services in Jammu and Kashmir by the Ministry of Home
Affairs. As the hon’ble Member himself has stated that
at certain place it is misused but it has come into our
cognizance that in Jammu and Kashmir it was being
misued at a very large scale. It appears to us that in
view of that the Ministry of Home Affairs has imposed
a ban on the Pre-Paid Mobile services. However, through
you, | would like to assure the hon’ble Member in so
far as tele-communication facility is concerned, that we
are in the process of installing towers through our
Government and USO fund in all the three problem of
Jammu and Kashmir valley and Ladakh even VPT
(Village Public Telephone) are also being installed. In
the hilly areas, where road communication is not
available, we will connect them with Tele-communication
via satellite.

[English]

Mobile Connections
+

*244. SHRI PURNMAS! RAM:
SHRIMAT! SUMITRA MAHAJAN:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:
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(a) the number of villages covered and yet to be
covered with mobile telephone services in the country
State-wise;

{b) the number of mobile phone service providers
and the mobile density in tt.e country including rural areas,
State-wise;

(c) whether some private telecom service providers
are not fulfilling their social obligation for providing their
services in the rural and remote areas of the country;

(d) if so, the details thereof alongwith the action taken
by the Government thereon; and

(e) the steps taken/being taken by the Government
to achieve total mobile connectivity all over the country?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): (a) to (e) A statement is laid on
the Tabie of the House.

Statement

(a) Out of about 6.09 lakh villages in the country, as
per Census 2001, about 3.45 lakh villages have been
covered with mobile telephone services by Bharat Sanchar
Nigam Limited (BSNL). The Circle-wise details of villages
covered and yet to be covered with mobile services by
BSNL in the country are given in Annexure-|.

(b) The Circle-wise details of mobile phones services
provided by all the service providers and the mobile
density in the country are given in Annexure-Il.

(c) and (d) No, Madam. As per the license conditions,
there is no requirement of mandatory coverage of rural
areas by the telecom operators. However, in 2008-09, 47
million mobile connections were provided in rural areas.

(e) The steps taken/being taken by the Government
to achieve total mobile connectivity all over the country
inter-alia are as under:

(i) A scheme has been launched by Universal
Service Obligation Fund (USOF) (Phase-l) for
setting up of 7871 shareable infrastructure site
in 500 districts in 27 States for provision of
mobile services in rural and remote areas
through subsidy support. As on 30.9.2009, 6,566
towers have been set up under this scheme.
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(i) Second phase of the Mobile Infrastructure

Scheme for setting up 10,128 additional towers
to cover the remaining uncovered rural and
remote areas is likely to be launched shortly.

(i} Sharing of infrastructure has been permitted to

reduce the capital as well as operation cost.

Annexure |

Circle-wise detalls of villages covered with Cellular

services and yet to be covered by BSNL
(@as on 31.10.2009)

SI.No. Name of Circle Total Villages No. of
Vilages  covered  Villages
(as per with yet to
Census  cellular be
2001) services  covered
1 2 3 4 5
1. Andaman and Nicobar 501 284 217
Islands
2. Andhra Pradesh 26613 18076 8537
3. Assam 25124 17556 7568
4. Bihar 45098 21468 23630
5. Chhattisgarh 19744 711 12633
6.  Gujarat 18632 11950 6682
7. Haryana 6975 3986 2989
8. Himachal Pradesh 17495 15577 1918
9. Jammu and Kashmir 6652 2187 4465
10.  Jharkhand 29037 17353 11502
1. Karnataka 27481 15318 12163
12.  Kerala 1372 1366 6
13.  Madhya Pradesh 52117 22149 29968
14, Maharashtra 41442 17702 23740
15.  North East-l 7347 960 6387
16.  North East-ll 7340 3070 4270
17. Orissa 47529 21289 26240
18.  Punjab 12313 9875 2438
19. Rajasthan 41353 25627 15726
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1 2 3 4 5 1 2 3 4
20.  Tamil Nadu 14670 10612 4058 16.  Orissa 7 28.53
21, Uttarakhand 15761 8826 6935 17.  Punjab 7 58.53
22.  Uttar Pradesh (East) 80574 66115 14459 18.  Rajasthan 7 41.85
23.  Uttar Pradesh (West) 23781 4005 19776 19.  Tamil Nadu 8 58.28
24, West Bengal 38405 21585 16820 20. Uttarakhand 1 9.47
25, Kolkata TD 437 437 0 21.  Uttar Pradesh (East) 7 28.66
26.  Chennai TD 1655 362 1293 22. Uttar Pradesh (West) 7
Total 609,448 345028 264,420 23.  West Bengal 7 25.79
24. Kolkata TD 7 90.15
Annexure Il
25. Chennai TD 7 126.13
Circle-wise defails of moblle phone service providers )
and the mobile density in the country, including rural 26.  Delhi 7 140.13
areas (as on 30.09.2009) 27. Mumbai 8 110.96
Sl.No. Name of Circle No. of mobile Over all Mobile Total 40.31
phone service  Tele-density
providers (in %) [Translation]
1 2 3 4 SHRI PURNMASI RAM: Madam Speaker, presently
telephone facility is not available in rural areas.
1. Andaman and Nicobar 1 19.67 Telephone facility is also not available in remote villages
Islands till now. The Government of India had planned to provide
o> Andhra Pradesh 7 44.39 mobile and telephone services to 50 million vullager.s.by
2007 and to 80 villagers by 2010. Even today 802 million
3. Assam 6 23.36 population lives in rural ares of India. Till now only 39.44
. million rural population has been covered under Mobile
4. Bihar 8 27.64 connections which is only 4.92 per cent of the total
5.  Chhattisgarh 1 413 population. The position of Bihar remains worse.
6. Gujarat 6 46.98 Madam Speaker, through you, | would like to know
7. Haryana 6 45.97 from the honible Minister of communications whether the
Government intends to amend the telecom policy so that
8. Himachal Pradesh 7 59.80 mobile telephone services could be provided to rural
9. Jammu and Kashmir 6 39.85 people at cheaper rates.
10. Jharkhand 1 3.07 SHRI SACHIN PILOT: Madam Speaker, as | have
said in the reply that there are 6.25 lakh villages in the
1. Karnataka 7 49.31 country and the BSNL provides telecom services only in
12, Kerala 8 58.67 3.45 lakh villageg. The question r.ai.sed by the hon’ble
Member is quite justified because it is mostly the urban
13.  Madhya Pradesh 6 33.92 areas that have witnessed increase in teledensity.
Presently the average teledensity of the country is nearly
14.  Maharashtra 7 3952 445 per cent, however, in rural areas the teledensity is
15.  North East 6 32.05 only 19.30 per cent. We want that the teledensity should

be enhanced in rural areas...(/nterruptions)
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MADAM SPEAKER: Please keep quiet.
...(Interryptions)

SHRI SACHIN PILOT: We have enough money in
USO fund of our Ministry. Using that fund we have
installed nearly seven thousand mobile towers all over
the country in phase one. These towers have been
installed in those villages and areas which have a
population of more than two thousand. In the coming
years we are going to instal ten rthousand more mobile
towers in those villages which have population of more
than five hundred. Our efforts are on to bridge the rural-
urban gap in terms of telecom services through BSNL
and by using the USO funds.

SHR!I PURNMAS! RAM: Madam Speaker, | would
like to know whether the Government have formulated
any scheme to provide financial assistance for the
development of telephone department. Secondly, there
is a very serious power crisis. It is on account of power
failure that mobile towers do not function there and the
telephone department fails to provide timely telecom
services to the people. So, through you Madam. | would
like to know from the hon'ble Minister whether the
Government have formulated any scheme to arrange
power for the said purpose.

SHRI SACHIN PILOT: Madam Speaker, | would like
to submit to the hon’ble Member that besides mobile
telephone we also provide landline and WLL in villages.
For this we had formulated a scheme for Village Public
Telephone. 95.5 per cent villages of the country have
already been connected either by mobile or VPT by 30
September 2009. During the subsequent years, out of
the remaining 62,300 villages 55,600 villages have been
connected by telephone services under the Bharat
Nirman Yojana and the remaing villages are likely to be
connected by February 2011.

Secondly, the hon’ble Member has raised the issue
of power crisis. It is correct that our mobile towers,
which are on grid or off grid cease to function in the
absence of power. So gensets have been installed for
power backup and diesel is provided for the operation
of gensets. We expect that if the State Governments
increase the generation of power then it can certainly
help in further enhancing the telecom services through
the mobile towers.

MADAM SPEAKER:' Shrimati Sumitra Mahajan—not
present.
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By the way, she has informed me in writing that
she will not be able to come to the House.

[English]

SHRI MANISH TEWARI: Thank you, Madam Speaker.
| specifically wanted to draw the attention of the Minister
to his answer to point (c). He says that: “As per the
license conditions, there is no requirement of mandatory
coverage of rural areas by the telecom operators”. If |
remember correctly, there was a provision for mandatory
rural coverage — both in the cellular licenses and the
basic licenses — when the licenses were issued initially.
However, this condition was done away with when the
licensing regime shifted to the Universal Access System.
Could the Minister kindly enlighten the House as to what
impelled the Government to do away with the mandatory
condition of rural coverage?

Secondly, you had referred to the Universal Service
Obligation Fund (USOF). Now, the specific purpose of
the USOF is to ensure rural coverage. Is there any
parameter or criteria whereby funds are allocated to the
different private service providers in order to fulfil this
obligation of rural telephony?

SHRI SACHIN PILOT: Madam Speaker, initially, when
the mobile services were launched in this country, the
rollout was not as fast and as widespread as we would
have liked it to be. Thereafter, the NTP-99 came into
being, and post that the US service licenses were
awarded. The Government at that point felt that if we are
mandating the private operators to compulsorily go into
rural areas, then they may not be in a position to rollout
services as fast as they have done it. The fact that we
have been able to proliferate mobile services all over
India is a testimony to the fact that the Government’'s
vision of having an information-communication revolution
has borne fruit.

The conditions of the US license, as of now, state
that five per cent of the company’s adjusted gross revenue
has to be given into a fund called the USO Fund, and

" the specific reason for having that fund is to ensure rural

connectivity. As | had mentioned in my previous reply
that we have already established 7,000 odd mobile towers,
and we are going to establish another 10,000 mobile
towers and the next 10,000 mobile towers will be based
on the population of villages having a population of 500
and above.

SHRIMATI BIJOYA CHAKRAVARTY: Madam Speaker,
the services of BSNL are very poor even in the urban
areas of the North East Region, and the complaints
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lodged by the people are not being properly attended as
they should have been. Would the hon. Minister like to
take timely and effective steps in this regard?

Secondly, is there any objection from our neighbouring
country, namely, Bhutan to stop operations of mobile
phones in the border areas?

SHRI SACHIN PILOT: Madam, the North East part
of India is a very important part of our country, and the
Government of India is very keenly focusing on delivery
of services including the telecommunication services to
the North East Region. | myself had visited Sikkim and
other States, and | have taken stock of the situation.
However, | believe that more work needs to be done. |
would like to enlighten the hon. Member, through you,
that BSNL is taking steps to improve the quality of
services. We are not just happy with having a scale of
services, but the quality of the services is to be improved.
We have instructed the management of BSNL to take
effective steps to ensure that the services should be very
good, especially, in the far-flung areas of J&K and the
North East Region. 1 am happy to inform the hon.
Member, through you, Madam, that BSNL is going to put
up by March, 2010, 10,000 mobile towers, and an
additional 15,000 mobile towers by March, 2011.

SHRIMATI BIJOYA CHAKRAVARTY: | am yet to get

the answer to the second part of my question regarding

Bhutan.

MADAM SPEAKER: There is only one question that
is allowed.

SHRI SACHIN PILOT: We are not aware of it.

SHRI KABIR SUMAN: Madam Speaker, with your
kind permission, | rise in this august House for the first
time not to pose any question, but to make a statement.
I have just received a message from a fellow citizen who
is a resident of Bonga, North 24 Parganas, West Bengal,
and if you permit me, | would like to read it out. It is a
very serious one.

MADAM SPEAKER: That is not permitted. Please
ask your own question.

SHRI KABIR SUMAN: Madam, the question is that
in several places in West Bengal, especially in North 24
Parganas, several towers exist side by side emitting a lot
of pollution and also radiation. What does the hon.
Minister say to this?
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SHRI SACHIN PILOT: Madam Speaker, it is a fact
that the mobile towers, where there is no electricity
available, are primarily run on DG Sets which consume
a lot of diesel. The Ministry has been very conscious of
this fact and we are trying to reduce our carbon footprint.
The number of towers that we have today, if we are
somehow able to reduce the emissions from these towers,
it will go a long way. Through the USO Fund, in the next
Phase I, we will be putting up more towers. We are
trying to ensure to have as many as possible solar panels
there so that the long-term costs come down, and also
the carbon emissions come down. | think this will certainly
be something that we are looking to do.

To answer the first part of the hon. Member’s question
was that multiple towers being set up, now we have
allowed up to three mobile operators to share
infrastructure. This will reduce the capital expenditure cost
as well as optimize the structures.

Status of Cruise Shipping

*245. SHRI BAIJAYANT PANDA: Will the Minister of
SHIPPING be pleased to state:

(a) the status of cruise shipping in the country at
present;

(b) whether the Government proposes to exploit this
sector to improve the economy of the people of the
coastal region;

(c) if so, the details thereof;

(d) whether the Government has allocated funds for
developing the infrastructure in this sector for cruise
shipping; and

(e) if so, the details thereof?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN):
(a) to (e) A Statement is laid on the Table of the House.

Statement

(a) The Government of India has approved the Cruise
Shipping Policy of India in June, 2008. Cruise Shipping
would be a path breaking development in india’s efforts
to carve a prominent space in world tourism and it would
showcase India as a major source and destination of
world tourism. With the implementation of this policy, the
growth in diverse sectors would spill out and it would
earn foreign exchange for the country and generate
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employment. The number of cruise ships which called at
Indian ports was 106 in the year 2008-09 as compared
to 55 in the year 2003-04 and the number of cruise
passengers rose from 34,372 in 2003-04 to 69,456 in
2008-09.

(b) and {c) Yes Madam. The Government proposes
to exploit this sector by developing cruise terminals/
infrastructure in order to have more calls from cruise
liners.

(d) and (e) The Ports are earmarking funds from
their own resources for development of Cruise related
Infrastructure. A dedicated passenger cum-cruise terminal
has recently been inaugurated at New Mangalore Port.
Cruise Terminals are also being developed at Cochin and
Mumbai Ports and Ports at Chennai, Tuticorin, Murmagao
and Kolkata have been identified for development of
Cruise facilities. There are schemes also under the
Ministry of Tourism for part funding of Infrastructure
projects relating to Tourism.

SHRI BAIJAYANT PANDA: i notice from the answer
tabled by the hon. Minister that there has been an
increase in the last five years of the number of ships
from about 55 to 106, and the number of cruise
- passengers from about 34,000 to about 69,000. While by
itself this is creditable, the fact is these numbers are
very small. Madam, much smaller countries have much
larger tourism industries, and countries which are five
per cent of our size have perhaps 500 per cent of the
number of cruise ships and passengers that come to
their country and help their economy. | have noticed in
the media statements by the hon. Minister and also by
his colleague, the hon. Minister of State for Tourism, that
there are many plants afoot for boosting the tourism and
the cruise shipping industry for India.

Would the hon. Minister consider proposing a stimulus
package for making this possible for India?

SHRI G.K. VASAN: Madam, { would like to inform
the hon. Member through you that one of the major steps
for developing cruise shipping is developing facilities at
major ports by using their own resources and through
existing schemes of the Department of Tourism. Various
ports, | would like to inform the hon. Member, are offering
differential vessel-related charges to encourage cruise
shipping. | would also say that the New Mangalore Port
allows up to 50 per cent concession on vessel-related
charges. While developing rail, road and IWT connectivity,
needs of the cruise shipping sector are factored into the
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projects of the ports. | would also like to inform the hon.
Member that 100 FDI is permitted in the shipping sector,
including cruise shipping.

In order to put in place an appropriate fiscal regime
for the benefit of the cruise industry. The Ministry of
Finance has been requested to reduce the service tax,
entertainment tax and the duty on bunkering, etc.

SHRI BAIJAYANT PANDA: In part (d) and (e) of his
answer, the hon. Minister has given a list of ports where
infrastructure facilities are being developed for cruise ships.
These include, apart from New Mangalore which he
mentioned, Cochin, Mumbai, Chennai, Tuticorin, Murmagao
and Kolkata. | notice that there is no mention of Orissa.
| would like to point out to this august House that Orissa
has one of the longest coastlines in this country — 480
kilometres.

Apart from the existing port of Paradip, we have
another six or seven ports under development already.
We have very high tourism potential there on the Buddhist
Circuit and the temple city of Bhubneswar. | would like to
get an assurance from the hon. Minister that something
would be done to promote cruise shipping and the tourism
industry in Orissa.

SHRI G.K. VASAN: | would like to tell the hon.
Member that regarding Orissa from 2003-04 to 2008-09,
the number of cruise ships that visited the Paradip Port
was seven and the number of passengers was 1,438.
Now from the Ministry’'s side, as far as Orissa is
concerned, there is only one major Port, namely Paradip
Port. Presently there is no proposal. But as the hon.
Member says a lot about the tourist facilities in Orissa,
steps will be definitely taken in this regard.

MADAM SPEAKER: Shri K. Sudhakaran - Not
present.

SHRI T.K.S. ELANGOVAN: | would like to ask the
hon. Minister through you, as to how many cruise ships
visited Chennai and Tuticorin Ports in Tamil Nadu. What
are the steps taken to augment the capacity for handling
the cruise ships at the port? | also would like to ask the
hon. Minister, what is the present status of Cochin-
Columbo ferry service and Tuticorin-Columbo ferry service?

SHRI G.K. VASAN: Madam, through you, | would
like to tell the hon. Member that in 2003, the number of
cruise ships that visited Chennai port was five and the
number of cruise passengers was 223. In 2009, number
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of cruise ships visited was six and the number of
passengers was 520. In 2004 regarding Tuticorin Port, |
would say that anly one cruise ship with 599 members
was there and in 2009 again for one ship, only 165
cruise members were there. | will be happy to inform the
Member that both Chennai and Tuticorin Ports have been
identified for development for cruise facilities.

Regarding the status of Cochin-Colombo ferry and
Tuticorin-Colombo ferry service, a proposal for
commencement of passenger ferry service between
Tuticorin and Colombo was discussed in 2002 and an
agreement in principle was reached at the level of
Ministers of Shipping of India and of Sri Lanka to start
the ferry service. The proposals for initiation of ferry
service between Colombo and Cochin and Tuticorin and
Colombo have been examined and apart from seeking
the comments of the Governments of Kerala and Tamil
Nadu in this particular matter, Cochin Port Trust has been
requested to inform the Ministry specially about the
security of the service. In the meantime, | would tell the
hon. Member that a proposal has been floated that an
inter-Ministerial Group with representatives from MHA, IB,
Customs and the Ministry of Shipping may evaluate the
existing security arrangements in place in Tuticorin and
Cochin Ports.

SHRI S. SEMMALAI: Madam Speaker, may | request
the hon. Minister to explain the objectives of the Cruise
Shipping Policy? Further, how many cruise ships and
passengers arrived in India since 2003 and 20047

SHRI G.K. VASAN: Madam, the objectives of the
Cruise Shipping Policy are to develop India as a
destination as well as source market with state of the art
infrastructure and appropriate marketing strategy. This is
to improve the number of cruise ships and passenger
arrivals in a substantial manner and also to strengthen
the inter-sectoral linkages whereby cruise liners source
the requisite supply of goods and service from local Indian
suppliers. Regarding the number which the hon. Member
wants, in 2003-04, there were 55 ships and 34,372
members were there. In 2008-09, it has now increased
to 106 ships with 69,456 cruise passengers.

SHRI M.I. SHANAVAS: Madam, through you, | would
like to put a question to the hon. Minister. Cochin is one
of the most sought after tourist destinations of the country.
How many cruise ships have visited Cochin port in Kerala
and what are the steps taken to augment the capacity of
handling cruise ships at Cochin port?
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SHRI G.K. VASAN: Madam, the number of cruise
ships which visited Cochin port has gone up from 18 in
2003 to 36 in 2009, and the number of passengers rose
from 17,671 to 38,510. | would like to inform the august
House that the Cochin Port Trust is also planning to
start a cruise terminal shortly. Meanwhile, with effect from
December 1, 2009 M/s. Louis Cruise have started
operations in the Cochin-Colombo and Cochin-Maldives
sectors. For the construction of cruise terminal at Cochin
Port Trust, some assistance has been received from the
Ministry of Tourism also.

MADAM SPEAKER: Q.
Satyanarayana—Not Present.

246—Shri  Sarvey

Q. 247—Shri P. Karunakaran

Tele-Density in Urban and Rural Areas

+
*247. SHRI P. KARUNAKARAN:

SHRI JAGDANAND SINGH:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the rural tele-density is extremely low as
compared to the urban tele-density in the country;

(b) if so, the details thereof alongwith the tele-density
of rural and urban area during the last three years and
the current year, State-wise;

(c) whether the tele-density level in India is very low
as compared to the world level,

(d) if so, the details thereof; and

(e) the steps taken/being taken by the Government
to remove the disparity of the tele-density between the
rural and urban areas in the countrya?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): (a) to (e) A statement is laid on
the Table of the House.

Statement

(a) and (b) The rural tele-density in the country is
18.97% as compared to urban tele-density of 101.38%,
as on 30.09.2009. The Circle-wise rural and urban tele-
density upto 30.09.2009 is given in the Annexure.
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(c) and (d) The country’s tele-density is 44.87% as
on 31.10.2009 compared to world’s tele-density of 78.11%
as on 31.12.2008 (latest available).

{(e) The following steps are taken/being taken by the
Government to remove the disparity of the tele-density
between the rural and urban areas in the country:

1. To meet the demand of wire line telephones in
rural areas, Bharat Sanchar Nigam Limited
(BSNL) is now laying cable up to 5 Kms. of
exchange against the earlier standard of 2.5
Kms. based on demand and techno-commercial
consideration.

2. BSNL has deployed Wireless in Local Loop
(WLL) network in rural areas to meet the
demand of scattered and far-flung rural areas
where connection of telephone is not techno-
commercially feasible on landlines. It now plans
to further expand its WLL network (Mobile
Switching Centre based) and the additional
deployment of WLL network in rural areas will
result in availability of telephone connections on
demand in most of the places.

3. Remote and far-flung areas, which are not
possible to be covered with terrestrial technology,
are planned to be covered with Digital Satellite
Phone Terminals (DSPTs).

Annexure

to Questions 28

4. BSNL has deployed its mobile network on

national highways,. important towns, pilgrim
centers and state highways. It now plans to
cover gaps in existing coverage and additional
requirements based on customer base besides
covering villages with population 5000 & above
and thereafter going up to villages with
population 1000 and above with subsequent
expansion. BSNL plans to cover villages having
population more than 1000 by mobile services
progressively in next three years.

. Support is being provided from Universal Service

Obligation Fund (USOF) for provisioning of Rural
Direct Exchange Lines (RDELs) in all the 1685
net cost positive Short Distance Charging Areas
(SDCAs). As on 31.10.2009, about 67.85 Lakh
RDELs have been provided with subsidy support
from USO Fund.

. A scheme has been launched by USO Fund to

provide subsidy support for setting up and
managing 7437 number of infrastructure sites
(towers) in 500 districts spread over 27 states,
for provision of mobile services in the specified
rural and remote areas, where there is no
existing fixed wireless or mobile coverage in the
country. As on 31.10.2009, 6648 towers have
been set up under this scheme.

Circle-wise rural urban & overall tele-density

SI.No. Name of the Circle

Tele-density (in %)

As on 31.03.2008 As on 31.03.2009 As on 30.09.200

Rural Urban Over all Rural Urban Over all Rural Urban Over all
1 2 3 4 5 6 7 8 9 10 11
1. Andaman and Nicobar 14.18 25.34 18.38 16.54 28.85 21.25 18.34 32.00 23.55

Islands

2. Andhra Pradesh 10.44 74.97 28.25 15.22  103.38 39.59 18.92 121.72 47.35
3. Assam 4.44 76.29 14.74 9.36 86.98 20.65 15.33 77.76 24.47
4, Bihar 2.86 58.76 10.43 7.49 83.28 17.77 10.69 99.41 22.74
5. Gujarat 16.37 60.14 33.63 25.21 75.43 45.16 28.20 84.17 50.52
6. Haryana 17.18 58.18 30.39 28.10 75.97 43.75 33.41 81.69 49.32
7. Himachal Pradesh 30.81 127.82 41.15 4047 179.89 55.50 4651 219.16 65.24
8. Jammu and Kashmir 7.86 61.17 21.84 16.72 77.42 32.76 22.21 96.26 41.86
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1 2 3 4 5 6 7 8 9 10 1
9. Karnataka 11.53 74.98 34.52 14.36 98.73 45.21 18.00 116.03 68.98
10. Kerala 26.18 100.79 45.34 3543 125.35 58.48 3899 156.05 68.98

11. Madhya Pradesh 4.24 50.43 16.26 8.61 66.56 23.79 10.87 76.47 28.11

12. Maharashtra (-) Mumbai 12.59 56.97 27.42 21.70 69.67 37.90 25.71 76.34 42.90

13. North East 5.42 64.59 19.32 9.70 89.46 28.59 19.89 81.80 34.62

14. Orissa 7.14 55.59 15 12.55 78.09 23.30 1595 101.59 30.08

15.  Punjab 25.08 82.79 47.89 33.11 95.85 58.256 37.02 104.45 64.22

16. Rajasthan 12.74 59.06 23.74 16.71 102.56 37.15 2544 104.40 44.26
17.  Tamil Nadu (-) Chennai 15.78 58.62 35.09 25.62 79.48 50.46 31.67 96.60 61.95
18. Uttar Pradesh 6.23 50.52 15.92 10.05 74.65 24.27 12.39 88.13 27.76
19. West Bengal (-} Kolkata 7.38 57.37 14.36 13.50 77.86 22.51 17.26 87.20 27.06

20. Kolkata # 59.19 64.22 0.00 82.59 89.68 0.00 91.83 100.51

21. Chennai # 102.41 103.9 .0.00 12591 127.38 0.00 141.60 143.05

22. Delhi # 110.05 110.05 0.00 140.18 140.18 0.00 15498 154.98

23. Mumbai # 83.48 83.48 0.00 11052 110.52 0.00 125.26 125.26

All India 9.46 66.39 26.22 15.11 88.84 36.98 18.97 101.38 43.50

#There are rural telephones in the four metro cities but the rural population is not available.

SHRI P. KARUNAKARAN: Madam, in the answer
given by the hon. Minister, the rural tele-density in the
country is 18.97 per cent and the urban tele-density is
101.38 per cent. When we go through the State-wise
records, the position is still bad. In the rural areas it is
the BSNL which undertakes almost all the works.
However, as stated by another hon. Member, those
facilities are used by private companies also, as the
Government has allowed it. Has the Government taken
any initiative to make the private companies contribute in
some way to improve the infrastructural facilities in the
rural areas?

SHRI SACHIN PILOT: Madam Speaker, as has
already been stated, there is disparity in the tele-density
in the rural areas versus the tele-density in the urban
areas. However, | would like to point out that in the year
2006 the rural tele-density in India was 1.8 per cent and
in 2009 it is almost 19 per cent (as on 30.09.09). So,
we have made some substantial gains in the iast three
years in terms of rural tele-density. The stated objective
of the Government is to have 40 per cent rural tele-

density by 2014. That objective we are certainly going to
achieve, hopefully before time.

It is a fact that Government undertakings such as
BSNL are doing a lot of work in rural areas. However, |
would like to point out that while in the last financial year
about 131 million mobile connections were issued, 48
million of them were from rural areas. So, as the market
is growing, even private operators are looking for newer
areas and in this way expanding their networks to the
rural parts of India. Before long we will have a very
healthy rate of tele-density even in the rural areas.

SHRI P. KARUNAKARAN: While | admit that there is
some increase in the rural tele-density, there is a lack of
infrastructural facilities in the rural areas such as lack of
mobile towers and other equipment. It is said by the
BSNL personnel themselves that they are not getting the
due importance when these works are undertaken. Would
the Government give due importance and give more funds
to provide infrastructural facilities, material for construction
of towers, and other equipment in the rural areas?
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THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI A. RAJA): Madam,
as | have already shared in the Parliament, the NTP 99
set out a goal that before 2010 we have to achieve the
target of 500 million telephone connections in the country.
Under the vision that has been laid out in the NTP 99,
well before 2010, in fact in September 09 we have
crossed the 500 million telephone connections mark. So,
that ambitious target which has been pursued by the
successive Governments has been fulfilled much earlier.
However, the fact still remains that the rural tele-
connectivity must be increased. To be frank, money is
not a problem at all. Under the USO Fund, we have Rs.
10411.28 crore as on 31.03.09 on our hand. The tenders
are being floated. The real constraint is, | used to write
to all the Chief Ministers also in this regard, the power
and the identification of sites in forest and difficult areas.
Electricity is the very big problem in this country when
we try to pick up towers in the rural areas. Funds are
there. | used to write to the Chief Ministers to find out
some ways as to how to erect the towers.

In the first question also, some queries were made
in this regard. There are a lot of towers in one village.
For the first time, this Government took a decision to the
effect that instead of four or five towers in the rural areas
or semi-urban areas, a single tower can be shared by
the three or four operators and wice-versa, all the
operators can share it with the new operators also.
Fortunately, this Government brought new competition
also. Tariff is coming down. | promise in this House and
the other House also that the Government is committed
to bring down the tariff to 25 paise per minute for the
all-India call. I am told that subject to correction one of
the operators announced 29 paise per minute for the all-
India call.

These are the happenings in this sector because of
the efforts that have been taken since the introduction of
NTP in 1999 Hence, the substantial growth cannot be
ignored. In spite of that, the Government is deeply
concerned as to how the rural tele-density can be
promoted further.

MADAM SPEAKER: Shri Jagdanand Singh—not
present.

[Translation]

DR. RAJAN SUSHANT: Madam Speaker, information
regarding the teledensity has been furnished in the reply.
I am happy to note that Himachal Pradesh stands at
number one position in terms of teledensity which is at
40 per cent. It is followed by Kerala and Punjab.
However, it is a matter of concern that the teledensity
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in Bihar, Madhya Pradesh and Assam is very low which
is 7.49, 8.61 and 9.36 per cent respectively. It is much
below the national teledensity which is 15.11 per cent.
I would like to know from the hon’ble Minister as to
what reasons are responsible for low teledensity in these
three states? | would also like to know the time by
which the teledensity of these backward States will be
brought at par with other States.

SHRI SACHIN PILOT: Madam Speaker, the hon'ble
Member has raised a very valid point that there are
some States in the country where even today rural
teledensity is below the national average. Our effort in
this regard is to provide maximum subsidy from USO
fund and the Ministry for the said purpose. However,
the basic problem in this regard is that the population in
these States is scattered and it is on account of this
that the sources of energy are not properly available
there. Unless infrastructure and transportation facilities
are made available it is not possible to instal mobile
towers there. When the income of the rural people will
increase then it is certain that the demand will also
increase. As has already been said that the UPA
Government is committed in this regard. | would once
again like to emphasize this fact that the people of rural
areas have as much right over the telecom services as
urban people. We wish that all the 6,38,365 villages of
the country should be provided good and efficient mobile
and telephone service and we will achieve this target
very soon.

[English]

SHRI ADHIR CHOWDHURY: The dream of our late
leader, Rajiv Gandhi, has been materializing in our country.
Now, the mobile has become a mass symbol instead of
a class symbol. | seek a little indulgence from you to
deviate from the core question. Actually, information
technology has been undertaken as a revolution in our
country.

MADAM SPEAKER: Please ask the question. Please
do not deviate.

SHRI ADHIR CHOWDHURY: | would like to ask the
hon. Minister as to what is the present Internet population
of our country. Which State is having the highest
concentration of Internet population in our country?

SHRI SACHIN PILOT: Even though the question
does not relate to the question asked by the hon. Member,
but because you have allowed his indulgence, | would
also try and attempt to answer the question. It is a fact
that the Internet penetration is not as much as we like
it to be. In fact, India is a known IT superpower and we
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are in the front ranking nations for IT export and software.
However, because of the high cost of the computers and
the infrastructure, the rural penetration and even in the
urban areas, the penetration of Internet is not happening
as fast as we would like to.

But, | think, in the coming days, we would see vast
expansion of this because of the broadband services
because when landline in phones were not workable, the
mobile phones came and created a revolution. Similarly,
the broadband services when launched massively all over
India, increased the Internet penetration. The hon.
President in her speech to both Houses of Parliament,
has already committed that in the next three years, every
single Panchayat of this country would be connected with
broadband.

[Translation]

SHRI SHAILENDRA KUMAR: Hon’ble Madam
Speaker, | am thankful to you for giving me time to
speak. Today, the hon’ble Minister has given awful reply
of many questions. The proposal to set up mobile towers
of BSNL in my Parliamentary Constituency Kaushambi
in Uttar Pradesh especially in Ugapur, Beti Pratapgarh
is pending with the Government of India. Discussions
have been held here manytimes. However, these towers
have not yet been installed and those which have been
erected are standing idle for the last one year because
they could not be made operational. The hon'ble Minister,
in his reply, has acknowledged the problem of power
crisis and has said that generators have been made
available for power back up. However, suppose in case
of any fault in the generator, 1 am not talking about
selling oil, there is no alternaive arrangement. There is
neither power nor generator. It is on account of this that
the network is very weak. | would like to know as to
what arrangements are being made and the time by
which the new proposed towers are going to be set up.

SHRI SACHIN PILOT: Madam Speaker, hon’ble
Member has given me information especially about his
parliamentary constituency. We will certainly make efforts
in this regard, however the decision to set up towers
in the States is taken by the State level PSU heads.
They do not come under the Union Government.
However, he may give me in writing. | shall get the
action taken in this regard.

Secondly, he said about the places where mobile
towers are run through generators and there is no power
supply. This is true, the condition is very bad in Uttar
Pradesh. Power generation is quite less in the State
and no increase in this regard has been made during
the last few years. As such, power supply is pherhaps
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not adequesh to meet the requirements of consumers
over there. Therefore, we will have to give special
attention in this regard. Through you, Madam, | would
like to assure the hon'ble Member that not only in his
area, but in the whole of Uttar Pradesh, wherever there
will be shortage the Union Government will take the
responsibility to bring this communication technology.

[English]
Incentives to STPI Units

*248. SHRI PONNAM PRABHAKAR: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Government has received any
requests from some of the States to give special
incentives for development of the Software Technology
Parks of India (STPI) units in the Information Technology
(IT) sector;

(b) if so, the details thereof, State-wise including
Andhra Pradesh; and

(c) the steps taken/being taken by the Government
in this regard to promote STPI units in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI SACHIN PILOT): (a) to (c) A Statement is laid on
the Table of the House.

Statement

(a) to (c) Department of information Technology,
Government of India has not received any request from
any State to give special incentives for development of
the Software Technology Parks of India (STPI) units in
the Information Technology (IT) sector.

Software Technology Parks of India (STPI) has set
up 51 STPI Centres across the country and offers a
wide range of facilities and services to support the IT
industry. Over a period of time, STPI has emerged as a
single point of contact for the IT industry. The Government
has extended the Income Tax benefits under Sections
10A and 10B of the Income Tax Act for STP Units by
one more year /e. for the financial year 2010-11.

SHRI PONNAM PRABHAKAR: | would like to know
from the hon. Minister, through you, Madam, whether the
STP! Units have come out of the recession period, and
if so, the details thereof, for the present year, especiaily
in Andhra Pradesh.
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SHRI SACHIN PILOT: The hon. Member’s question
relates to whether the recession has affected the STPI
and the IT industry in general. While it is a fact that
most of our exports were going to countries like North
America and Europe where there was a huge recession,
and our growth rates in the previous years were close to
30 per cent, but | am happy to inform the House that
despite the global slow down or recession in European
markets, which dominates most of our exports bouquet,
we have been able to have a growth rate of almost 13-
14 per cent. We made substantial gains; the industry is
looking very buoyant and the major IT companies have
also started hiring on a very larges scale, which is a
very positive indication. | am also happy to inform the
House that the State of Andhra Pradesh, while in 20086,
the STPI had exports worth Rs. 12,500 crore, in 2009,
it rose to Rs. 31,000 crore. For a pan-India figure, in
2006, we had, through the STPI, almost Rs. 1 lakh crore
worth of exports, which had increased to Rs. 2,07,000
crore in 2009.

SHRI PONNAM PRABHAKAR: | would like to know
from the hon. Minister whether the Government has any
proposal to change the parameters or guidelines to set
up and expand the STP! in the 11th Five Year Plan; if
so, the details thereof and if not, by when the proposals
will be considered.

SHRI SACHIN PILOT: STPI is set up as a society
under the Ministry. As of now, we have 51 STPIs already
functioning, and there are 13 STPIs which have been
approved. If any other State Governments wants to
establish any of these Parks, the Central Government
will be very happy to participate and collaborate with
that.

WRITTEN ANSWERS TO QUESTIONS
Social Security Schemes

*242. DR. M. THAMBIDURAI:
SHRI SUDARSHAN BHAGAT:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether social security schemes have been
formulated and put to implementation as envisaged in
the Unorganised Workers' Social Security Act, 2008;

(b) if so, the details thereof;
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(c) the steps taken by the Government to protect
the women domestic helps in the country including in
the metropolitan cities from exploitation under the above
Act; and

(d) the success achieved in this regard so far?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) and (b) The Government has enacted the
Unorganised Workers’ Social Security Act, 2008. The Act
provides for constitution for National Social Security Board
which shall recommend formulation of social security
schemes viz. life and disability cover, health and
maternity benefits, old age protection and any other
benefit as may be determined by the Central

"Government. The schemes listed in Schedule-l of the

Act are already in operation. These schemes provide
social security cover to some segment of unorganised
workers. As mandated under the Act, the Government
has also constituted the National Social Security Board
under the Chairmanship of Minister of Labour &
Employment. The Board held its first meeting on
23.9.2009. Consequent to a decision taken in the
meeting, a tripartite Sub-Committee, consisting of
representatives of workers, employers and civil society
has been constituted to: (a) consider and recommend
ways and means to extend existing social security
schemes like RSBY, to other segments of unorganized
workers (b) examine and suggest other social security
schemes for unorganized workers, including the
mechanism for implementation and the funding thereof
(c) any other suggestion regarding providing social
security to unorganized workers. The Sub-Committee has
already met twice. The recommendations of the Sub-
Committee would be placed before the National Social
Security Board.

(c} and (d) Though there is no mention of any
specific group of unorganised workers, the Unorganised
Workers’ Social Security Act, 2008 envisages social
security and welfare of all unorganized workers which,
inter-alia, include women domestic workers.

User Friendly Services for Disadvantaged Persons

*246. SHRI SARVEY SATYANARAYANA: Will the
Minister of SOCIAL JUSTICE AND EMPOWERMENT be
pleased to state:

(a) whether the Government has urged various
organizations including Public Sector Undertakings to
make public dealings process more user friendly and
accessible to the disadvantaged persons particularly the
handicapped, old age and senior citizens; and
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(b) if so, the details thereof alongwith the response
of the said organizations thereto?

THE MINISTER OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI MUKUL WASNIK): (a) and (b)
The foilowing provisions of the Persons with Disabilities
(Equal Opportunities, Protection of Rights and Full
Participation) Act, 1995 require making transport services
and the built-environment suitable for persons with
disabilities:—

(i) Section 44 provides that establishments in the
transport sector shall, within the limits of their
economic capacity and development, take special
measures to:

(a) adapt rail compartments, buses, vessels and
aircrafts in such a way as to permit easy
access to such persons;

(b) adapt toilets in rail compartments, vessels,
aircrafts and waiting rooms in such a way
as to permit the wheel chair users to use
them conveniently.

(i) Sections 46 of the Act states that the appropriate
Governments and local authorities shall, within
the limits of their economic capacity and
development, provide, /infer ala, for:-

(a) ramps in public buildings;

(b) adaptation of toilets for wheel chair users;
and

{c) ramps in hospitals; primary health centres and
other medical care and rehabilitation
institutions.

Section 20 of the Maintenance and Welfare of
Parents and Senior Citizens Act, 2007, which has so far
been brought into force by 22 States, requires State
Governments to ensure, mnter alia, that

(i) Government hospitals or hospitals funded fully
or partially by the Government shall provide beds
for all senior citizens as far as possible;

(i) separate queues be arranged for senior citizens;
and

(i) there are earmarked facilities for geriatric
patients in every district hospital duly headed
by a medical officer with experience in geriatric
care.

AGRAHAYANA 16, 1931 (S5a4a)

to Questions 38

The following steps have, /nfer alia, been taken in
pursuance of the above:-

(i) Central Gowt. hospitals generally provide rampsr
for persons with disability and Senior citizens.

(i) Central Govt. hospitals provide separate queues
for senior citizens at registration counters and
in OPD services.

(i) Indian Railways are providing one coach in each
mail/express train, which has requisite facilities
for wheel chair borne passengers. Separate
reservation counters for persons with disabilities
and senior citizens are earmarked at major
railway stations. As far as possible, lower berths
are allotted to such citizens.

(iv) Wheeichair services’ and other facilities are
available for persons with disabilities and senior
citizens at airports and major railway stations.

(v) Ministry of Urban Development has circulated
Mode! Building” Bye-Laws for barrier-free built-
environment in public buildings to all States for
incorporation in their Municipal Building Bye-laws.
So far, 22 States/Union Territories have informed
that they have taken steps in this regard.

(vi) In the previous three financial years, central
assistance has been provided, mer alia, to 15
State Governments and 9 Universities to make
the built- environment of their selected buildings
barrier-free.

(vi) Guidelines for Indian Government Websites
(January 2009) have been issued to make
Government websites accessible to persons with
disabilities.

Availability of 3G Spectrum

*249. SHRI SUSHIL KUMAR SINGH:
SHRI FRANCISCO COSME SARDINHA:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government has noticed any
disparity between availability of 3G spectrum across
different circles in the country;

(b) if so, the details thereof and the steps taken/
being taken by the Government in this regard;
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(c) the total number of telecom operators likely to
be awarded 3G spectrum in each of the telecom service
areas;

(d) whether the Government proposes to make 3G
mobile services cost effective and provide more spectrum
in each of the telecom service areas; and

(e) if so, the details thereof?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) to
(c) Yes, Madam. There is a disparity between availability
of 3G spectrum across different circles in the country. A
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mechanism is in process to augment the availability of
3G spectrum in all circles.

As per the decisions of Empowered Group of
Ministers (EGoM), the Department of Telecommunications
(DoT) has decided to auction upto 4X5 MHz of paired
3G spectrum to serve four operators in the 2.1 GHz
band in the telecom service areas in addition to BSNL/
MTNL, subject to the availability of spectrum. The details
are given in the statement.

(d) and (e) Yes, Madam. More spectrum for making
3G services cost effective in each of the telecom service
area shall be provided subject to availability.

Statement

Service area-wise 3G Spectrum lo be auctioned (indicative)

Service area Category Reserve Total No. of No. of blocks No. of

price paired blocks of of 2 x 5 MHz  blocks of

(Rs. Cr.) frequency 2x5 MHz reserved for 2x5 MHz

bandwidth to be BSNL/MTNL available
to be allocated for

allocated ’ auction

(MHz)

1 2 3 4 5 6 7
Delhi Metro 320.00 15 3 1 2
Mumbai Metro 320.00 25 5 1 4
Kolkata Metro 120.00 25 5 1 4
Maharashtra A 320.00 25 5 1 4
Guijarat A 320.00 15 3 1 2
Andhra Pradesh A 320.00 25 5 1 4
Karnataka A 320.00 25 5 1 4
Tamil Nadu A 320.00 25 5 1 4
Kerala B 120.00 25 5 1 4
Punjab B 120.00 25 5 1 4
Haryana B 120.00 25 5 1 4
Uttar Pradesh (E) B 120.00 25 5 1 4
Uttar Pradesh (W) B 120.00 20 4 1 3
Rajasthan B 120.00 0 0 NA 0
Madhya Pradesh B 120.00 25 5 1 4
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1 2 3 4 5 6 7
West Bengal B 120.00 10 2 1 1
Himachal Pradesh C 30.00 20 4 1 3
Bihar C 30.00 25 5 1 4
Orissa C 30.00 25 5 1 4
Assam C 30.00 25 5 1 4
North East C 30.00 5 1 1 0
Jammu & Kashmir C 30.00 25 5 1 4

Any change in spectrum to be auctioned would be
notified in the Notice.

It may be noted that Government is validating the
frequency available across circled for the auction. Final
details of the frequencies to be auctioned will be notified
in the Notice.

| block of 2xX5MHz spectrum in the 2.1 GHz band
has been allocated to MTNL (in Delhi and Mumbai) and
BSNL (in all other service areas where a biock is
available).

[Translation]
Retail Market

*250. SHRI JAGDISH SHARMA:
DR. MURLI MANOHAR JOSHI:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the share of the big industrial houses/ traditional
small retail traders in the retail market alongwith its
growth rate for the last three years and the current year;

(b) whether there has been a decline in the retail
market growth due to the recent slow down in the
industry and entry of FDI in single brand; and

(c) if so, the details thereof and the steps taken by
the Government to promote retail market in the country?

THE MINISTERS OF COMMERCE AND INDUSTRY
(SHRI ANAND SHARMA): (a) Information in this regard

is neither available in the Department of Industrial Policy
and Promotion, nor in the Department of Consumer
Affairs. Retail is a labour intensive sector and is the
second largest employer after agriculture. Government
is fully committed to securing the legitimate interests of
all stakeholders engaged in the retail business.
Government also fully fully recognises the need to ensure
that small retailers are not adversely affected by the
growing organised retail and that there is no adverse
effect on employment. The Government had, accordingly,
instituted a study on the subject “Impact of Organized
Retailing on the Unorganized Sector”, through the Indian
Council for Research on International Economic Relations
(ICRIER). Salient features of the study are given in the
enclosed statement.

(b) As per extant plicy, Foreign Direct Investment
(FDI) is not permitted in retail trade, except in “Single
Brand” product retailing, where FDI upto 51% is
permitted, with prior Government approval and subject
to the following conditions:

(i) Products to be sold should be of ‘Single brand
only;

(i) Products should be sold under the same brand
internationally; and

(iii) ‘Single’ brand product-retailing would cover only
products which are branded druing
manufacturing.

Government has permitted only 52 approvals for
Single Brand Retailing until date, since the Policy was
approved in February, 2006.
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Further, the State Governments are concerned with
various clearances for establishment of retail traders,
including corporates. The Agriculture Proudce Marketing
Committee (APMC) Acts and the Shops & Establishment
Acts are administered by the State Governments.

(c) Government is supportive of the growth of retail
industry in India to cater to the requirements of
consumers. Thus, the Reserve Bank of India has issued
revised guidelines on lending to priority sector, including
retail trade, on April 30, 2007.

Statement
FINDING AND RECOMMENDATIONS OF ICRIER

The real GDP is expected to grow at 8-10 per cent
per annum in the next five years. As a result, the
consuming class with annual household incomes above
Rs. 90,000 is expected to rise from about 370 million in
2006-07 to 620 million in 2011-12. Consequently, the
retail business in India is estimated to grow at 13 per
cent annually from US$ 322 billion in 2006-07 to US$
590 billion in 2011-12. The study shows:

« The unorganized retail sector is expected to grow
at about 10 per cent per annum with sales rising
from US$ 309 billion in 2006-07 to US$ 496
billion in 2011-12.

« Given the relatively weak financial state of
unorganized retailers, and the physical space
constraints on their expansion prospects, this
sector alone will not be able to meet the
growing demand for retail.

* Hence, organized retail which now constitutes
a small four per cent of total retail sector is
likely to grow at a much faster pace of 45-50
per cent per annum and quadruple its share in
total retail trade to 16 per cent by 2011-12,

+ This represents a positive sum game in which
both unorganized and organized retail not only
coexist but also grow substantially in size.

» The majority of unorganized retailers surveyed
in this study, indicated their preference to
continue in the business and complete rather
than exit.
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Main Findings
Impact on Unorganized Retailers

» Unorganized retailers in the vicinity of organized
retailers experienced a decline in their volume
of business and profit in the initial years after
the entry of large organized retailers.

« The adverse impact on sales and profit weakens
over time.

- There was no evidence of a decline in overall
employment in the unorganized sector as a
result of the entry of organized retailers.

+ There is some decline in employment in the
North and West regions which, however, also
weakens over time.

« The rate of closure of unorganized retail shops
in gross terms is found to be 4.2 per cent per
annum which is much lower than the
international rate of closure of small businesses.

« The rate of closure on account of competition
from organized retail is lower still at 1.7 per
cent per annum.

+ There is competitive response from traditional
retailers through improved business practices
and technology upgradation.

* A majority of unorganized retailers is keen to
stay in the business and compete, while also
wanting the next generation to continue like
wise.

+ Small retailers have been extending more credit
to attract and retain customers.

+ However, only 12 per cent of unorganized
retailers have access to institutional credit and
37 per cent felt the need for better access to
commercial bank credit.

» Most unorganized retailers are committed to
remaining independent and barely 10 per cent
preferred to become franchisees of organized
retailers.
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Impact on Consumers

Consumers have definitely gained from
organized retail on multiple counts.

Overall consumer spending. has increased with
the entry of the organized retail.

While all income groups saved through
organized retail purchases, the survey revealed
that lower income consumers saved more. Thus,
organized retail is relatively more beneficial to
the less well-off consumers.

Promimity is a major comparative advantage of
unorganized outlets.

Unorganized retailers have significant
competitive strengths that includes consumer
goodwill, credit sales, amenability to bargaining,
ability to sell loose items, convenient timings,
and home delivery.

Impact on Intermediaries

The study did not find any evidence so far of
adverse impact of organized retail on
intermediaries.

There is, however, some adverse impact on
turnover and profit of intermediaries dealing in
products such as, fruit, vegetables, and apparel.

Over two-thirds of the intermediaries plan to
expand their businesses in responses to
increased business opportunities opened by the
expansion of retail.

Only 22 per cent do not want the next
generation to enter the same business.

Impact on Farmers

» Farmers benefit significantly from the option of

direct sales to organized retailers.

Average price realization for cauliflower farmers
selling directly to organized retail is about 25
per cent higher than their proceeds from sale
to regulated government mandi

Profit realization for farmers selling directly to
organized retailers is about 60 per cent higher
than that received from selling in the mandi.
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+ The difference is even larger when the amount

charged by the commission agent (usually 10
per cent of sale price) in the mandi is taken
into account.

Impact on Manufacturers

Large manufacturers have started feeling the
competitive impact of organized retail through
price and payment pressures.

Manufacturers have responded through building
and reinforcing their brand strength, increasing
their own retail presence, ‘adopting’ small
retailers, and setting up dedicated teams to deal
with modern retailers.

Entry of organized retail is transforming the
logistics industry. This will create significant
positive externalities across the economy.

Small manufacturers did not report any
significant impact of organized retail.

Policy Recommendations

On the basis of the results of the surveys and the
review of international retail experience, the study makes
the following major recommendations:

1.

Modernization of wetmarkets through public-
private partnerships.

Facilitate cash-and-carry outlets, like Metro, for
sale to unorganized retail and procurement from
farmers, as in China.

Encourage co-operatives and associations of
unorganised retailers for dirrect procurement
from suppliers and farmers.

Ensure better credit availability to unorganized
retailers from banks and micro-credit institutions
through innovative banking solutions.

Facilitate the formation of farmers co-operatives
to directly sell to organized retailers.

Encourage formulation of “private codes of
conduct” by organized retail for dealing with
small suppliers. These may then be incorporated
into enforceable legistlation.
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7. Simplification of the licensing and permit regime
for organized retail and move towards a
nationwide uniform licensing regime in the states
to facilitate modern retail.

8. Strengthening th: Competition Commission’s
role for enforcing rules against collusion and
predatory pricing.

9. Modernization of APMC markets as modelied
on the National Dairy Development Board
(NDDB) Safal market in Bangalore.

[English]
Welfare Measures for Labourers

*251. SHRI NARANBHAI KACHHADIA: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) the progress made by the Employees State
Insurance Corporation (ESIC) in setting up of medical
colleges, nursing colieges etc. to meet the shortage of
professionals in ESIC, in various parts of the country,
State-wise;

(b) whether sufficient funds have been earmarked
for the purpose;

(c) if so, the details thereof; and

(d) the steps taken/proposed to be taken by the
Government to enhance the welfare measures for the
workers/labourers in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) to (d) The State-wise list of the proposed medical
colleges, Post Graduate Institute of Medical Sciences &
Research and Dental Colleges to be set up by the
Employees’ State Insurance Corporation is given in the
statement. The Medical Colleges, Post Graduate Institutes
of Medical Science & Research (PGIMSR) and Dental
Colleges are to be set up in a phased manner. In the
first phase, it has been decided to set up 07 Post
Graduate Institutes of Medical Science & Research and
01 Dental College from the academic session 2010-11
as per the details given below:

1. ESI-PGIMSR—ESI Hospital, K.K. Nagar, Chennai

2. ESI-PGIMSR—ESI| Hospital, Rajaji Nagar,
Bangalore
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3. ESI-PGIMSR—ES! Hospital, Basaidarapur, New
Delhi

ESI-PGIMSR—ESI Hospital, Manicktalé, Kolkata
ESI-PGIMSR—ESI Hospital, Joka, Kolkata

ESI-PGIMSR—ESI Hospital, Andheri (E), Mumbai
ESI-PGIMSR—ESI Hospital,, MGM-Parel, Mumbai

© N o o &

ESI-Dental College—Rohini, New Delhi

(a) ESI-PGIMSR: The Post Graduate Institutes of
Medical Science & Research (PGIMSR) are being
established for the academic session 2010-2011 in the
existing ESI Hospitals having 300 beds.

The progress made so far is as follows:

1. The process of appointment of teaching faculty
Le. Dean/Professor/Associate Professor/Assistant
Professor is in progress. Deans on contractual
basis in 5 ESI-PGIMSR have joined.

2. Infrastructrue: Upgradation of the infrastructure
is in progress.

3. Medical Equipments: The above PGIMSRs are
being upgraded in respect of medical equipments
to meet the requirements of Medical Council of
India.

4. Inspection: Inspections are in progress by the
Medical Council of India for grant of Letter of
Permission for starting Post Graduate Courses
by the Central Government/Medical Council of
India.

(b) Dental College: The applications have been
submitted to the Central Government (Ministry of Helath
& Family Welfare) for Letter of Intent/Letter of Permission
for Academic Session 2010-2011. The creation of the
infrastructure for the first year BDS including medical
equipments is in progress and for recruitment of faculty
on deputation/contract basis, interviews have been
completed. For the rest of the Medical Institutes, action
is being taken for construction/upgradation. Sufficient
funds are earmarked for the purpose of these institutions.
A provision of Rs. 150 crores has been made in Budget
Estimates 2009-2010 for purchase of equipment for
setting up of Medical Colleges and PGIMSRs. Also a
provision of Rs. 738.13 crores has been made in Budget
Estimates 2009-2010 for construction of Hospitals/
Dispensaries that includes construction of Medical
Colleges and PGIMSRs.
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The Employees’ State Insurance. Corporation has
taken the following measures to enhance the welfare
measures for the insured persons covered under the
ESI scheme:

U

(ii)

(i)

(iv)

(vi)

(vii)

Physically challenged Insured Persons (IPs)
drawing upto Rs. 25,000/- per month covered
and employers contribution to be borne by
Central Government.

The duration of unemployment allowance has
been enhanced from six months to one year.

Employees’ share of contribution exempted up
to Rs. 70 per day w.ef. 1.8.2007.

Dally rate of sickness benefit enhanced from
50% to 60% of wage and that of disablement
and dependants benefit from 70% to 75% of
wage w.e.f.1.12.2007.

Basic rates of Permanent Disablement Benefit
and Dependants Benefit have enhanced ranging
from 1% to 464% in February, 2008.

Rate of confinement expenses payable to insured
women for confinement outside ESI| Hospitals
raised from Rs. 1000 to Rs. 2500 w.e.f.
1.12.2008.

Rate of Funeral Expenses raised from Rs. 3000
to Rs. 5000 w.e.f 1.9.2009.
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scheme of ‘Unemployment Allowance’ called the
‘Rajiv Gandhi Shramlk Kalyan Yojana' was
Introduced with effect from 01.04.2005. Under

.- this Scheme, after being insured for three or

(ix)

more years, the beneficiary ls entitled to
Unemployment Allowance in cash equal to 50
per cent of their wages up to one year during
their entire service.

The Employees’ State Insurance (Amendment)
Bill, 2009 with comprehensive amendments to
the ESI Act, 1948 which was introduced in the
Lok Sabha on 07.08.2009 with the aim of
providing Improved benefits to the workers, is
also under consideration of the Standing
Committee on Labour.

There is a plan to make Employees’ State
Insurance Corporation completely {T-enabled to
have better delivery of services at ESIC Branch
Offices, Regional Offices, Dispensaries and
Hospitals with a view to provide services any
where at any ESI institution. There will be online
registration of employers and insured persons
as well as complete data base about payment
of contributions, various kinds of Information for
users, etc. Two cards will be issued under this
project to the Insured Persons for self and his
family members to allow treatment to the family
members at a different location when the
insured person is working outside his residence.

(viii) In order to provide a safety net to the workers - _ 3 )
covered under the ES| Scheme who lose their There will be on-line history of medical
jobs due to closure of factories/establishments/ treatment of the insured person on the card to
retrenchment or due to permanent disability facmtat'e faster treatment .at a new location on
arising as a result of non-employment injury, a a anytime, anywhere basis.

Statement

Proposed ES/ Medical Institutions in the Country
Sl.No. States Institutions Attached ESI Hospital
1 2 3 4
1. Andhra Pradesh PGIMSR Medical College Sanath Nagar, Hyderabad
2. Dental College Nacharam, Hyderabad
3. Gujarat — Medical College Dental College Naroda, Ahmedabad
4, PGIMSR — Bapu Nagar, Ahmedabad
5. Karnataka PGIMSR Medical College Rajaji Nagar, Bangalore
6. PGIMSR Indira Nagar, Bangalore,
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1 2 3 4

7. Kerala Medical College Paripally, Kollam

8. Dental College Ezhukone, Kollam

9. Madhya Pradesh Medical College Dental College Nanda Nagar, Indore

10.  Maharashtra PGIMSR Medical College Mulund & Thane, Mumbai

1. PGIMSR ~ Andheri (East) Mumbai

12. PGIMSR Pare!l, Mumbai

13. Dental College Vashi, Navi Mumbai

14,  New Delhi PGIMSR Medical College Basaidarapur, New Delhi

15. Dental College Rohini, Delhi

16.  Tamil Nadu PGIMSR Medical College K.K. Nagar, Chennai

17. PGIMSR Ayanavaram, Chennai

18. Medical College Coirnbatore, Tamil Nadu

19.  West Bengal PGIMSR Medical College Dental College Joka, Kolkata

20. Medical College Baltikuri, Kolkata

21, PGIMSR Manicktala, Kolkata

22. Punjab Dental College Bharat Nagar, Ludhiana

23. Uttar Pradesh Dental College Pandu Nagar, Kanpur

24.  Haryana Medical College ESI Hospital, NH-3, Faridabad
25. Bihar Medical College Patna (Green Field Project)
26. Himachal Pradesh Medical College Mandi (Green Field Project)
27. Rajasthan Medical College Alwar (Green Field Project)
28.  Orissa Medical College Bhubneshwar (Green Field Project)
29. Karnataka Medical College Gulbarga-(Green Field Project)

Total 16 States

12 (PGIMSR), 17 (Medical Colleges), 9 (ESIC Dental Colleges)

Note: PGIMSR=Post Graduate Institute of Medical Sciences & Research for M.D./M.S./Diploma Courses.

[Translation]

Indira Awas Yojana

*252. SHRI NARAYAN SINGH AMLABE: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) the details regarding the investment formula

between the Union and State Governments under the
Indira Awas Yojana (IAY) alongwith the quantum of such
investment made so far during the last three years and
the current year, State-wise;

(b) the monitoring mechanism including any
committee constituted at district level alongwith its role
in allotment of such houses;

(c) whether the public representatives have been
included in the said committee;

(d) if so, the details thereof regarding the role
assigned to these public representatives in this
committee; and
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(e) if not, the reasons therefor?

THE MINISTER OF RURAL DEVELOPMENT AND
MINISTER OF PANCHAYATI RAJ (DR. C.P. JOSHI):
(a) As per guidelines of Indira Awaas Yojana (IAY),
funding under the scheme is shared by the Centre and
the States (other than North-Eastern States including
Sikkim) in the ratio of 75:25. In the case of North-Eastern
States and Sikkim, the funding between the Centre and
the North-Eastern State including Sikkim is being shared
in the ratio of 90:10. Further in the case of Union
Territories, full funding is by the Central Government. A
Statement showing the State-wise “Central Allocation”,
“Central Funds Released” and the due “State Matching
Share”, for the last three years and the current year, is
enclosed.

(b) to (d) The Ministry of Rural Development has
adopted a comprehensive system of monitoring its
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Schemes. Monitoring tools include receipt of Online
Monthly Progress Reports, Utilization Certificates and
Audit Reports; Review by Union Minister, Quarterly and
Monthly reviews with State representatives; Scheme of
Area Officers and National Level Monitors (NLMs) for -
field inspections; and Review by Vigilance and Monitoring
Committees (V&MCs) at State and District level. One of
the Members of Parliament (Lok Sabha) representing
the district is nominated by the Ministry as Chairman of
the District Level Vigilance & Monitoring Committee.
Other Members of Parliament (Lok Sabha) representing
areas of that District, if any, are made Co-Chairmen of
that Committee. One of the Members of Parliament
(Rajya Sabha) is also nominated as Co-Chairman of
that Committee. The role of Monitoring and Vigitance
Committees is for monitoring of the schemes.

(e) Question does not arise.

Statement

State wise Central Allocation, Central Releases and the due State Mafching Share under Indira Awaas Yojana
auring the flast three years and the current year le. 2006-07, 2007-08, 2008-09 and 2009-10

SNo.  Name of the State 2006-07 2007-08

2008-09 2008-10

and UTs

Central  Central State Central Central
Allocation  Release Matching ~ Allocaion  Release

State

State Central Central State Central Central State
Matching  Allocation  Release#  Matching  Alocation  Release  Matching
State State State

1 2 3 4 S 6

8 9 10 i 12 13 14

1 Andhra Pradesh 2593914  26080.14  8696.38 36027.75 36201.00

2 Arunachal Pradesh 101868 105618 35206 139530  1874.15

3 Assam 2052546 2254421 751474 3085366 3242953
4, Bihar 7656557 77769.32 2592311 10634449 95693.97
5. Chhattisgarh 401128 401128 1337.09  5571.39  5571.39
6. Goa 159.77 13545 4515 22190

7. Gujarat 1212114 1272115 424038 17668.82  17668.82

8. Haryana 178606 176299 58766 2480.72  2480.72

8. Himachal Pradesh 62995 62995 20998 8749

10. Jammu and Kashmir 195667 188571 62857 271768  2717.68

12067.00 5043477 8208290 27360.97 75900.82 75900.82 26300.27
62472 195481 348308 116103 293566 165582  183.98
10809.84 4322567 6835261 2278420 6491487 3130245  3478.05
31897.99 148670.28 239781.53 79927.18 224039.39 104487.01 34829.00
185713 779932 15849.04  5283.01 1173744 738474  2461.58
6271 31064 28924 9641 46749 23288 7163
5889.61 2473435 3583753 1194584 3722348 2329129  7763.76
82691 347272 503121  1677.07 522621 287426  958.09

20165 122484 180554 60185 184331 102076 34025

90589 380444 712893 237631 572642 274793 91598
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1 2 3 4 5 6 7 8 9 10 11 12 13 14

1. Jharkhand 6829.31 605458 201819 948546 948546 316182 1327858 20692.35 989745 1998333 1064568  3548.56
12 Karnataka 999364 999364  3331.21 1388051 1388051 462684 1943114 28200.02 9403.01 2024252 2067613  6892.04
13. Kerala 5557.39 555740 185247 771885 771885 257295 1080552 15656.73 521858 1626155 8130.78  2710.25

14, Madhya Pradesh 797769 799644 266548 11080.48 11201.37 373379 1551142 23436.36 781212 2334361 12729.77 424326

15. Maharashtra 15643.12  16097.35 536578 21727.25 21914.83 730496 3041570 4702434 1567478 4577350 22868.00  7622.67
16. Manipur 88426 66234 22078 121119 83746 27945 169687 164008 54669 254830 133780 14864
17. Meghalaya 154007 75095 25032 210947 59062 19687 295634 213836 71279 443824 221942 24657
18. Mizoram 328.2_(1 204.27 98.09 44955 45192 15064 62981 126085 41695 94584 68871 76.52
19. Nagaland 1018.11 ‘ 63489 21163 139590 124058 41353 195665 3959.18 131973 293692 172696  191.88
2. Orissa 1504266 1504266 501422 2089326 20280.02  6760.01 2924820 4608217 15360.72 4401650 1917685  6392.28
21 Punjab 200883 154407 51469 306791 306791 102264 429473 620431 206810 646327 201631 97210
2. Rajasthan 639256 661751 220584 887884 8888.57 206286 1242038 1811146 603715 1870535 972961  3243.20
2. Sikkim 19491 19492 6497 26697 28071 7690 37402 57885 19295 56169 28085 32
2. Tamil Nadu 1038544 1038544 346181 1442469 1442460  4808.23 2019294 2941438 980479 30388.96 26117.73  8705.91
5. Tripura 198431 336726 111909 271796 274503 91501 380783 669699 223233 571848 285924 31749
2. Uttar Pradesh 34390.12 3444543 1148181 4776559 4672092 1557364 6686642 9756850 3252283 100629.31 5577747 1859249
2. Uttaranchal 172411 171448 57149 230468 230468 79823 335228 485672 161891 504494 274705 91568
28. West Bengal 2075010 2074529 691500 2882051 26044.64  86B1.55 4034546 5721241 1907080 60717.10 3327723  11092.41
2. A &N lsland 328.99 0.00 000 45694 31273 000 63967 92.55 0.00  962.66 0.00 0.00

30. Dadra and Nagar Haveli 54.82 0.00 0.00 76.13 38.07 000  106.58 5329 0.00 16040 0.00 0.00

3. Daman and Diu 2452 0.00 0.00 34.06 0.00 0.00 47.68 0.00 0.00 s 0.00 0.00
2. Lakshadweep 21.26 21.26 0.00 29.54 29.54 0.00 41.34 59.88 0.00 62.21 62.21 0.00
3. Puducherry 163.86 37.80 000 22759 3750 0.00 31860 0.00 000 47948  239.74 0.00

Total 290753.00 290753.06 96898.09 403270.00 388237.01 12927307 564577.00 879579.39 20312455 84947000 48510520 150251.96

#During 2008-09 an amount of Rs. 3050.00 Crore was released additionally under the Economic Stimulus Package.
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[English]
Import of Food Items

*253. SHRI SANJAY NIRUPAM:
SHRI SAJJAN VERMA:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Government has banned the import

of certain consumer/food items from China recently; and - -

(b) if so, the details thereof, and the reasons
therefor?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI ANAND SHARMA): (a) and (b) In view of concerns
of melamine contamination in milk and milk products in
China, the Government has prohibited the import from
China, of milk and milk products including chocolates
and chocolate products find candies/confectionary/food
preparations with. milk or milk solids as an ingredient,
as per the advice of Food Safety and Standards Authority
of India.

Verification of Subscribers

*254. SHRI PULIN BIHARI BASKE:
SHRI L. RAJAGOPAL.:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether instructions have been issued to the
telecom operators for strict compliance with regard to
the identification of subscribers;

(b) if so, the details thereof;

(c) whether the Government has any mechanism to
check whether the service providers are strictly following
these instructions; and

(d) if so, the details thereof alongwith the action
taken against the violators of these instructions?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) and
(b) Telecom operators have been directed to verify
identity and address of subscribers against any of the
documents acceptable as proof of identity and proof of
address before the sale of post-paid/pre-paid Subscriber
Identification Module (SIM) cards or any other telephone
connections. A photograph is also to be affixed on the
Customer Acquisition Forms (CAFs).
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Further, in respect of North-East, Assam and Jammu
& Kashmir, following additional stipulations are in force
for subscriber verification before issuing a telephone
connection:

1. The application for the pre-paid connections is
to be witnessed by an existing subscriber who
must be a regular revenue paying subscriber
for at least three preceding months of the same
service provider. It should have name, address,
telephone number and signature of witness.

2. The service providers shall verify telephonically
with the witness before activating the new
telephone connections. Suitable remarks to this
effect will be recorded by the representative of
service providers on the application form and
should mention the name, address, telephone
number of the witness and should also mention
time and date of verification. The representative
of service providers will also record his name,
designation along with signatures.

3. At least 10% of the witness should. be randomly
verified by the service providers within a period
of three months from the date of issue of the
new connection. These records, shouid be
maintained by the service provider for cross
verification by the Licensor or its authorized
representative(s) at a later date.

(c) The customer acquisition forms of access service
providers are checked monthly on a sample basis by
the Department of Telecommunications to ensure correct
subscriber verification.

(d) With effect from 1st April. 2009, a scheme of
penalty for subscriber verification failure cases at graded
scales is in force. The details of correct subscriber
verification percentage vis-a- vis financial penalty per
incorrect verified detected subscriber are as follows:

Amount of financial penalty
per incorrect verified

Correct subscriber
verification percentage

subscriber
Above 95% Rs. 1000
90%-95% Rs. 5000
85%-90% Rs. 10000
80%-85% Rs. 20000
Below 80% Rs. 50000
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These provisions are in supersession of earlier
provisions of financial penalty of Rs. 1,000 for each
incorrect verified subscriber detected which was in effect
for the period 1st April, 2007 to 31sl March, 2009 and
act as a deterrent.

The imposition of penalty for incorrect verified
detected subscriber is a continuous process. A penalty
of Rs. 5034.81 lakh was imposed for the period from
April, 2007 to March, 2009. Further, penalty of Rs. 914.75
lakh has been imposed for the period from 1 April, 2009
to July, 2009 for Jammu & Kashmir and Assam service
areas.

[Transiation]
Trade with Myanmar

*255. SHR! DINESH CHANDRA YADAV:
SHRI PREM DAS RAL

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Government proposes to expand
trade with Myanmar in the coming years;

(b) if so, the details thereof; and

(c) the benefits likely to be accrued to the North
Eastern States as a result thereof?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI ANAND SHARMA): (a) Yes, Madam,

(b) India and the ASEAN have signed a Trade in
Goods (TIG) Agreement on 13th August 2009. Myanmar,
being a member of ASEAN, is a Party to this agreement.
The Agreement is envisaged to come into effect from
1st January 2010. The Agreement, inter-alia, includes
tariff concessions by India and Myanmar to each others
exports which is expected to expand trade between India
and Myanmar. Details regarding the Agreement are
available at http://commerce.gov.in/trade/international ta
indasean.asp. Further, border trade arrangement between
india and Myanmar is operational at Moreh (Manipur)—
Tamu (Myanmar) facilitating bilateral trade.

(c) The India-ASEAN Trade in Goods Agreement
would lead to growth in bilateral trade benefitting all
Parties including India and Myanmar. The border trade
arrangement specifically benefits North Eastern States.
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[English]
Export of Organic Food

*256. SHRI ASADUDDIN OWAISI: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) the details regarding India’s share in the global
organic food market;

(b) the details regarding measures being taken under
the Agricultural and Processed Food Products Export
Development Authority (APEDA) for export of organic
products;

(c) whether some complaints have been received
by APEDA about the certifying agencies;

(d) if so, the details thereof and the response of
the Government thereto; and

(e) the steps being taken by the Government to
boost export of organic products?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI ANAND SHARMA): (a) As per the Inforrnation
available from International Federation for Organic
Agricultural Movements (IFOAM) 2009, the total global
organic food market in 2007 was 46 billion US §$. As
per information from Certification Bodies of APEDA, under
National Program for Organic Production (NPOP), during
2008-2009, India exported 135 products under 16
categories worth US$ 116.09 million. The main countries
where Indian organic products were exported are EU,
USA, Switzerland and Japan.

(b) APEPA has taken initiatives for, promotion of
organic products, which include launching of National
Program ifor Organic Production (NPOP), framing
Standards for Organic production and certification
scheme, laying procedure for export of certlifled organic
products, accrediting inspection and certification agencies,
updating NPQP document, development of traceability
software for organic products, training programs for
farmers, exporters, inspectors, domestic certification
agencies, etc.

(c) and (d) During 2008-09, APEDA received
complaints in respect of four certification bodies namely
Mis cue, Mumbai, Mis Ecocert, Aurangabad, Mis Indocert,
Cochin and MIs ROCA, Jaipur, The complaints and
response of Government thereon is detailed in the
Statement enclosed.
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(e) Government, in addition to the APEDA's
initiatives, is implementing National Project on Organic
Farming (NPOF); a Central Sector Scheme; for

AGRAHAYANA 16, 1931 (Szka)

fo Questions 62

production, promotion and-market development of organic
farming.

Statement

Detalls of Complaints against Certification Bodies

Sl.  Certification body Complaint received
No. involved from

Nature of complaint

Major findings Action Taken

1. Control Union Fraudulent
Certification (CUC),

Mumbai and

Mr. Ravi Nayak,
correspondent of
Punjab Kesari

2. ECOCERT SA India
Pvt. Ltd,, Aurganabad

certifications of Bt.
Cotton as organic
cotton by two CBs

+ Source of seed not
verified by the CB as
Bt. Seeds are not
aliowed as per the

As a result of investigation
conducted in this case, NAB
(National Accreditation Body)
imposed pecuinary penalty of
National Standard Rs. 15 lakhs on CUC, Mumbai
Organic Production and Rs. 7.5 Lakhs on
(NSOP) ECOCERT, Aurganabad.
¢+ Grower Group norms
were not followed

3. INDOCERT, Alwaye,
Kerala

Fair Trade Alliance
Kerala (FTAK), Kerala
(FTAK is a grower
group)

Duplication of farmers + ambiguity in the + Investigation conducted

between two ICS and
delay in certification
services by CB.

certification procedures
Grower Group norms not
followed.

by APEDA
+ Show cause notice served
to the CB. Their reply has

4, ROCA, Jaipur M/s. Panchvati
Foundation, New Delhi  Certification

(An NGO).

Inspection and

procedures of the
Certification Body.

been considered and a
detailed note is being
prepared for consideration

by the NAB.
+ The non-conformities + Investigations is in
raised are not clear. progress.

+ Procedural lapses on
the part of CB.

[Translation]
Employment Generation Schemes

*257. SHRI KUNVARJIBHAI MOHANBHAI
BAVALIYA: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(a) the details of the employment generation
schemes under implementation in' the rural areas of the
country; and

(b) the details of the employment provided to the
rural unemployed youths, scheme-wise and State-wise
during the last three years and the current year?

THE MINISTER OF RURAL DEVELOPMENT AND
MINISTER OF PANCHAYATI RAJ (DR. C.P. JOSHI):
(a) and (b) The Ministry of Rural Development has been

implementing the major employment generation shemes
namely National Rural Empoyment Guarantee Act
(NREGA) as wage exmployment programme in rurat
areas of the country. The objective of the NREGA is to
provide for enhancement of livelihood security of the
households in rural areas of the country by providing at
least one hundred days of guaranteed wage employment
in every financial year to every household whose adult
members volunteer to do unskilled manual work. The
SGSY is a holistic scheme aimed at bringing the rural
households which are Below Poverty Line (BPL) above
poverty line by organizing them into Self Help Groups
(SHGs), their training and capacity building, provision of
credit linked subsidy, technology inputs etc in order to
enable them to be self employed by taking up some
income generating activities.
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The details of the employment provided, including
to the rural youth, scheme-wise and State-wise during

National Rural Employment Guarantee Act (NREGA)

DECEMBER 7, 2009

Statement |

lo Questions 64

the last three years (2006-07, 2007-08 & 2008-09) and
the Statements-l and 1l respectively.

(In Lakhs)
Sl.No. States 2006-07 200708 2008-09 2009-10
upto Oct., 2009
No. of Persondays No. of  Persondays No. fo  Persondays No. of  Persondays
households ~ generated households  generated households  generated households  generated
provided provided provided provided
employment employment employment employment
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 21.61 678.77 48.04 2010.28 57.00 2735.45 51.82 2372.20
2. Arunachal Pradesh 0.17 4.53 0.04 2.79 0.81 34.98 0.13 1.56
3. Assam 7.92 572.92 14.03 487.61 18.77 751.07 12.90 375.68
4. Bihar 16.89 596.87 38.60 843.03 38.22 991.75 24.54 634.61
5.  Chhattisgarh 12.57 700.21 22.85 1316.11 22.70 1243.18 12.73 598.77
6. Guijarat 2.26 100.48 2.91 90.06 8.51 213.07 10.79 295.28
7.  Haryana 0.51 24.12 0.71 35.76 1.63 69.11 0.96 31.40
8. Himachal Pradesh 0.64 29.90 2.7 97.53 4.46 205.28 3.23 131.88
9.  Jammu and Kashmir 1.21 32.30 1.17 36.80 1.99 78.80 1.07 34.60
10.  Jharkhand 13.94 520.48 16.80 747.54 15.76 749.97 10.83 502.93
11.  Karnataka 5.45 222.01 5.50 197.78 8.96 287.64 13.51 602.04
12.  Kerala 0.99 20.48 1.85 60.75 6.92 153.75 4.93 89.73
13. Madhya Pradesh 28.66 1971.77 43.47  2753.01 52.08 2946.97 28.62 1262.42
14,  Maharashtra 3.53 159.28 4.75 184.86 9.06 419.85 4.73 191.54
15.  Manipur 0.19 18.57 1.13 48.32 3.81 285.62 3.67 224.86
16. Meghalaya 0.97 24.22 1.06 41.33 2.24 86.31 2.27 51.54
17.  Mizoram 0.51 7.85 0.89 31.53 1.73 125.82 1.79 75.51
18. Nagaland 0.28 13.08 1.15 24.31 297 202.70 2.97 152.34
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1 2 3 4 5 6 7 8 9 10
19.  Orissa 13.94 799.34 10.97 405.23 11.99 432.58 5.65 178.65
20. Punjab 0.32 15.57 0.50 19.15 1.47 39.89 1.34 30.95
21.  Rajasthan 11.75 998.87 21.70 1678.38 63.73  4829.55 54.85 3278.02
22.  Sikkim 0.04 2.43 0.20 8.60 0.52 26.34 0.49 18.51
23. Tamil Nadu 6.83 182.79 12.35 645.25 33.46 1203.59 28.78 149347
24.  Tripura 0.74 50.13 4.24 181.05 5.49 351.12 4.91 161.30
25.  Uttar Pradesh 25.73 822.90 40.96 1363.05 43.36 227221 3227 1462.70
26. Uttaranchal 1.34 40.60 1.89 80.34 2.99 104.33 2.93 86.25
27. West Bengal 30.84 440.08 38.43 968.77 30.26 786.61 28.79 656.82
28. Andaman and Nicobar 0.06 1.00 0.09 1.37
Islands
29. Dadra and Nagar Haveli 0.02 0.48 0.02 0.42
30. Daman and Diu 0.00 0.00 0.00 0.00
31. Goa 0.00 0.00 0.02 0.41
32. Lakshadweep ' 4 0.03 1.82 0.04 1.16
33.  Puducherry 0.12 1.64 0.12 2.70
Total 209.84 9050.55 338.89 14359.22 451.13 21632.48 351.80 15001.62

Statement Il

Swarnjayanti Gram Swarozgar Yojana (SGSY)

2006-07 2007-08 2008-09 2009-10
(Upto Oct., 2009)
Sl.No. States/U.T. Total Total ' Total Total
Swarozgaris Swarozgaris Swarozgaris Swarozgaris
Assisted Assisted Assisted Assisted
{Nos) {Nos) (Nos) (Nos)
1 2 3 4 5 6
1. Andhra Pradesh 638843 263615 188837 60008
2. Arunachal Pradesh 1878 1599 774 121
3. Assam 67587 100261 142728 54045
4, Bihar 109350 100159 127226 56828

5. Chhattisgarh 33669 44914 46542 19920
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1 2 3 4 5 6
6. Goa 711 735 592 233
7. Guijarat 27237 45189 41728 22163
8. Haryana 14158 19891 20639 5109
9. Himachal Pradesh 5905 7764 11863 4277

10. Jammu and Kashmir 8219 6818 6990 1156

11.  Jharkhand 69077 77168 83103 41623

12. Karnataka A 46407 95409 99950 34471

13. Kerala 22401 39683 43784 16611

14. Madhya Pradesh 59781 73091 99200 31259

15. Maharashtra 84707 119344 154647 45956

16. Manipur 3560 3144 3640 5978

17. Meghalaya 3328 3419 2195 3230

18. Mizoram 11856 5830 8748 8296

19. Nagaland 3273 2259 3205 1143

20. Orissa 68687 87171 126206 7404

21. Punjab 10532 15402 13109 5346

22. Rajasthan 38445 50351 58495 12927

23.  Sikkim 1397 1718 1689 621

24. Tamii Nadu 53509 152907 113097 41868

25. Tripura 9551 13672 23847 3694

26. Uttar Pradesh 257577 292105 319568 122219

27. Uttaranchal 10564 13482 18044 7001

28. West Bengal 28251 60736 99905 16438

29. A&N Islands 108 195 243 234

30. Daman and Diu 0 0 0 0

31. Dadra and Nagar Haveli 23 0 24 0

32. Lakshadweep 42 177 0 0

33. Puducherry 1293 1087 1257 1148

Total 1691926 1699295 1861875 631327
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Export of Diamond and Jewellery

*258. SHRI VITTHALBHAI HANSRAJBHAI
RADADIYA:
SHRI MANSUKH BHAI D. VASAVA:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether any targets have been set for the export
of diamond and jewellery from the country;

(b) if so, the details thereof and the achievements
made in this regard during the last three years, country-
wise; and

(c) the steps being taken by the Government to
promote export of diamond and jewellery?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI ANAND SHARMA): (a) No, Madam.

(b) Details of exports of gems and jewellery to major
countries during the last three years is given below:

India’s export of gems and jewellery fo major
countries

(in US$ millision)

Country 2006-07 2007-8 2008-09
(Provisional)
US.A. 4751.59 4974.69 4429.88
UAE 3297.33 4040.96 10634.47
U.K. 277.89 285.37 550.58
Hong Kong 3460.25 5100.82 5317.16
Belgium 1468.10 1964.24 1875.11
Singapore 151.46 217.38 543.13
Israel 874.88 1038.24 800.58
Japan 430.19 450.31 369.95
Thailand 339.86 390.72 320.60
Spain 38.74 43.12 71.49
Switzerland 117.52 211.98 205.79
Others 756.71 970.48 2586.23
Total 15964.52  19688.31 27704.97

Source: DGCI&S

AGRAHAYANA 16, 1931 (Saka)
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(c) The Government has announced a number of
measures in the Foreign Trade Policy (FTP) 2009-14
and the Union Budget 2009-10 to promote export of
diamond and jewellery, such as Import of gold of 8
carat and above have been allowed under the
replenishment scheme, subject to import being
accompanised by an Assay Certificate specifying the
purity, weight and alloy content; Gem & Jewellery Export
Promotion Council have been added in the list of
nominated agencies for purpose of import of precious
metals; reduction in the threshold limit for recongnition
of Premier Trading House from Rs. 10000 crores to Rs.
7500 crores in export turnover in the previous three
years and current year taken together, recognition of
Surat (Gujarat) as a Town of Export Excellence; increase
in the value limit of personal carriage from US$ 2 million
to US$ 5 million in case of participation in overseas
exhibitions and from US$ 0.1 million to US$ 1 million in
case of samples in personal carriage for export promotion
tours; Import of diamonds on consignment basis for
Certifications/Grading & re-export by the authorized
offices/agencies of Gemmological Institute of America
(GIA) in India or other approved agencies will be
permitted; Extension in number of days for re-import of
unsold items in case of participation in exhibition in USA
increased to 90 days; extension of Interest subvention
of 2% on rupee export credit up to March 31, 2010;
exemption of Service Tax on services received by
exporters from goods transport agents and commission
agents where the liability to pay service tax is ab /nitio
on the exporter, etc. Durty drawback has been introduced
on the export of gold and silver jewellery.

[English]
Drinking Water Facilities

*259. SHRI JOSE K. MANI:
SHRI S. PAKKIRAPPA:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the Government has chalked out any
strategy to mitigate the drinking water problem particularly
in the rural areas;

(b) if so, the details thereof, and

(c) the action plan prepared for the purpose
alongwith the quantum of investment made and the
results achieved so far, State-wise?
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THE MINISTER OF RURAL DEVELOPMENT AND
MINISTER OF PANCHAYAT!I RAJ (DR. C. P. JOSHI):
(a) to (¢) Yes Madam. Under Bharat Nirman, of which
rural drinking water is one of the important components
and conceived as a plan to be implemented in four
years from 2005-06 to 2008-09 for building rural
infrastructure, Government of India had set a target of
coverage of 55,067 uncovered habitations and 3.31 lakh
slipped-back habitations and addressing 2.17 lakh quality-
affected habitations. The State-wise physical
achievements for the period 15t April 2005 to 30th
November 2009 for each of these three categories is
given in the enclosed Statement-l. The entire strategy
and focus of the Department and its current programme
in the field for the Eleventh Plan as laid down in the
National Rural Drinking Water Programme guidelines is:

() towards the coverage of the remaining
uncovered, slipped back and quality affected
habitations,

(i) ensuring sustainability in all drinking water
schemes, so that the phenomenon of recurring
slippage does not occur, and

(iii) incentivising States to handover management
of rural drinking water schemes to Panchayats
by suitably empowering them and building up
their capacities.

DECEMBER 7, 2009
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The State-wise fund allocation and release for the
period 1st April 2005 to 30th November 2009 is given
in the enclosed Statement-Il.

The steps taken to expedite the availability of
drinking water in rural areas, /mfer-ala, are:

* Increased budgetary support during the Bharat
Nirman period. The central allocation increased
from Rs. 2900 crore in 2004-05 to Rs. 4050
crore in 2005-06, Rs. 5200 crore in 2006-07,
Rs. 6500 crore in 2007-08, Rs. 7300 crore in
2008-09 and Rs. 8000 crore in 2009-10.

+ Promoting conjunctive use of surface water,
groundwater and rainwater.

+ Encouraging sustainability measures for drinking
water schemes by providing enhanced Central
share.

+ Encouraging convergence with existing
government programmes like NREGS and Soil
and Water Conservation Programmes to augment
recharge and availability of water.

+ For economically weaker states of North-East
and Jammu & Kashmir, the fund sharing pattern
for the States has been liberalized from the
previous 50:50 (Centre: State) to 90:10
{Centre:State) to ensure that they have sufficient
funds to implement drinking water schemes.

Statement |

Physical Achievement (Coverage of Habitations with safe and adequate arinking water)
for the period 1st April 2005 fo 30th November 2009

(Number of Habitations)

Sl.No State/Union Territory

Categories of Habitations Covered

Uncovered Slipped Back Quality Affected

1 2 3 4 5

1. Andhra Pradesh 0 28598 8307
2. Arunachal Pradesh 668 1074 1387
3. Assam 7375 10880 31260
4, Bihar 0 42935 24909
5. Chhattisgarh 0 29641 6063
6. Goa 6 1 0
7. Guiarat 36 6584 12390
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1 2 3 4 5
8. Haryana 0 3211 581
9. Himachal Pradesh 6030 11645 0
10. Jammu and Kashmir 3211 782 49
11. Jharkhand 0 17215 1694
12. Karnataka 5618 10620 18643
13. Kerala 8859 3946 1670
14, Madhya Pradesh 0 39742 6051
15. Maharashtra 17738 16885 15192
16. Manipur 0 537 74
17. Mezhalaya 250 3653 275
18. Mizoram 112 362 78
19. Nazaland 262 153 242
20. Orissa 0 41701 37378
21. Punjab 1884 2812 2837
22. Raiasthan 1910 27793 46480
23. Sikkim 74 521 76
24. Tamil Nadu 0 35227 6751
25. Tripura 0 1001 7462
26. Uttar Pradesh 0 24761 9583
27. Uttarakhand 218 5740 0
28. West Bengal 0 8225 72563
29. Andaman and Nicobar Islands 94 0 26
30. Dadra and Nagar Haveli 66 0 0
31. Daman and Diu 0 0 0
32. Delhi 0 0 0
33. Lakshadweep 0 0 0
34. Puducherry 120 45 179
35. Chandigarh 0 0 0
Total 54531 376290 312200
Definitions:

Uncovered Habitations: The habitations that remained to be covered wi:'. safe and adequate drinking water as identified in the last
survey of 1999.

Slipped Back Habitations: Habitations that had been covered, but adequate water was not available due to sources going dry or
lowering of the ground water table; Systems outliving their lives; Systems working below rated capacity due to poor operation and
maintenance; Increase in population resulting in lower per capita availability. These figures are dynamic figures and change annually.
Quality affected Habitations: Based on a survey undertaken in 2000, habitations with drinking water sources contaminated with
fluoride, arsenic, salinity, iron, nitrate and multiple quality problems.
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April 2005 to 30th November 2009

(Rupees in Crore)

SI.No. State/Union Territory Allocation Release
1. Andhra Pradesh 1552.18 1453.68
2. Arunachal Pradesh 641.46 608.26
3. Assam 1079.83 786.69
4.  Bihar 1415.91 1091.49
5. Chhattisgarh 466.71 392.15
6. Goa 17.67 6.57
7. Gujarat 1094.04 974.54
8. Haryana 412.92 361.56
9.  Himachal Pradesh 600.61 622.35
10.  Jammu & Kashmir 1639.5 1420.15
1. Jharkhand 559.8 338.82
12.  Karnataka 1593.13 1439.97
13.  Kerala 462.9 391.48
14.  Madhya Pradesh 1328.73 1148.39
15.  Maharashtra 2272.94 2055.69
16.  Manipur 218.45 164.66
17.  Meghalaya 252.88 236.82
18.  Mizoram 181.24 186.97
19.  Nagaland 186.31 164.74
20.  Orissa 900.1 809.36
21.  Punjab 303.35 259.51
22.  Rajasthan 2947.55 2751.29

23.  Sikkim 76.72 91.53

24.  Tamil Nadu 992.47 848.19

25.  Tripura 224.24 204.42

26.  Uttar Pradesh 2463.99 1928.02

27.  Uttarakhand 463.86 385.87

28.  West Bengal 1190 1062.08

29. Andaman and Nicobar Islands 0.67 17.48

30. Dadra and Nagar Haveli 0.67 0

31.  Daman and Diu 0.14 0

32.  Delhi 0.36 0

33.  Lakshadweep 0.04 0

34.  Puducherry 0.87 0

35.  Chandigarh 0 0

Total 25542.24 22202.73

to Questions 76

Violation of EPF Act

*260. SHRI S. ALAGIRI: Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(a) the corpus of funds lying with the Employees
Provident Fund Organisation (EPFQO) at present, State-
wise;

(b) whether the Government has received complaints
regarding violation of the provisions of the Employees’
Provident Fund and Miscellaneous Provisions Act, 1952;

(c) if so, the details thereof, State-wise; and

(d) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) The corpus of funds belonging to the Employees’
Provident Fund (EPF) is maintained centrally and not
State-wise. As on 31.03.2009, the total corpus of EPF
stands at Rs. 2,58,711 crores.

(b) to (d) Complaints regarding violation of the
Employees’ Provident Funds and Miscellaneous
Provisions Act, 1952 are received in the Employees’
Provident Fund Organisation. After verification of the
complaints, enquiries under section 7 A of the Act are
initiated. During the year 2008-09, 25,456 number of
enquiries were initiated. The Region-wise details are
given at in the Statement enclosed.

Statement

Enguiries under section 7A of Employees’ Provident
Funds and Miscellaneous Provisions Act 1952
Inftiated during the year 2008-09

Region No. of Enquiries

1 2
Delhi North 239
Delhi South 66
Haryana 378
Himachal Pradesh 228
Chandigarh 413
Ludhiana 916
Uttar Pradesh 593
Uttarakhand 72
North Zone Total 2905
Bihar 177
Jalpaiguri 215
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1 2
Kolkata 532
Jharkhand 322
Orissa 344
North East Region 392
East Zone Total 1982
Bangalore 791
Mangalore 1667
Guntur 1148
Hyderabad 1680
Kerala 2512
Chennai 3419
Coimbatore 2434
Madurai 862
South Zone Total 14513
Chhattisgarh 129
Goa 298
Ahmedabad 866
Vadodara 709
Mumbai-I [Bandra] 66
Mumbai-Ii [Thane] 745
Nagpur 791
Pune 782
Madhya Pradesh 948
Rajasthan 722
West Zone Total 6056
Grand Total 25456

AGRAHAYANA 16, 1931 (SaAa)

Assessment of Trade Deals by C&AG

2723. SHRI VARUN GANDHI: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government proposes to mandate
the Comptroller and Auditor General (C&AG) to undertake
assessment of the economic impact of trade deals,
including the Free Trade Agreement (FTA) with the
Association of Southeast Asian Nations (ASEAN); and

(b) if so, the details thereof and the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) No, Madam.

to Questions 78

(b) Does not arise.
Strengthening of M.M.D

2724. SHRI S.R. JEYADURAI: Will the Minister of
SHIPPING be pleased to state:

(a) whether the Government has received
suggestions/representations regarding the need to de-
centralise the functions of Directorate General of Shipping
(00S) and empower Principal Officers of Mercantile
Marine Department (MMD);

(b) if so, the reaction of the Government thereto
alongwith the steps taken by the Government in this
regard;

(c) whether the Government proposes to strengthen
offices of MMD in various ports; and

(d) if so, the details thereof alongwith the steps
taken by the Government in this regard?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN):
(a) and (b) The Government has received a few
representations to de-centralise various functions of
Directorate General of Shipping and empower Principal
Officers, MMDs. However, no specific representation has
been received from the small entrepreneurs complaining
about denial of permissions by the Principal Officer in
absence of adequate delegation. The Principle Officers
are empowered under the provisions of Merchant
Shipping Act and Rules and through various notices and
circulars issued by the Directorate.

(c) and (d) Yes, Madam. Two new MMD districts
have been created at Kandla and Kochi, New MMD
offices have been opened in New Mangalore and Haldia.
The Government is aiso taking all possible steps to fill
up the vacancies in MMD offices and has initiated
measures to selectively delegate the functions of the
Headquarters to Mercantite Marine Departments. Most
of the survey work has been entrusted to the Indian
Registrar of shipping under Section 9 of the Merchant
Shipping Act. The functions of the Government are now
restricted to the audit of IRS while Port State Control
Inspections and Flag Stage Inspection are being done
by MMD surveyors. All efforts are being made to fill the
existing vacancies in the MMDs to augment the
manpower resources and e-Governance modules have
been rolled out to streamline various statutory functions
discharged by MMDs.

[Translation]
World Bank Objections on NREGS

2725. SHRI MAHENDRASINH P. CHAUHAN: Will the
Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether the World Bank has Rural Employment
Guarantee Scheme (NREGS) as a policy obstruction to
economic development and poverty alleviation;
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(b) if so, the details of objections raided by the
World Bank in this regard; and

(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a)
Ministry of Rural Development has not received any
reference from the World Bank in this regard.

(b) and (c) Do not arise.
[Englisfij

Violation of Labour Laws

2726. SHRI M.B. RAJESH:
SHRI MANSUKHBHAI D. VASAVA:
SHRI ANJANKUMAR M. YADAV:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether the Government has received complaints
regarding violation of various labour laws by several
companies inciuding IT companies established under
public and private sectors during each of the last three
years and the current year;

{b) if so, the details thereof, State-wise and sector-
wise;

{c) the steps taken by the Government against such
companies alongwith to protect the interests of labourers/
workers engaged therein;

(d) whether any official found guilty on the basis of
these complaints; and

(e) if so, the details thereof alongwith the action
taken by the Government against such officials?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) to (c) Under the Constitution of India, Labour is a
subject in the concurrent list where both the Central
and State Governments are competent to enact
legislation. The enforcement of the provisions of various
Labour laws has been prescribed under provisions of
the relevant Acts. In the State Sphere, the enforcement
is secured through the officers of the State Governments
and in the Central Sphere, the enforcement is secured
through the officers of the Central Industrial Relations
Machinery (CIRM). Information on action taken by the
State Governments in respect of violation of labour laws
is not Centrally maintained. In the Central Sphere, the
officers of the Chief Labour Commissioner (Central)
Organisation conduct inspections under various Labour
Laws on receipt of complaints. The details of inspections
conducted and prosecutions launched and number of

DECEMBER 7, 2009
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convictions during the last three years are given in the
enclosed statement.

(d) and (e) Whenever complaints are received
regarding violation of Labour Laws, action is taken by
the Appropriate Government as per provisions of the Act
which is alleged to have been violated.

Statement
Year No. of No. of No. of
Inspections  Prosecutions  Convictions
2005-06 30834 11661 10701
2006-07 40116 16999 7125
2007-08 39115 25801 9192

Speeches and Writings of Dr. Ambedkar

2727. SHRI SAMEER BHUJBAL: Will the Minister
of SOCIAL JUSTICE AND EMPOWERMENT be pleased
to state:

(a) the number of volumes of Dr. Babasaheb
Ambedkar’s writings and speeches published in Hindi by
Dr. Ambedkar Foundation from 1999 to October, 2009;

(b) the number of Hindi volumes to be published;
and

(c) the status of Marathi translation of these works?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHR! D.
NAPOLEON): (a) 7 volumes of Dr. Babasaheb
Ambedkar’s writings and speeches have been published
in Hindi by Dr. Ambedkar Foundation from 1999 to
October, 2009.

{b) Out of total 40 volumes mandated, 19 volumes
are yet to be published.

(c) State Government of Maharashtra has to
undertake the publication of these works in Marathi.

Social Audit under NREGS

2728. SHRI NAVEEN JINDAL: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether social audit under National Rural
Employment Guarantee Scheme (NREGS) has not been
done in many districts;

(b) if so, the details thereof;

(c) whether any special initiative has been taken in
the last few months to ensure social audit; and

(d) if so, the details thereof alongwith the results
achieved?
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THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) and
(b) As reported by the State Governments, social audit
has been conducted in 568 districts out of a total of
618 districts (92%) during the current Financial Year so
far.

(c) and (d) Yes, Madam. Social Audits were
conducted in a campaign mode from June 2009 to
September, 2009. Out of a total of 249366 Gram
Panchayats (GPs), 188211 GPs (ie. 76%) completed
the social audit. The total number of Social Audits
conducted is 218624,

Increase in Merchandise Fleet

2729. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of SHIPPING be pleased to state:

(a) the size of Indian merchandise fleet vis-a-vis
world merchandise fleet; and

(b) the steps taken by the Government to augment
this fieet?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN):
(a) The size of Indian Merchandise fleet vis-a-vis World
Merchandise fleet as on 1.7.2009 is as under:

Units DWT (MMT)
World fleet 54602 1193.4
Indian fleet 938 15.630

(b) The Government has been taking various steps
from time to time for the growth of Indian tonnage. These
include:-

The Government of India has formulated the National
Maritime Development Programme (NMDP). It is a
comprehensive programme aimed at various issues that
need to be addressed to bring holistic growth in the
Indian Shipping Industry. Under the NMDP, Shipping
Corporation of India, only Public Sector Shipping
Company is in the process’ of acquiring a total of 76
new vessels with a total outlay of Rs.15,000 crores, to
be compieted in phases till end 2011-12. Of these, 6
ships have already been delivered, orders have been
placed for construction of 32 vessels and remaining 38
vessels are planned for acquisition during the remaining
11th Plan period.

The Government has introduced tonnage tax regime
in India since the year 2004 by which the tax outgo for
Indian Shipping companies has been brought in the line
with International Standard. Further, the liberalized policy
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on ship acquisition has been introduced and acquisition
of all types of ships has been brought under Open
General License (OGL). Besides, 100% FDI has been
permitted in ship acquisition and registration formalities
of newly acquired ships have been simplified.

Granite Industry

2730. SHRI E. G. SUGAVANAM: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government has any proposal to
set up mega granite industry in the country including
Tamil Nadu; and

(b) if so, the details thereof alongwith the cost of
the project?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) No, Madam.

(b) Does not arise.
Super Speciality Hospitals

2731. SHRI KODIKKUNNIL SURESH: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether the Employees’ State I[nsurance
Corporation (ESIC) proposes to upgrade some ESI
hospitals as super speciality hospitals in the county;

(b) if so, the details thereof alongwith the hospitals
identified for the purpose, State-wise; and

(c) the details of medical facilities likely to be
available in these hospitals?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) and (b) Employees’ State Insurance Corporation
proposes to up grade the various specialities In some
hospitals and provide modem equipments as per the
requirements of each Hospital. ESIC is running one super
speciality hospital at Kollam In Kerala. Another Super
Speciality Hospital Is proposed at Sanath Nagar,
Hyderabad, for which construction is in progress.

(c) In super speciality hospitals, the facilities likely
to be made available are Cardiology, Cardio-thoracic
Vascular surgery, Gastro-enterology, Nephrology,
Paediatric surgery In the first phase. Later on, as per
requirement further super speciality facilities can be
added. In addition, In different ESI Hospitals, super
speciality services such as Cardiology, Nephrology are
being developed as per requirements.
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Compensation to Landmine Affected People

2732. SHRI SHER SINGH GHUBAYA: Will the
Minister of DEFENCE be pleased to state:

(a) whether the due compensation has been paid to
all the people, including thcse of Punjab who were badly
affected due to landmines laid during Operation
Parakaram;

(b) if so, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI A.K.
ANTONY): (a) to (c) Compensation is payable to all the
people including those of Punjab who were affected due
to landmines during Operation Parakaram. The details
in this regard are being collected.

Import of Hazardous Items

2733. SHRI M.K. RAGHAVAN: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether hazardous items including white asbestos
are being imported from various countries;

(b) if so, the details thereof;

(c) whether a ship from Canada was stopped in the
Indian water in this regard; and

(d) if so, the details thereof alongwith the action
taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) and (b) Import of hazardous waste from
any country to India is not permitted for disposal as per
Hazardous Wastes (Management, Handling and
Transboundary Movement) Rules, 2008. Import of
hazardous wastes may be permitted only for recycling,
recovery or reuse.

White Asbestos is not listed in any of the lists of
the above Rules and is freely importable.

(c) and (d) There is no information available in this
regard with the Ministries of Environment and Forests,
and Commerce and Industry.

[Transiation/
Hospitals for Beedi Workers

2734. SHRI BHOOPENDRA SINGH: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:
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(a) the number of hospitals functioning at present
extending medical facilities for beedi workers, State-wise,

(b) the number of beedi workers benefited by these
hospitals during each of the last three years and the
current year, State-wise;

(c) the number of posts sanctioned of specialists
doctors, nurses, para-medical and other ancillary
employees including the number of women employees
in these hospitals, category-wise and State-wise;

(d) the number of vacant posts in these hospitals
and the time by which such vacant posts are likely to
be filled up, category-wise; and

(e) the funds allocated for construction and providing
medical facilities in such hospitals during each of the
last three years and the current year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) and (b) The number of hospitals functioning at
present extending medical facilities for beedi workers
during the last three years and the current year, State-
wise, is as follows:

Name of State No. of No. of beedi

Hospitals workers

benefited

1. Maysore, Karnataka 1 18950
2. Kukkudal, Tamil Nadu 1 416892
3. Sagar, Madhya Pradesh 1 187604
4. Dhuliyan, West Bengal 1 1085844
5. Karma, Jharkhand 1 103355
6. Biharsharif, Bihar 1 22500
7. Gursahayganj, U.P. 1 141546

(c) and (d) A Statement-i showing the number of
posts sanctioned category-wise Including the number of
women employees in these hospitals, State-wise; and
the number of vacant posts category-wise is enclosed.

(e) A Statement-ll showing the funds allocated for
construction and providing medical facilities in such
hospitals during each of the last thre years and the
current year, State-wise, is enclosed.
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Number of posts sanctioned category-wise including
the number of women employees in these hospitals,

Written Answers

Statement |

State-wise; and the number of vacant posts
category-wise. The efforts are on fo fill up

the vacant posts at the earljest

SI.No. Name of posts number of  number of
the post sanctioned  women  vacant posts
_employees
1. Specialist 3 — 3
2. Sr. Medical Officer 1 — —
3. Medical Officer 5* — -
4. Staff Nurse 10 9 -
5. Pharmacist 2 — —
6. Laboratory Technician 1 — —
7. UDC 1 — —
8. Radiographer 1 — —
9. Driver 2 — —
10. OT Assistant 1 — —
11. Jr. Clerk 2 1 —
t2. Cook 2 1 —
13. Chowkidar 3 — —
14. Sweeper 3 2 —
15. Peon 1 — —
16. Wardboy 3 — —_
17. Dhobi 1 — —
18. Aya 3 3 —
19. DCA 1 — —
20. Mali 1 — —
Total 47 17 3

*Three posts of Medical Officers filled on contract basis.

Central Hospital at Mukkudal, Tamii Nadu

SINo. Name of posts number of  number of
the post sanctioned  women  vacant posts
employees
1 2 3 4 5

1.

Specialist-DGO
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1 2 3 4
2. Sr. Medical Officer 1 -
3. Jr. Medical Officer 3 2
4. Sister-in-Charge 1 1
5. Staff Nurse 8 4
6. Pharmacist 2 —
7. Radiographer 1 -—
8. Laboratory Technician 1 1
9. ECG Technician 1 —
10. Jr. Clerk 2 —
(including Cashier)
11. Driver 1 —
12. DCA 1 —
13. Ward Boy 2 —
14. Aya 2 1
Total 27 9
Central Hospital at Sagar, Madhya Pradesh
SI.No. Name of posts number of  number of
the post sanctioned  women  vacant posts
employees
1 2 3 4
1. Specialist-(Obstrices & 1 —
Gynaecology)
2.  Sr. Medical Officer 1 1
3. Jr. Medical Officer 3 —
4. Sister-in-Charge 1 1
5. Staff Nurse 8 5
6. Pharmacist 2 —
7. Radiographer 1 —
8. Laboratory Technician 1 —_
9. ECG Technician 1 —
10. Jr. Clerk 2 —

(including Cashier)




87 Written Answers DECEMBER 7, 2009 to Questions 88

1 2 3 4 5 1 2 3 4 5
11. Driver 1 — — 21. Cashier 1 — —
12. DCA 1 — — 22. Jr. Clerk 1 — —
13. Ward Boy 2 - — Total 51 15 6
. 2 — '
14. Aya 2 T.8. Hosptial at Karma (Jharkhand)
27 9 —
Total SINo.  Name of posts  number of  number of
Central Hosptial at Dhuliyan, West Bengal the post sanctioned ~ women  vacant posts
employees
St.No. Name of posts number of  number of ] _
the post sanctioned  women  vacant posts 1. Sr. Medical Officer 2 1 -
employees 2 UDC 1 — —
1 2 3 4 5 3. LDC 1 — 1
1. Specialist (Medicine, 3 — 3 4. Pharmacist 1 - 1
Gynaecologist, Surgeon) 5 Lab. Technician 1 — —
2. Medical Officer 5 —_ — 6. Staff Nurse 5 5 —
3. Sister-in-Charge 1 1 — 7 Peon 1 — 1
4. Staff Nurse 13 9 3 8. Cook 2 — —
5. Phamacist 2 — — 9.  Dhobi 1 — —
6. Radiographer 1 1 — 10. Night Guard 2 — —
7. Lab. Technician 1 - - 11. Ward & Kitchen Servant 8 5 —
8. O.T. Asstt. 1 — — 12. Sweeper 7 1 —_
9.  Driver 3 — — 13. Mali 1 — —
10. Cook/Cook Mate 2 — —
Total 33 12 3

11. Dresser-cum-Attendant 1 — —
Central Hospital at Biharsharif (Bihar)

12. Chowkidar 3 — —
13. Sweeper/Sweepress 5 1 _ SI.No. Name of po§ts number of  number of
the post sanctioned  women  vacant posts

14. Ward Boy 2 — — employees
15. Messenger 1 —_— —_ 1 2 3 4 5
16. Gardner 1 — —

1. Specialist Medical Officer 1 — 1
17. Aya 3 3 — . .

2. Sr. Medical Officer 1 — —
18. Medical Attendant 1 — —

3.  Medical Officer 3 — 3
19. Peon 1 — — . .

4. Sister-in-Charge 1 1 —
20. Washerman 2 — —

5. Staff Nurse 8 8 —




89 Written Answers AGRAHAYANA 16, 1931 (Saka) to Questions 90
1 9 3 4 5 Statement Il
6. Ph ist o Funds aflocated for construction and providng medical
' amacis - - facilities in such hospitals during each of the last
7. Radiographer 1 _ — three years and the current year, State-wise
8. Lab. Technician 1 — — Central Hospital at Mysore, Karnataka
9. E.C.G. Technician 1 — 1 Year Custruction (Rs.) Medical facilities (Rs.)
10. Jr. Clerk 2 - — 2006-07 Nil 1973095
11. Driver L — - 2007-08 Nil 2345508
12. DCA 1 — — 2008-09 Nil 2654716
13. Ward Boy 2 - - 2009-10 Nil 3155461
14, Aya 2 2 —
Ceniral Hospital at Mukkudal, Tamil Nadu
Total 27 11 5
Year Custruction (Rs.) Medical facilities (Rs.)
Central Hospital at Gursahaygan (U.P,)
2006-07 4800000 637157
Si.No. Name of posts number of  number of
the post sanctioned ~ women  vacant posts 2007-08 1860000 2771257
employees 2008-09 356000 4416630
1. Medical Officer 4 - 1 2009-10 2000000 1035960
2. Lower Div. Clerk 1 — —
Central Hospital at Sagar, Madhya Pradesh
3. Staff Nurse 4 3 1
4. Radiographer 1 . _ Year Custruction (Rs.) Medical facilities (Rs.)
5. Phamacist 2 1 —_ 2006-07 - 512577
6. Driver 1 — — 2007-08 - 728051
7. Dresser-cum-Attendant 2 — — 2008-09 - 146784
8. Chowkidar 2 — — 2009-10 - 1031628
9. Sweeper cum Chowkidar 2 — —
Central Hospital at Dhyliyan, West Bengal
10. Peon 1 — —
Year Custruction (Rs.) Medical facilities (Rs.)
1. Sweeper 2 1 - Medicines Equipment
12. Ward Boy 2 — — items
13. Mali 1 — — 2006-07 - 3000000 50000
14. Ayaa 1 1 — 2007-08 - 4315000 55000
15. Lab. Attendant 1 — - 2008-09 - 4222000 1121000
Total 27 6 2 2009-10 - 941000 6000
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Construction of Central Hospital at Jhalda,
West Bengal/

Towards construction of newly 15 Bedded Central
Hosptial, Jhalda which is under construction stage,
Rs. 99,75,000/- has been aliocated towards construction
of compound wall and soil testing for the year 2008-09.
During the year 2009-10, total allocated sanctioned
amount is Rs. 3,74,05,000/- towards construction of
compound wall, Hospital building, Staff Quarters, etc.

Central Hospital at Gursahaygary (U.P.)

year Construction Expenditure on Exp. On

(Rs.) Civil/Elct. repair Medicine
2006-07 - Rs. 26798 Rs. 745000
2007-08 - Rs. 43227 Rs. 830000
2008-09 - Rs. 675665 Rs. 875000
2009-10 - ~ Rs. 210000

Funds allocated for Hospitals under Beedi fund

Year Name of Beedi Funded Hospitals in the
state of Bihar & Jharkhand

50 Bedded T.B. Hospital 30 Bedded Hospital
Karma (Jharkhand) " Biharsharif (Bihar)

Construction Medical ~ Construction Medical

Facility Facility
2006-2007 ~Nil 5400000 3000000 Nil
2007-2008 Nil 6150000 Nil Nil
2008-2009 “Nif 7400000 Nil 1100000
2009-2010 Nil 7800000 Nil 8000000

{Upto Nov. 2009}

DECEMBER 7, 2009

[English]
Identification of Rural Clusters

2735. SHRI JAYANT CHAUDHARY: Will the Minister
of RURAL DEVELOPMENT be pleased to state:

(a) the number of rural clusters identified for
developing rural industries in the country including Uttar
Pradesh under the Rural Employment Generation
Programmes; and

(b) the present status of the projects under Rurai
Employment Generation Progrmame, State-wise?

to Questions 92

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) and
(b) The Rural Employment Generation Programme
(REGP), which has been administered by Ministry of
Micro, Small and Medium Enterprises, has been
discontinued on 31st March, 2008. No cluster has been
identified under REGP.

Replantation of Natural Rubber

2736. SHRI P. BALRAM: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government has taken any steps
for the replantation of rubber in the tribal areas of the
country;

(b) if so, the details thereof during the last five years;
and

(c) the detailed plan to improve productivity and
export of natural rubber and the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) and (b) New Rubber Plantation is being
promoted in tribal areas. Plantations have not reached
replanting stage.

(c) The productivity is being improved through the
Rubber Plantation Development schemes in the 11th Five
year Plan. The schemes provide planting subsidy, supply
of critical inputs with price concession, assistance for
soil and water conservation, generation and distribution
of quality planting materials etc. In 2008-09, Indian rubber
plantation sector recorded the highest productivity in the
world with an average yield of 1867 kg/ha.

The Export of NR is promoted through the Export
Promotion Scheme of NR which includes participation in
International trade fairs, assistance to exporters to
participate in trade fairs, organizing of buyer-seller meets
etc. The exports of NR during the first two years of 11th
Plan has exceeded the annual target of 50,000 tonnes.

[Transiation/
Funds under NREGS

2737. DR. SANJAY SINGH: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether separate budget allocation is being made
to various Gramsabhas on the basis of work performance
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under National Rural Employment Guarantee Scheme
(NREGS);

(b) if so, whether the work is not being carried out
uniformally in Gramsabhas on account of this;

(c) whether the Government has any plan to allocate
the budget on the basis of job cards issued at village
level with an objective to remove this disparity; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) and
(b) No. Madam NREGA is demand based and not an
allocation based programme. Upto the Financial Year
2008-09, funds to all States/UTs were released by the
Central Government to the Districts for implementation
of the Act. From 2009-10, funds are being released into
the State Employment Guarantee Funds of the States
which have established their State Funds from where
funds ae released to the districts on the basis of the
labour demand projected by the districts. In respect of
the remaining States which have not set up their State
Employment Guarantee Fund, Central funds are released
to the districts directly.

(c) No, Madam.
(d) Does not arise.
[English]
Development of SEZ by JNPT

2738. SHRI MILIND DEORA: Will the Minister of
SHIPPING be pleased to state:

(a) whether the Jawaharlal Nehru Port Trust (JNPT)
has taken up to develop Special Economic Zone (SEZ)
over 276 hectares of land near Belpada-Karal villages
on the Panvel-Uran Road;

(b) if so, the details thereof;

(c) whether the Ministry of Environment and Forests
has given its clearance;

(d) if not, the reasons therefor alongwith the time
by which clearance is likely to be received; and

(e) the total cost of the project and the number of
persons likely to get employment therefrom?
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THE MINISTER OF SHIPPING (SHRI G.K. VASAN):
(a) and (b) Yes, Madam. The port has taken up the
proposal for development of port based Special Economic
Zone/Export Processing Zone in an area admeasuring
about 277 hectares near Belpada-Karalvillages on the
Panvel-Uran road as Phase-| development based on the
techno-economic feasibility report prepared by consultant
namely M/s IL&FS Infrastructure Development Corporation
and the same is approved by the JNP Board.

(c) and (d) The proposal has been sent for seeking
approval from State Department of Environmental Ministry
for the subject project. Approval is awaited.

(e) The total project investment is estimated to be
around Rs. 3450 crores and about 35980 persons may
get direct employment in this project as per feasibility
report submitted by the consultant.

[Transl/ation]
Intellectual Property Rights

2739. SHRI BHISMA SHANKAR AL/AS KUSHAL
TIWARI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether any Committee has been constituted to
protect the secret information relating to agricultural
chemicals and medicines in the context of the provisions
contained in the Article 39.3 of Trade Related Aspects
of Intellectual Property Rights; and

(b) if so, the details thereof alongwith the action
taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) and (b) On 19th February 2004, the
Government constituted a Committee under the
Chairmanship of Secretary (Chemicals & Petrochemicals)
regarding the steps to be taken by the Government in
the context of data protection under Article 39.3 of the
WTO’s TRIPS Agreement. The Committee submitted its
report on 3tst May 2007, wherein it recommended the
need to lay down explicit legal mechanism in the Drugs
& Cosmetics Act, 1940, the Insecticides Act, 1968 and
the Rules there under to ensure that undisciosed data
is not to put unfair commercial use. The Committee
recommended the following period of data protection:

(i) 3 years in respect of agrochemicals,
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(i) 5 years in respect of proprietary test data for a
new chemicals entity in pharmaceuticals after a
transitional period.

(i) 7 years in respect of traditional medicines.

Regarding agrochemicals, the Pesticides
Management Bill, 2008 was introduced on 21.10.2008 in
the 214th Session of Rajya Sabha to replae the existing
Insecticides Act. 1968. The Bill has a provision for data
protection for three years for pesticides not previously
registered. For patented pesticides the data protection is
proposed to be limited to the period of patient. Regarding
pharmaceuticals, the Government is currently hold
extensive stakeholder consultations to facilitate the
adoption of a coherent and consistent approach as the
issue has serious implications regarding access to life
saving drugs.

[English]
Reclamation Plans in Mumbai

2740. SHRIMATI MANEKA GANDHI: Wili the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(@) whether reclamation plans in Mumbai include
reclaiming salt pan lands which are like cups holding
sea water;

{b) if so, whether the water held by salt pans once
developed will flood parts of Sewree and Mazagaon;

(c) if so, the details thereof;

(d) whether the Government is going to contain this;
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) to {e) The Government of Maharashtra
has informed that there is no plan for reclaiming the
salt pan lands and diverting their use and that the bulk
of the salt pan lands lie within Coastal Reguiation Zone-
I and therefore cannot be diverted to any other use
under the CRZ Notification 1991.

There is no specific scheme/programme for
reciamation of salt pan land in the country, As per the
Seventh Schedule of the Constitution of India, Land falls
under the purview of the State Governments and
therefore, it is for the State Governments to prepare
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suitable plan for problem lands/salt pan land for
reclamation and development under ongoing programmes
excluding the lands owned by Central Government.

‘Trainer Aircraft in Air Force

2741. SHRI ANANDRAO ADSUL:
SHRI ADHALRAO PATIL SHIVAJI:
SHRI GAJANAN D. BABAR:
SHR! SYED SHAHNAWAZ HUSSAIN:
SHRI MILIND DEORA:

Will the Minister of DEFENCE be pleased to state:

(a) whether the Indian Air Force (IAF) has grounded
its entire fleet of initial trainer aircraft HPT-32;

{b) if so, the details thereof and the reasons therefor;

(c) the number of HPT-32 aircraft crashed so far
and the number of pilots killed therein;

(d) the total loss suffered by the IAF as a result
thereof;

(e) the inquiry conducted and the outcome thereof;

(fy whether the Hindustan Aeronautics Limited (HAL)
has decided to design and develop the much needed
ab initio turbo trainer for the IAF and the Navy in
collaboration with foreign partner; and

(g) if so, the details thereof and the efforts made
by the HAL in this regard?

THE MINISTER OF DEFENCE (SHRI A.K.
ANTONY): (a) to (e) The Indian Air Force (IAF) has
presently grounded its entire fleet of initial trainer HPT-
32 aircraft following a fatal accident on 31.07.2009. A
total number of 17 HPT-32 aircraft have crashed till date
and 19 pilots have lost their lives in these accidents.
The total loss suffered as a, result of these accidents
amounts to Rs. 16,21,35,054/-. Each crash of Defence
aircraft is investigated through a Court of Inquiry and
remedial measures are undertaken accordingly.

(fy and (g) Preliminary design work on the turbo
prop trainer aircraft has already commenced in the
Aircraft Research & Design Centre of HAL.
[Translation/

Self Help Groups

2742. SHRI MANGANI LAL MANDAL: Will the
Minister of RURAL DEVELOPMENT be pleased to state:
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(a) whether a special scheme is being launched to
make the Self Help Groups more effective and
comprehensive for economic self dependence and
promoting self employment in rural areas;

(b) if so, the details thereof;

(c) whether only NABARD has been given target for
implementation of Self Help Groups Schemes; and

(d) if so, the justification behind such a decision
and the detailed viewpoints of the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) and
(b) The existing Swarnjayanti Gram Swarojgar Yojana
(SGSY) is being restructured as ‘National Rural livelihood
Mission’ with the objective to make it more effective and
need based. National Rural Livelihood Mission will be
implemented in a Mission Mode with focus on targets,
outcomes and time bound delivery. The core agenda of
National Rural Livelihood Mission will be promotion of
livelihood security for the rural poor through universal
social mobilization and financial inclusion, training and
capacity building for self and wage employment and
facilitating the rural poor in setting up of micro enterprise.

(c) No such target has been given to NABARD for
implementation of SGSY.

(d) In view of (c) above, does not arise.
Merger of DRDAs with District Panchayats

2743. SHRIMAT|I SUSHMA SWARAJ:
SHRI ASHOK KUMAR RAWAT:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the details regarding constitution and functioning
of the District Rural Development Agencies (DRDAs);

(b) whether the Government proposes to disband
DRDA and merge it with District Panchayats;

(c) if so, the details thereof;

(d) the details for the total amount spent by the
Government on said DRDA during each of the last three
years and the current year, State-wise; and

(e) the details of the achievements made in this
regard during the said period, State-wise?
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THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) The
District Rural Development Agency is a Registered
Society at the District level. The DRD As have been
handling various Poverty Alleviation Programmes of the
Ministry of Rural Development since its creation in the
year 1980. Over the years the DRDA has traditionally
been a principal organ at the District level to oversee
the implementation of different anti-poverty programmes
of the Ministry of Rural Development. Since inception,
the administrative cost of the DRADAs were met by
way of setting apart a certain percentage of the allocation
ofr each programme. Keeping in view the need for an
effective agency at the District level to co-ordinate the
anti-poverty programmes, a new Centraily Sponsored
Scheme for strengthening the DRDAs has been
introduced w.e.f. 1st April, 1999. The Scheme is funded
by the Central and State Government in the ratio of
75:25. The District Rural Development Agencies (DRDA)
are registered societies under Societies Registration Act,
1860. In respect of such States where DRDA does not
have a separate identity a separate cell should be
created in Zila Parishad to maintain a separate identity
and separate accounts. This cell is directly under the
charge of CEQ or alternatively an officer who has the
qualifications to be a Project Director, of the rank of an
Additional District Magistrate. To function effectively an
indicative staffing structure as well as suitable personal
policy has been spelled out for DRDAs in the Guidelines.
The structure of DRDA must include position for Planning
for poverty alleviation, Project formulation, Social
mobilization and Capacity building, Gender concerns,
Engineering Supervision and Quality Control, Project
Monitoring, Accountancy and Audit functions as well as
Evaluation and impact studies. State Governments have
been given the freedom to modify the structure suitably,
but without altering the basic design. The administration
of the DRDA is carried out by a Governing Body. The
Chairman of the Zila Parishad is the Chairman of
Governning Body of the DRDA; and where Zila Parishads
are not in existence, the State Government may nominate
elected member of the State Legislature from the
concerned district to act as Chairman of the Governing
Body of the DRDA. The other members of the Governing
Body include All the MPs, MLAs/MLCs, 1/3 nominated
Panchayat Samiti Members, CEQO/Collector, Banks,
officials from line departments etc. The Project Director
is the Member Secretary of the Governing Body. The
Governing Body of the DRDA provides policy directions,
approves the Annual Plan as well as all schemes, both
in physical and financial terms and also reviews and
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monitors the implementation of the plans. All executive
and financial powers of the DRDA are exercised by the
Executive Committee which is fully accountable in all
matters of DRDA are exercised by the "Excecutive
Committee which is fully accountabie in all matters of
DRDA to the Governing Body as well as to the State
Government. The Executive Committee of DRDA is
headed by the Cheif Executive Officer/Executive Director
and shall consist of all the District level officers and
other officer deemed necessary for planning and
implementation of the anti-poverty programmes. The
Project Director of DRDA will be the Member-Secretary
of the Executive Committee. The Executive and financial
functions shall however lie with CEO, Zila Parishad/
District Collector who shall be designated as the Chief
Executive Officer or Executive Director. It shall be his
responsibility to ensure that the administration of DRDA
and the programmes are conducted in accordance with
the guidelines. Wherever the Zila Parishads are not in
existence or are not functional, the DRDAs would function
under the Collector/District Magistrate/Deputy
Commissioner of the District, as the case may be. The
District Rural Development Agencies are visualized as
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specialized and a professional agency capable of
managing the anti-poverty programmes of the Ministry
of Rural Development on the one hand and to effectively
relate these to the overall effort of poverty eradication
in the District.

(b) No Madam, no such proposal is under
consideration of the Government. B

(c) Does not arise.

(d) Statement relating to State-wise amount spent
on the District Rural Development Agencies by the Union
Government during the last three years and current year,
year-wise and State-wise is enclosed.

(e) The achievements made by DRDAs, inter-alia,
include proper management of the ant-poverty
programmes of the Ministry of Rural Development and
effective co-ordination with the line departments.
Panchayati Raj Institutions, the banks and other financial
institutions, NGOs as well as technical institutions with
a view to gathering support and resources required for
poverty reduction effort in the country.

Statement
(Rs. in lakhs)
SI.No.  States/UTs Amount Released
2006-2007 2007-2008 2008-2009 2009-2010
1 2 3 4 5 6
. $ #
1.  Andhra Pradesh 1412.53 1176.06 1458.59 526.31
2. Bihar 1155.17 1202.61 1490.09 1121.49
3.  Chhattisgarh 446.03 503.57 455.99 426.99
4. Goa 104.34 117.39 119.84 37.80
5.  Guijarat 1196.80 1097.92 1343.15 668.33
6. Haryana 712.19 771.30 820.55 450.80
7.  Himachal Pradesh 483.28 538.40 571.51 545.98
8. Jammu and Kashmir 311.15 408.37 705.53 286.65
9.  Jharkhand 512.70 771.75 657.91 540.37
10. Karnataka 979.03 965.57 1159.22 720.54
11.  Kerala 398.84 601.08 690.71 348.84
12. Madhya Pradesh 2023.38 2200.68 2393.58 1247.50
13.  Maharashtra 1256.99 1400.49 1545.52 1115.84
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1 2 3 4 5 6
14.  Orissa 1790.12 1855.77 1956.41 843.71
15.  Punjab 562.50 682.92 753.99 385.97
16. Rajasthan 1467.05 1428.81 1821.47 877.13
17.  Tamil Nadu 1481.94 1533.27 1712.32 929.92
18.  Uttar Pradesh 3230.84 3094.89 3145.50 2079.17
19.  Uttaranchal 485.88 504.00 495.81 600.41
20. West Bengal 623.21 805.57 761.50 » 524.60
21. A & N Islands 40.84 39.24 65.79 22.51
22. Dadra and Nagar Haveli 20.42 0.00 21.93 0.00
23. Daman and Diu 20.42 19.62 21.93 0.00
24. Lakshadweep 18.13 . 19.62 21.93 27.90
25.  Puducherry 75.53 62.57 67.78 27.90
Sub Total 20807.31 21801.47 24258.55 14356.69
North-East States
1. Arunachal Pradesh 667.97 627.18 869.25 286.72
2. Assam 1200.52 1245.61 1505.14 429.74
3. Meghalaya 164.19 227.69 237.66 190.65
4. Manipur 281.81 263.04 438.11 228.22
5. Nagaland 319.20 336.29 474.18 176.04
6. Mizoram 333.95 259.94 410.60 106.14
7. Sikkim 57.29 67.38 7580 16.44
8. Tripura 167.75 146.40 230.75 167.50
Sub Total 3192.69 3173.53 4241.50 1601.45
Grand Total 24000.00 24975.00 28500.05 15958.14

* An additional amount of Rs. 25.00 lakh had been kept under Conference & Seminars.
$ An additional amount of Rs. 700.00 lakh has been released of 2nd instalment for construction of DRDA office building and

contingency expences.
# As on 30.11.2009

[Englishj
Gram Panchayats

2744. SHRI PRASANTA KUMAR MAJUMDAR: Will
the Minister of RURAL DEVELOPMENT be pleased to
state:

(a) whether the Government is directly supporting
any of the Gram Panchayats in any part of the country
for running any central scheme;

(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether the Government proposes to support
the Gram Panchayats throughout the country for some
of the projects which are directly linked with the villages
from the central fund;

(e) if so, the details thereof;, and

(f) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) to
(f) The Ministry of Rural Development implements
centrally sponsored schemes for rural development and
poverty alleviation, through the State Governments and
Union Territories Administrations. The funds are released
under the schemes as per the programme guidelines.
However, the Panchayati Raj Institutions including the
Gram Panchayats play crucial role in the implementation
of the major programmes of the Ministry. There is no
such proposal to support the Gram Panchayats
throughout the country for some of the projects which
are directly linked with the villages from the central fund.

Harbour Tugs on Contract Basis

2745. SHRI GURUDAS DASGUPTA: Will the Minister
of SHIPPING be pleased to state:

(a) whether the administration of Mumbai Port Trust
has decided to commission four hired harbour Tugs on
contract basis for the Port operations;

(b) if so, the details thereof;

(c) whether the said decisions has been opposed
by the Labour Unions at Mumbai Port; and

(d) if so, the details thereof alongwith the reaction
of the Government thereto?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN):
(a) Yes, Madam. A proposal recommending hire of four
harbour tugs is under consideration of the Board of
trustees ofthe Mumbai Port Trust.

(b) Mumbai Port has presently 6 harbour tugs. 4
tugs, 2 of 445 tonnes bollard pull and 2 of 32 tonnes
bollard pull are owned and operated by the port. 2 tugs
of 45 tonnes bollard pull are on hire. This hire agreement
is in place since 1998. The present hire contract expires
in October 2010. Thus, proposal under consideration is
to go in for fresh hire arrangement for 2 tugs of 50
tonne bollard pull. Considering the development of New
oct terminal to be operational by 2010 and other projects
for deepening of harbour wall berths, second liquid
terminal to be commissioned in 2011/2012, 2 more tugs
of 50 tonne bollard pull are considered necessary. It is
proposed to meet this additional requirement by hire of
2 more tugs.

(c) and (d) Yes, Madam. The issue has been
discussed with the three trade unions by the
management of Mumbai Port Trust. During discussion,
the unions have recorded their objections to the proposal
on various grounds including the ground that private
agencies should not be engaged in to wage work which
is perennial nature. The views of the Union and that of
Management alongwith the comparative costs and
availability of tugs have been placed before the Board
for consideration.
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Pradhan Mantri Gram Sadak Yojana

2746. SHRI RUDRAMADHAB RAY: Will the Minister
of RURAL DEVELOPMENT be pleased to state:

(a) the details of the projects yet to be completed
undertaken under Pradhan Mantri Gram Sadak Yojana
(PMGSY) in the various States of the country worth Rs.
60,000 crores alongwith the reasons therefor;

(b) whether all the pending projects are likely to be
completed before commencement of commonwealth
games in the country;

(c) if sb, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a)
Under Pradhan Mantri Gram Sadak Yojana (PMGSY)
the projects for providing all-weather connectivity to about
71,778 habitations are yet to be completed/undertaken.
The reasons for incomplete/not yet undertaken projects
are:

() Inadequate resources

(i) Inadequate project execution capacity in some
States

(i) Inadequate contracting capacity in some States

(iv) lIssues related to availability of land and delay
in forest clearance.

(b) No, Madam.
(c) Does not arise.

(d) Rural Road Projects are not related to the
Commonwealth Games. Pradhan Mantri Gram Sadak
Yojana (PMGSY) envisages to provide all weather road
connectivity to all habitations with population of 500
persons and more. For Hill States (North East,
Uttarakhand, Himachal Pradesh and Jammu & Kashmir),
Desert Areas and Tribal Areas, the eligibility criteria for
habitations is population of 250 persons and more.

Indira Awas Yojana for Tribals

. 2747. SHRI RAMESH RATHOD: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether the Government proposes to extend
Indira Awas Yojana for the tribals in the country;

(b) if so, the details thereof during each of the last
three years and the current year, State-wise; and

(c) the funds allocated for the purpose during the
Eleventh Five Year Plan?
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THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) to
{c) Indira Awas Yojana is a centrally sponsored scheme
being implemented in the rural areas of the States/UTs
with an objective to provide financial assistance to BPL
rural households for construction of houses. Under the
scheme, there is already a provision for the tribals. As
per scheme guidelines, 60% of the funds are to be
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utilized for the benefit of Scheduled Castes and
Scheduled Tribes. However, under the scheme, no
separate allocation is made for the tribals. A Statement
showing the State-wise and year-wise Central Allocation,
Central Releases, Total Avallable Funds, Total Utilization
and Funds Utilized for Scheduled Tribes during the last
three years and current year under Indira Awas Yojana
is enclosed.

Statement

State and Year-wise Central Allocation, Central Refease, Total Avallable Funds, Total Utilisation
and Funds Utilised for Scheauled Tribes during /ast three years and current year i.e.
2006-07, 2007-08, 2008-09, 2009-10 under the Indira Awaas Yofana

(Rs. in lakhs)
Sl Name of the States 2008-07 2007-08
No. UTs Central Centrat Total Total Utisation ~ Central  Central Total Total Utilisation
Alocation  Releases Available  Utiisation  of fund  Allocation Releases  Available  Utiisation  of fund
Funds on STs Funds on STs
1 2 3 4 5 6 7 8 9 10 1 12
1. Andhra Pradesh 25939.14  26089.14 3670417 3378476  5847.11 3602775  36201.00 5021717 4663896  11557.13
2. Amnachal Pradesh 101866 105618  1470.83 102340 102340 139530 187415 314419 133272 133272
3. Assam 2050546 2254421 3444177  36366.67  12907.08 3085366 3242953 5319553 4334670  15191.39
4. Bihar 78585.57  77769.32 178763.43 124880.81 542258 10834449  95693.97 201957.80 14942880 51147
5. Chhattisgarh 401128 401128 558974 533444 242150  5571.39  5571.39 801887  7913.32  3340.36
6. Goa 159.77 135.45 184.62 196.08 30.91 221.90 166.12 265.85 109.81 14.77
7. Gujarat 1272114 1272145 1622298 1544363  6864.91  17868.82  17666.62 2921566 2422987  11674.88
8.  Haryana 1786.08 176299  2497.88  2707.97 0.00 248072 248072 342842  3686.81 0.00
9. Himachal Pradesh 829.95 629.95 957.04 907.53 56.00 874.96 87496 133242 115025 95.21
10.  Jammu & Kashmir 1956.87 168571 289249  2361.15 000 271766 271768 393551  2957.86  1305.54
1. Jharkhand 82031 605458 1144336 1178216  5360.81 048546 948546 1684024 1186143  4370.21
12, Karnataka 9983.64 999364 1620801 1214071  2180.66 1398051 1398051 2336196 1347346  1642.41
13, Kerala 555739 555740  7865.74  7082.58 280.32 771885 771885  11035.08  10186.83 516.57
14, Madhya Pradesh 797789 7996.44 1128011 1302453 483586 1108048 1120137  15579.97  15072.08  5568.68
15, Maharashtra 1584312 16097.35 2585145 2451290 703343  21727.25  21914.89 3425357  35597.33 871339
16.  Manipur 894.28 682.34  1028.68 764.14 47183 121119 93746  1318.27 803.86 580.64
17. Meghalaya 1540.07 75095 114018  1189.73  1189.73  2108.47 590.62 939.39 598.18 598.18
8. Mizoram 328.20 294.27 408.52 410.53 408.24 449.55 451.92 612.31 494.30 494.30
19.  Nagaland 1019.11 634.89 97720 108952  1089.52 139590 124058  1701.55 133668  1336.66
20.  Orissa 1504268 1504268  23251.83 2153498 619477  20893.28  20260.02 3017891 3433483  8751.58
21.  Punjab 220863 154407 228684 193232 0.00 308791  3087.91 418049  3699.49 0.00
22.  Rajasthan 839256 681751  10377.66 935173 239735 887884 666857 1319917 1133047 219416
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1 2 3 4 5 6 7 8 9 10 1 12
23. Sikkim 194.91 194.92 260.25 367.85 17.23 268.97 230.711 335.99 320.14 8717
24, Tamit Nadu 1038544 1036544 1432261  20434.91 45109 1442469 1442469 1995210  20091.19 469.95
25. Tripura 1894.31 3357.26 4619.30 2531.1 993.77  2717.96 2745.03 4004.43 5361.82  2097.63
26. Uttar Pradesh 3439012 3444543 4997080  42750.32 118.87 4776559 4672092  72660.95  69977.30 218.72
27. Uttaranchal 172411 1714.49 2787.87 3221.45 308.69 2394.68 2394.88 4098.10 3654.45 341.96
28. West Bengal 20750.10 2074529  36998.90  28051.07 365436 26620.51 2804484  43237.24  27092.16 4004.20
29, Andaman & Nicobar 328.99 0.00 246.38 12.87 0.00 456.94 312.73 554.55 52.85 0.00
Islands
30. Dadra and Nagar Haveli 54.82 0.00 27.35 25.92 25.90 76.13 36.07 40.37 2.16 2.16
31. Daman & Div 2452 0.00 9.08 1.86 1.00 34.08 0.00 7.1 0.58 0.1
32. Lakhshadweep 21.28 21.26 23.55 34.68 34.66 29.54 29.54 34.96 34.64 34.64
3. Pondicherry 183.96 37.50 84.1 45.36 0.00 22759 37.50 79.28 4219 0.00
Total 290753.00 290753.06 503768.91 42534245  71531.04 403270.00 388237.01 652717.42 54145430  91629.98
Conta.
Sl Name of the States 2008-09 2009-2010
No. UTs Central Central Total Total Utilisation ~ Central  Central Total Total Utilisation
Allocation  Releases# Available  Utilsation  of fund  Allocation  Releases  Available  Utilisation  of fund
Funds on STs Funds on STs
1 2 13 14 15 16 17 18 19 20 21 2
1. Andhra Pradesh 5043477 8208290 112251.50  89937.81  19279.27 75900.82  75900.62 10893571  37428.13 7780.85
2. Amnachal Pradesh 1954.81 3483.08 4810.69 2835.43 283543  2935.66 1655.62 2083.69 453.00 453.00
3. Assam 4322567  68352.61 199839.49  82704.10  20517.11 6491487 3130245 5708459 3796153  12917.04
4, Bihar 148870.28 239781.53  410496.67 215436.08 790849 224039.39 104487.01 27312729 171878.12  5086.98
5. Chhattisgarh 7799.32  15849.04 2145010 1073347  4560.97  11737.44 7960.09 1549231 1007517  4423.44
6. Goa 310.64 289.24 523.13 398.37 49.67 467.49 232.88 372.40 187.28 7.28
7. Gujarat 2473435  35837.53  56175.08  33636.64  12667.87 3722348  23201.29 4922423 3101198  13030.75
8. Haryana 3472.72 5031.21 692174  5357.24 0.00 5228.21 2874.26 5453.71 3985.05 0.00
9. v Himachal Pradesh 1224.84 1806.54 2823.33 2329.51 162.99 1643.31 1020.78 1794.85 1081.80 89.23
10. Jammu & Kashmir 3804.44 7128.93 9893.78  3938.54 1682.65 5725.42 274793  4768.82 1496.01 455.20
1. Jharkhand 13278.58 2969235  45248.80  16379.73 6277.89  19983.33  10845.68  26411.83 1990745  7592.09
12. Karnataka 1943114 26209.02  50937.10  21783.70 3157.87 2024252  20878.13 4647887 2033434  3120.10
13. Kerala 10805.52 1565573 2255841  15190.55 92753  18281.55 8130.78  17472.68 9235.41 643.81
14. Madhya Pradesh 1851142 23436.36  31871.87  40829.83 1615469 2334361 1272077  18258.64 15541.18 5192.70
15. Maharashtra 30415.70 4702434 6703677  54550.10 1443613 4577350 22868.00 3625223 3494338 9552.16
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1 2 13 14 15 16 17 18 19 20 21 22
16. Manipur 1696.87 1640.08 2450.99 425.40 207.20 2546.30 1337.80 234117 909.64 710.00
17. Meghalaya 2955.3¢  2138.36 3036.05 264264  2499.42 443824 221992 2875.07 1365.13 1326.63
8. Mizoram 62981 125085 168190  1528.75  1528.75 945.64 666.71 778.98 460.33 460.33
19.  Nagaland 195565 395018 543431 549861 549861 293692 . 172696 207911 151796  1517.96
20.  Orissa 2024820  46082.17 6813378 2570924 681533 4401850  19176.85  45591.87  12836.69  4286.67
21. Punjab 4294.73 6204.31 687243 442998 0.00 846327  2916.31 8049.57 367241 0.00
22.  Rajasthan 1242939 1811146  25097.27 2045365  3856.96 1870535 995326 20838.96 1402572 228348
2. Sikkim 374.02 578.85 79148 885.60 223.83 561.89 260.65 414.93 348.75 106.46
24, Tamil Nadu 2019294 2941438 3973499 3394324 114836  30366.96 2811773 3549416  33572.80 996.80
25. Tripura 3807.83 6896.99  10510.44 6343.66 1946.94  5718.48 2859.24 319028  2088.87 790.83
26. Uttar Pradesh 66868.42  97566.50 140981.73  107097.03 30527 100829.31 5577747 8913620  57928.25 191.18
27. Uttaranchal 335228  4858.72 748106 424266 40234 504494 274705  8937.98 3791.08 137.65
28. West Bengal 4034546 5721241  89837.36  45394.67 8568.17  80717.10 3327723  79530.75 4429482 598351
2. Andaman and Nicobar 639.67 92.55 662.85 74.30 0.00 982.68 0.00 35243 23.53 0.00
Islands
30. Dadra and Nagar Haveli ~ 106.58 53.29 90.58 16.85 16.65 180.40 0.00 0.00 0.00 0.00
31 Daman and Diu 4768 0.00 0.00 0.00 0.00 775 0.00 0.00 0.00 0.00
32. Lakhshadweep 41.34 59.68 59.97 73.54 36.77 62.21 62.21 68.97 13.58 135
33. Puducherry 318.60 0.00 | 37.87 24.37 0.00 479.48 239.74 253.24 19.20 0.00
Total 564577.00 879579.39 144603528 834834.33 141891.02 149470.00 485004.20 96104128 572200.13  89169.49

#During 2008-09 an amount of Rs. 3050.00 Crore was released additionally under the Economic Stimulus Package.

Broadband Subscribers

2748. SHRI N.S.V. CHITTHAN:
SHRI S.S. RAMASUBBU.

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the number of broadband centres and the
subscribers at present in the country, State-wise,

(b) whether the Government has any proposal to
set up more broadband centres in the country; and

(c) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI GURUDAS KAMAT): (a) to (c) The Government
has planned to set up about 1 lakh Common Service

Centers (CSCs) to provide Government services including
access of broadband connectivity to citizens in rural areas
as per the details given in the enclosed Statement-I.

As on 31.10.2009, there are about 7.19 million
broadband subscribers in the country. The details are
given in the enclosed Statement-il.

The Government has planned to expand broadband
coverage to connect every Gram Panchayat to a
broadband network by May 2012.

For promoting the growth of broadband, the steps
taken/being taken by the Government infer-alia are as
under:

« Indian Telegraph Act 1885 has been amended
to enable provision of USOF support for
broadband connectivity to rural and remote
areas.



111 Written Answers DECEMBER 7, 2009 to Questions 112
+ An agreement has been signed by USOF with connections, Customer Premises Equipment
BSNL for providing wire-line broadband (CPE), computer/computing devices, setting up
connections in and around 28,000 villages/rural of kiosks for public access to broadband
locations over a period of 5-years, i.e., by 2014, services. The estimated subsidy flow is Rs. 1500
The subsidy disbursement is for broadband crores.
Statement |
Details of Common Service Centre as on 31.10.2009
SI.No. State Circle CSCs in Circle
1 2 3 4
1. Andaman and Nicobar Islands Andaman and Nicobar Islands 85
2. Andhra Pradesh Andhra Pradesh 4.471
3. Assam Assam 4.220
4. Bihar Bihar 6.558
5. Chhattisgarh Chhattisgarh 3.317
6. Daman & Diu Gujarat 4
7. Dadra & Nagar Haveli Gujarat 12
8. Gujarat Gujarat 3,035
9. Himachal Pradesh Himachal Pradesh 2,939
10. Haryana Haryana 1,136
11. Jharkhand Jharkhand 4,920
12. Jammu and Kashmir Jammu and Kashmir 1,078
13. Karnataka Karnataka 4,616
14, Kerala Kerala 230
15. Lakshadweep Kerala 0
16. Madhya Pradesh Madhya Pradesh 8,754
17. Goa Maharashtra 0
18. Maharashtra Maharashtra 6,961
19. Mizoram NE-I 119
20. Tripura NE-I 145
21. Meghalaya NE-I 973
22. Nagaland NE-II 215
28. Arunachal Pradesh NE-II 649
24. Manipur NE-II 370
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1 2 3 4
25, Orissa Orissa . 7,984
26. Chandigarh Punjab 2,066
27. Punjab Punjab 0
28. Pondicherry Tamil Nadu 15
29.  Tamil Nadu Tamil Nadu 2,309
30. Tamil Nadu Chennai 278
31. Rajasthan Rajasthan 6,678
32. Uttar Pradesh UPE 12,976
33. Uttar Pradesh UPW 3,477
34. Uttaranchal Uttaranchal 2,648
35. West Bengal West Bengal 6,376
36. Sikkim West Bengal 76
Total 99,690

Statement |l

Broadband Subscribers (Statewise)

as on 31st October, 2009 12. Maharashtra 1255585
(Including Mumbai, Goa)

SI.No. State/Telecom circle Broadband subscribers

' hya Pradesh 255
(As on 31.10.09) 13.  Madhya Prades 005

(Including Chhattisgarh)

L 2 8 14.  North East 24298
1. Andaman and Nicobar Islands 3276 15.  Orissa 78629
2. Andhra Pradesh 578367 16. Punjab 338836
3. Assam 46997 17. Rajasthan ' 222959
4. Bihar (inciuding Jharkhand) 100847 18.  Tamil Nadu 909660
(Including Chennai)

5. Delhi 772415

) 19.  Uttar Pradesh 367577
6. Gujarat 455717 (Including Uttaranchal)
7. Haryana 141872 20. West Bengal 347007
8. Himachal Pradesh 35719 (Including Kolkata)
9. Jammu and Kashmir 33118 Total 7191418
10.  Karnataka 780314 *Includes Noida, Gurgaon, Ghaziabad and Faridabad.
1. Kerala 443220 **includes Meghalaya, Mizoram, Arunacha!l Pradesh, Manipur,

Nagaland & Tripura.
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Closure of ATl Limited

2749. SHRI BISHNU PADA RAY: Will the Minister
of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the Andaman Timber Industries (ATI)
Limited under South-Andaman district was closed down;

(b) if so, whether the payment of salary, wages and
VRS package of the ATI employees are due to be paid;

(c) if so, the details thereof alongwith the date on
which said payment is due; and

(d) the steps taken by the Government to protect
the interests of such employees?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) and (b) Yes, Madam.

(c) As per information provided by Andaman Nicobar
Administration, a sum of Rs. 2.64 erore (approximately)
is due to be paid to the employees on and from
31.03.2002.

(d) The matter is subjudice as an appeal (SLP)
bearing No. 20547 of 2006 is pending before the Hon'ble
Supreme Court of India.

[Translation]
ImporvExport of Iron Ore

2750. SHRI RAM SUNDAR DAS:
SHRI ADHALRAO PATIL SHIVAJL:
SHRI ANANDRAO ADSUL:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to- state:

(a) the detail regarding import/export of iron ore
during the last three years;

(b) whether the Government is considering/placing
a ban on importexport of iron ore; and

(c) if so, the details thereof and the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) Details of iron ore import/export during
the last three years are as under:
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(Qty: lakh tonnes)

Year Import Export
2006-07 4.83 937.90
2007-08 2.90 1042.70
2008-09 (Prov.) 0.69 1058.65

Source: Export—Goa Mineral Ore Exporters Association
(GMOEA), Kudremukh Iron Ore Company Limited
(KIOCL), National Mineral Development Corporation
(NMDC), NMTC Limited and private exporters.
import—DGCI&S, Kolkata.

(b) No, Madam.
(c) Does not arise.
[Englishj
Strengthening of Air Force

2751. SHRI INDER SINGH NAMDHARI:
SHRI LALJI TANDON:
SHRI HARSH VARDHAN:

Will the Minister of DEFENCE be pleased to state:

(a) whether the expansion and strengthening of the
Indian Air Force is must to combat the increasing
strategic air combat capability of neighbouring countries;
and

(b) if so, the action being taken by the Government
in this regard?

THE MINISTER OF DEFENCE (SHRI A.K.
ANTONY): (a) and (b) The Government constantly
reviews the security environment and ensures that the
IAF is fully equipped to meet the security challenges.
The IAF is presently in the process of modernizing its
fleet by development and procurement of various aircraft
including Medium Muiti Role Combat Aircraft, the
indigenous Light Combat Aircraft, Airborne Warning &
Control System Aircraft and Fifth Generation Fighter
Aircraft. It is also upgrading its existing aircraft to
enhance their combat capabilities.

[Translation/
Recruitment in Armed Forces

2752. DR. VINAY KUMAR PANDEY:
SHRI SUDARSHAN BHAGAT:

Will the Minister of DEFENCE be pleased to state:
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(a) whether the alleged involvement of middle men
in the recruitment process has been reported in the
Armed Forces; '

(b) if so, the details thereof including the irregularities
which have come to light;

(c) whether the Government has taken cognisance
of the incident of stone-pelting and loss of public property
in the recruitment rally held in Chandauli, Uttar Pradesh
recently;

(d) if so, the details thereof; and

(e) the action being taken by the Government to
check such incidents and make the recruitment system
fair and transparent?

THE MINISTER OF DEFENCE (SHRI A.K.
ANTONY): (a) to (e) Government has been vigilant
against any irregularities in the recruitment process in
the Armed Forces. There have been complaints of
alleged involvement of middlemen which are duly
investigated. In five cases relating to Indian Army in last
one year, while a Court of Inquiry has been ordered in
one case, First Information Report (FIR) has ben lodged
in four cases.

An inquiry has been ordered into the incident which
took place during Army recruitment rally in District
Chandauli, Uttar Pradesh on 19th July, 2009. The
recruiting procedure is constantly reviewed aimed at
ensuring transparency and fairness.

[English]
Purchase of Drugs

2753. SHRI VILAS MUTTEMWAR: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government proposes to purchase
all the drugs and medicines on the rate contract through
the Directorate General of Supplies and Disposals;

(b) if so, the details thereof and the reasons therefor;

(c) whether the Government has constituted a High
Powered Committee to finalise the details of the drugs
and medicines to be procured on the rate contract; and
d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
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SCINDIA): Government of India has reserved 102 items
of drugs & medicines for exclusive i purchase from
Central Public Sector Enterprises & their subsidiaries.
This would be applicable for purchase to be made by
Central Government Ministries/Departments and schemes
sponsored by Ministry of Health & Family Welfare
(H&FW). Ministry of H& WF has requested DGS&D to
conclude rate contract for the aforesaid 102 items and
also for 41 items of drugs & medicines to be brought
on rate contract to be operated by Central Government
Ministries/Departments.

(c) No, Madam.
(d) Does not arise.
Distribution of Smart Card

2754. SHRI ANTO ANTONY:
SHRI G.M. SIDDESHWARA:
DR. KIROD! LAL MEENA:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) the number of Smart Cards issued under the
Rashtriya Swasthya Bima Yojana (RSBY) to workers/
labourers engaged in unorganised sector since its
inception, State-wise and year- wise; and

(b) the number of workers have got medical
assistance under the RSBY during the said period, State-
wise and year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) and (b) The RSBY is being implemented in 21 States/
Union Territories, namely, Assam, Bihar, Chhattisgarh,
Delhi, Goa, Gujarat, Haryana, Himachal Pradesh,
Jharkhand, Kerala, Maharashtra, Nagaland, Orissa,
Punjab, Rajasthan, Tamil Nadu, Tripura, Uttar Pradesh,
Uttarakhand, West Bengal, and Chandigarh
Administration. However, the Government of Rajasthan
has discontinued the scheme. Remaining States
except Andhra Pradesh and Madhya Pradesh are in the
process of implementation of the scheme. A Statement
showing the State-wise and Year-wise number of smart
card issued and number of persons hospitalized is
enclosed.
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Statement

State-wise and Year-wise Statement of number of smart card issued and number of persons hospitalized

SI.No. Name of the

Smart cards issued

Number of persons

State/UTs hospitalised
2008-2009 2009-2010 2008-09 2009-10
(Till 01.12.2009) (Till 01.12.2009)
1.  Assam 13.062
2. Bihar 5,57,002 3,36,348 69 16,660
3. Chhattisgarh 0 2,73,057 0 26
4.  Delhi 41,990 3.703 1,606
5. Goa 1,679 1,826 0 2
6. Gujarat 6,70,517 8,681 3,286 45,273
7. Haryana 4,01,587 3,01,085 3,220 35,890
8. Himachal Pradesh 78,370 1.872 9 1.199
9. Jharkhand 1,01,219 2,87,141 305 7,782
10. Kerala 7,03,570 4.72.519 149 40.167
11.  Maharashtra 1,35,804 7,27,301 4 6,632
12.  Nagaland 7,645 31.637 0 690
13.  Orissa 57,313
14.  Punjab 76,528 69,445 161 1.685
15. Rajasthan* 1,20,123 664
16.  Tamil Nadu 57,925 88,707 221
17.  Tripura 4,532 831
18.  Uttar Pradesh 8,34,871 5,20,553 28,739
19.  Uttarakhand 50,071 3,869 140 64
20. West Bengal 1,19,327 2,45,034 2,347
21.  Chandigarh 3,627 1,780
Total 39,61,855 34,45,762 12,541 1,88,983

*Rajasthan Government has discontinued the scheme.

Guidelines for Farmers under NREGS

2755. SHRI M. SREENIVASULU REDDY: Will the
Minister of RURAL DEVELOPMENT be pleased to
state:

(a) the details of norms/guidelines formulated for
inclusion of small and marginal farmers under National
Rural Employment Guarantee Scheme(NREGS); and

(b) the number of such farmers covered and likely
to be covered under the Scheme in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) The
benefits of works on individual lands as given in para
I(iv) of Schedule | of NREG Act have been extended to
small and marginal farmers vide Notification dated
22.7.2009 as per the following amendment:
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“Provision of irrigation facility, horticulture plantation and
land development facilities to land owned by households
belonging to the Schedule Castes and Schedule Tribes
or below poverty line families or to beneficiaries of land
reforms or to the beneficiaries under the Indira Awaas
Yojana of Government of India or that of the small
farmers or marginal farmers as defined in the Agriculture
Debt Waiver and Debit Relief Scheme, 2008.”

(b) Separate data for beneficiaries under the category
of small and marginal farmers is not maintained.

[Translation]
Minimum Wages to Agricultural Labourers

2756. SHRIMATI DEEPA DASMUNSI:
SHRI HANSRAJ G. AHIR:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) the minimum wages being paid to the agricultural
labourers at present in the country, State-wise;

(b) whether the Government has conducted any
survey regarding the deteriorating condition of agricultural
labourers of the country;

(c) if so, the details and facts thereof alongwith the
steps taken by the Government to increase the minimum
wages for such labourers;

(d) whether the Government has set up any
monitoring mechanism to ensure that the agriculture
labourers get the declared minimum wages; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) A Statement-l giving the latest available rates of
minimum wages to agricultural labourers (Unskilled),
State-wise, is enclosed.

(b) to (e) A statement-11 giving all India wage rates
for men and women in 11 agricultural occupations in
Rural India on the basis of the 61st Survey conducted
by the National Sample Survey Organisation (NSSO)
during 2004-05, is enclosed.

The appropriate Government revise minimum wages
from time to time. Besides, in order to protect the
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minimum wages against inflation, the Central Government
and most of the State Governments/Union Territory
Administrations have adopted the system of Variable
Dearness Aliowance (VDA), revised twice a year effective
from 1st April and 1st October on the basis of increase
in Gonsumer Price index Numbers for Industrial Workers.

The enforcement of the Minimum Wages Act, 1948
is secured at two levels. While in the Central sphere,
the enforcement is secured through the Inspecting
Officers of the Chief Labour Commissioner (Central), the
compliance in the State sphere is ensured through the
State Enforcement machinery. They conduct regular
inspections and in the event of detection of any case of
non-payment or under-payment of minimum wages, they
advise the employers to make payment of the shortfall
of wages. In case of non-compliance, penal provision
against the defaulting employers are invoked.

Details regarding enforcement of the Minimum
Wages Act, 1948 during 2007-08, as available in respect
of all employments, is given in the enclosed
Statement-lil.

Statement |

Minimum Rates of Wages fixed for Agricutiural
Workers by different States/Union Terrifory
Administrations under the Minimum
Wags Act, 7948

SI.No. Appropriate Manimum Rates of Wages

Government Unskilled Agricultural
Workers (in Rupees per day)
1 2 3

Central Sphere 130.00-146.00

States/Union Territories

1. Andhra Pradesh 112.00
2. Arunachal Pradesh 80.00
3. Assam 106.71
4. Bihar 99.00
5. Chhattisgarh 80.83
6. Goa 110.00
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1 2 3 1 2 3

7.  Gujarat 100.00 29.  Chandigarh 148.51

8. Haryana 151.00 30. Dadra and Nagar Haveli 117.20

9.  Himachal Pradesh 31. Delhi 152.00

10. Jammu and Kashmir 110.00 32, Puducherry

1. Jharkhand 99.00 Puducherry/Karaikal 80.00 (for 6 hours)

2. Karnataka 119.41 Mahe 16.00 (for hard work done

by men in 8 hours)
120.00 (for light work done
by women in 8 hours

13. Kerala 72.00 for light

125.00 for hard work

14, Madhya Pradesh 97.00 Statement Il

15 Maharashtra Zone-| 120.00 Average daily wages rates for agricultural occuptions in
Zone-ll 110.00 Rural India on the basis of the 61st round of national
Zone-lll 105.00 sample survey organisation during 2004-05

Zone-lV 100.00

SI.No. Occupation All India Average

Daily Wages for

16.  Manipur 81.40
17.  Meghalaya 70.00 Men Women
18. Mizoram 132.00 1.  Ploughing 118.16 76.89
19.  Nagaland 80.00 2. Sowing 101.60 76.33
20.  Orissa 90.00 3. Weeding 89.5 75.84
21.  Punjab 133.11 (Without meal) 4.  Transplanting 93.74 83.60
117.59 (With meal)

5. Harvesting 102.37 82.47
22. Rajasthan 100.00

6.  Winnowing 95.08 76.67
23.  Tamil Nadu 80.00

7. Threshing 101.54 78.39
24.  Tripura 100.00

8.  Picking* 95.12 77.78
25.  Uttar Pradesh 100.00

9. Herdsman 60.80 44.61
26. Uttaranchal 104.52

10. Well digging 140.63 75.19
27.  West Bengal 80.98

11.  Cane crushing 98.18 72.86

28. Andaman & Nicobar
Islands

156.00 {(Andaman)
167.00 (Nicobar)

*Picking includes picking of cotton bolis/seed pods, jute stalks
and tea leaves etc.
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Details regarding enforcement of minimum wages Acl, 1948 during 2007-08

126

SINo. Name of the/UT Inspections Irregularities Claims Prosecution cases Amount of  Amount of Fine
made Compensation (Rs. 000)
Awarded

Detected  Rectified  Filed Settle Pendng  Filed  Decided (Rs. 000) Imposed Recovered

1 2 3 4 5 6 7 8 9 10 11 12 13

Central Sphere 14039 132496 140913 2005 2697 44389 2486 7960
State Sphere

1. Andhra Pradesh 77683 17820 12505 27071 23051 1057 328 458 152 86 83
2. Arunachal Pradesh’ Nil Nil Nil Nil Nil Nil Nil Nil Nil Nit Nil
3. Assam 37905 16464 4936 476 247 307 148 66 570 Nil Nil
4, Bihar 217682 44534 41225 18134 14596 1160 85 25 14282 541 -
5. Chhattisgarh” 5380 2159 605 146 95 9579 1245 866 1280 0.1 573
6. Delhi 8992 6279 6086 481 452 1432 993 210 2106 334 21
7. Goa' 1195 7172 6159 & 6 1 6 5 — 28 —
8. Gujarat 140381 119143 81790 — 81 49763 6146 4015 5586 3268 172
9. Haryana 2433 531 531 238 262 1029 189 76 4160 44 —
10. Himachal Pradesh 2595 2595 2217 2 1 31 378 347 2 284 —
1. Jammu and Kashmir 2041 330 227 3 — 447 105 135 — 0.3 0.3
12. Jharkhand 80839 9237 8971 1364 1623 898 17 44 7802 6 0
13. Karnataka 27482 9638 8291 1085 659 685 1368 578 13198 783 738
14. Kerala 29160 60850 19634 179 90 537 807 847 992 866 866
15. Madhya Pradesh 22831 1629 158 627 993 5337 1471 719 278 156 156
16. Maharashtra 87458 79921 68386 - — 6079 317 1162 — 495 —
17. Manipur 595 30 18 - —_ - - — — - -
18. Meghalaya 384 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
19. Mizoram Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
20. Nagaland 12 Nil Nil Nit Nil Nit Nil Nil Nil Nil Nil
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1 2 3 4 5 6 7 8 9 10 N 12 13
21. Crissa 23962 18903 11538 197 — 9674 675 145 iEié{( 39 -
22. Punjab 15301 1295 1188 88 120 306 317 202 479 86 -
23. Rajasthan 9527 307 112 385 282 770 197 137 5275 52 —
24. Sikkim 7003 - — — — — — — — — —
25, Tamil Nadu 105906 746 98 644 1134 7969 616 295 39349 176 122
26. Tripura 5589 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
21. Uttaranchal 3804 1136 374 251 295 107 233 243 5904 90 88
28. Uttar Pradesh 37022 19227 842 4996 4716 7494 1225 909 2690000 247 -
29. West Bengal 16188 3838 3715 — — 713 61 51 — 22 -
30. Andaman & Nicobar* 272 1088 1088 Nil Nil Nil Nil Nil Nil Nil Nil
31. Chandigarh 222 145 - 47 164 201 55 73 13 53 —
32.  Dadra and Nagar Haveli 28 7 7 1 1 — 2 - 4 — —
33. Daman and Diu* 397 — — — — — — — — - -
34. Lakshadweep Nil Nil Nil Nil Nil Nil Nil Nit Nil Nil Nil
35. Puducherry 9225 185 185 Nil Nil 2 Nil Nil Nil 0.7 0.7

*Relates to the Calendar Year i.e. 2007

[Englishf

State %share in the total tea
Problems of Small Tea Growers production in India
2757. SHRI PRADEEP MAJHI: Will the Minister of Assam 10.13
COMMERCE AND INDUSTRY be pleased to state:
West Bengal (Dooars-Terai) 6.16
(a) the share of srnall tea growers in the total tea . N
production in the country, State-wise; Tamil Nadu (Nilgiris) 8.65
Kerala 0.20

(b) the details regarding production of tea by srrrafl
tea growers during each of the last three years and the All India 25.43
current year, State-wise;

(b) The details regarding production of tea by small

(c) whether the Government proposes to set up Self tea growers, State-wise, are as under:

Help Groups (SHGs) to address the problems being
faced by small growers; and State Production (in ‘000 kgs.)

(d) if so, the details and the outcome thereof?

1 2

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M. Assam 99511
SCINDIA): The details of share of small tea growers in
the total tea production in the country of the major states,
are as under: Tripura 535

West Bengal 60532
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1 2
Arunachal Pradesh 162
Manipur 47
Nagaland 141
Uttaranchal 156
Himachal Pradesh 397
Bihar 1087
Tamil Nadu 84990
Kerala 1942
Karnataka 214
All India 249714

(c) and (d) In order to mitigate the problem of the
small growers, Government is according priority for the
development of small holdings in all the tea growing
states. Under the ongoing plan scheme of the Tea Board,
the focus is on encouraging the small tea growers to
form Self Help Groups (SHGs). For availing the financial
support, each SHG is required to have a minimum
membership of 50 smalil growers and the extent of tea
area not less than 50 acres (20 Hectares). The financial
support extended include (i) 100% grant for setting up
leaf collection centers, storage godowns, purchasing leaf
weighing scales, leaf carry bags; (ii) transport vehicles
50% of the cost; (iii) revolving grant @Rs. 10,000 per
ha. for meeting the cost of field inputs such as
fertilizers, pesticides, sprayers, pruning machines etc.;
(iv) assistance @40% of the actual cost subject to a
ceiling limit of Rs. 25 lakh per factory to establish mini
tea processing factories and (v) Assistance for organising
a special training on modern aspects of tea growing for
selected members from each SHG. New planting has
been done in 1538.27 ha, 82 SHGs have been formed
and 1894 growers have been trained to provide extension
service to other growers till September 2009 of the
11th Five Year Plan.

[Transiation]
Modernisation of Coast Guard

2758. SHRI JAlI PRAKASH AGARWAL:
SHRIMATI BOTCHA JHANSH! LAKSHMI:
SHRI NISHIKANT DUBEY:

Will the Minister of DEFENCE be pleased to state:
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(a) whether the Government proposes to undertake
the modernisation of the Coast Guard;

(b) if so, the details thereof, indicating the short-
term and long-term plans to modernise the Coast Guard;
and '

(c) the total funds allocated for the modernisation
programme?

THE MINISTER OF DEFENCE (SHRI A.K.
ANTONYY}: (a) to (c) Modernization of the Indian Coast
Guard is an on-going process based on threat perception,
technological changes and available resources. The sea
and air assets of Coast Guard are being enhanced with
acquisition of Multimission Maritime Aircraft Dornier
Aircraft, Twin-engine Helicopters, Light Helicopters,
Offshore Patrol vessels, Inshore Patrol Vessels, Fast
Patrol Vessels, Interceptor Boats, Air Cushion Vehicles,
Fast Speed Boats and Interceptor Craft along with
associated surveillance, communication, navigational
equipment and armaments. Rs. 1155.59 Crores has been
earmarked for modernization during the financial year
2009-10.

Geographical Indication for Special Paddy

2759. SHRI GANESH SINGH: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether special paddy produced in many States
is registered under geographical indication;

(b) if so, the details thereof, State-wise;

(c) whether the Government of Madhya Pradesh had
submitted any proposal to the Union Government for
registration of paddy of a special variety under the
geographical indication; and

(d} if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) and (b) Pokkali Rice, Navara Rice and
Palakkadan Matta Rice produced in Kerala have been
registered as Geographical Indications under the
Geographical Indications of Goods (Registration and
Protection) Act, 1999.

{c) No. Madam,

(d) The question does not arise.
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[English]
Amendment in Labour Laws

2760. SHRI C. SIVASAMI:
DR. THOKCHOM MEINYA:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether the Government proposes to revamp
the existing labour laws in view of the changed economic
scenario world-over;

(b) if so, the details thereof;

(c) whether the Government would accord priority to
humanitarian view while bring reforms in labour sector;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) to (d) The labour laws in india have been enacted
catering to different aspects of labour, namely, social
security, occupational safety and health, industrial
relations, etc. Review/updation of labour laws is a
continuous process in order to bring them in tune with
the emerging needs of the economy. The stakeholders
are consulted prior to bringing about changes in labour
laws so that these are in the interest of all them.

[Transiation/
Inclusion of Castes in SCs List

2761. DR. RAGHUVANSH PRASAD SINGH:
SHRI BHAUSAHEB RAJARAM
WAKCHAURE:
SHR! RAMKISHUN:
SHRI HANSRAJ G. AHIR:

Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether the Government proposes to include the
castes i.e Nonia, Maliah, Kumhar, Tatwa, Pan, Bunkar,
Gondh, Lohar and Turaha of Bihar, Byaar of Uttar
Pradesh and Namoshudra of West Bengal in the list of
Scheduled Castes (SCs);

(b) if so, the details thereof;

(c) whether the Government has received
recommendations from various State Governments,
inctuding Bihar for inclusion of above castes in Scheduled
Castes list;
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(d) if so, the status thereof;

(e) whether the Government proposes to bring a
comprehensive legislation in regard to addition/deletion
of some castes from SC list; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRI D.
NAPOLEON): (a) and (b) No Madam. However, Pan and
Namasudra CAstes are already included in the list of
Scheduled Caste in relation to Bihar and West Bengal
respectively.

(c) and (d) Proposals to include Nonia and Tatwa
communities in the list of Scheduled Castes were
received from the Government of Bihar. However, these
proposals have been referred back to the State
Government, as per approved modalities.

(d) and (f) No Madam.
Financial Problems in Coffee Industry
[Englishj

2762. SHRI D.V. SADANANDA GOWDA: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) the measures being taken by the Government to
help the coffee industry from financial distress; and

(b) the steps being taken by the Government to
reduce debt burden of coffee growers and the outcome
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) and (b) In order to help the coffee industry
and growers, the Government is implementing a number
of plan schemes during the 11th plan period, which,
inter-alia, include extending financial assistance. Various
measures taken by the Government to help the coffee
industry from financial distress included implementation
of various relief packages/schemes like Special Coffee
Term Loan, Special Coffee Relief Package, Prime
Minister’'s Relief Package tor debt stressed farmers and
Agriculture Debt Waiver and Relief Scheme.

Financial Assistance to NGOs for Rehabilitation

2763. SHRI SOMEN MITRA: Will the Minister of
SOCIAL JUSTICE AND EMPOWERMENT be pleased to
state:
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(a) whether the Government has provided assistance
to Non-Governmental Organisations (NGOs) for providing
rehabilitation services to persons with disabilities including
persons with mental illness;

(b) if so, the areas of rehabilitation in which this
assistance can be utilised;

(c) the total amount of assistance given to NGOs
during each of the last three years, State-wise and NGO-
wise;

(d) whether the assistance given is utilized properly;

(e) whether there is any central monitoring
mechanism to verify the utilization; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRI D.
NAPOLEON): Under the Assistance to Disabled Persons
for Purchase/Fitting of Aid and Appliances Schemes,
assistance is provided to the needy disabled person in
procuring and fitment of aids and appliances for their
physical, social and psychological rehabilitation.

(ii) Under Deen Dayal Disabled Rehabilitation
Scheme, funds for the welfare of persons with disability
are provided to the non-Governmental Organisations for
projects like Speciali Schools for Disabled, Vocational
Training Centres, Half Way Homes, Community Based
Rehabilitation Centres, Early Intervention Centres for
Disabled, Rehabilitation of Leprosy Cured Persons, etc.

(c) During the years 2006-07, 2007-08 and 2008-
09, grants-in-aid of Rs. 71.15 Crores, Rs. 90.46 Crores
and Rs. 90.53 Crores were released to 764, 785 and
673 number of NGOs respectively under the Scheme of
Assistance to Disabled Person for Purchase/Fitting of
Aid and Appliances and Deen Dayal Disabled
Rehabilitation Scheme to Non Governmental
Organisaitons of different States.

(d) to (f) Several measures are in place for effective
monitoring of the utilization of the allocated funds in the
disability sector, which includes inspection and review of
the functioning of the guarantee, obtaining their periodic
progress report, audited statement of accounts, utilisation
certificates etc.

Shortage of Trained Manpower

2764. SHRI N. CHELUVARAYA SWAMY: Will the
Minister of SHIPPING be pleased to state:
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(a) whether the Indian Maritime Industry is facing
shortage of trained manpower;

(b) if so, the details thereof and the reasons therefor;
and

(c) the steps takenfbeing taken by the Government
to remove the shortage of trained manpower in the Indian
Maritime Industry?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN):
(a) Yes, Madam.

(b) Indian National Shipowners’ Association (INSA)
has reported shortage of around 1000 officers. Though
adequate training facilities exist in the country, there is
still shortage of trained manpower in the Indian Maritime
Industry as Indian officers prefer to work on foreign flag
ships due to the income tax advantage.

(c) Government has taken the following steps:-

(i) Permission to foreign seafarers to be employed
on Indian Flag Vessels was accorded by the
Director General of Shipping vide DGS order
No. 5 of 2008 (No.MSL.24(1)/2008) dated 15th
July, 2008.

(i) Ban on approval of pre-sea officers courses has
been lifted vide DGS Circular No.IS of 2008
dated 12th December, 2006, with a view to
increase the intake of cadets.

(iiiy Vide Gazette Notification dated 12.12.2007, it
has been prescribed that on completion of
onboard training with a tonnage tax company
and successful acquisition of a Certificate of
Competency, the trainee officer shall be obliged
to offer his first three years of service (after
deducting leave periods) to the said tonnage
tax company.

(iv) The Directorate has also devised new schemes
to facilitate the ratings to become officers quickly
by reducing the sea time requirement, vide M.S.
Notice No. 14 of 2007, M.S. Notice No.7 of
2007 and M.S. Notice No. 19 & 20 of 2008.

[Transl/ation]
Reservation in Private Sector
2765. SHR! ASHOK KUMAR RAWAT:
SHRI BHAUSAHEB RAJARAM
WAKCHAURE:

Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:
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(a) whether the Union Government is contemplating
to provide reservation in private sector;

(b) if so, the details thereof;

(c) whether the Government has received
suggestions or requests in this regard from different
social organisations in past;

(d) if so, the details thereof during the last three
years; and

(e) the reaction of the Government thereto and the
time by which the Government will take final decision in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRI D.
NAPOLEON): (a) and (b) A coordination Committee has
been set up under the Chairmanship of the Principal
Secretary to the Prime Minister for promotion of
affirmative action in the Private Sector. The Committee
has held three meetings and held discussions with Apex
Industry Chambers/Associations.

{c) and (d) Yes Madam. Suggestions have been
received from various organizations such as All India
Confederation of SC/ST Organizations, Delhi, Akhil
Bhartiya Anusuchit Jati/Janjati Mahasabha, Agra, Dalit
Mahasabha, Delhi, and Dalit Sena, Nagpur.

(e) The matter is being discussed with the Apex
Industry Chambers/Associations.
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Export of Agricultural Products

2766. SHRI DANVE RAOSAHEB PATIL:
SHRI P.L. PUNIA:
DR. RAGHUVANSH PRASAD SINGH:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the details regarding quantity and value of
agricultural products including foodgrains being exported
during the last three years; and

(b) the steps being taken to increase the export of
agricultural products and the outcome thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) Madam, the value of export of agricultural
products for the last three years are as under:

Year Value (Rs. in Lakhs)
2006-07 57,37,667
2007-08 74,18,382
2008-09 80,61,301

The details (in Quantity and Value) of exports of
each item are given in the enclosed statement.

(b) Government, in general, has been promoting
agricultural exports directly and through various agencies.
In order to boost exports, the Government provides
various incentives for infrastructure development, quality
control, market development and incentivess for
promotion, packaging, publicity, information dissemination
etc. The value of exports of the agricultural products
has been increased about 40% during the last 3 years.

Statement |

Export Data of Agiricuftural Products for the Last Three Years

Qty: In tonnes/Value: Rs, In lakhs

2006-07 2007-08 2008-09
ITEM Qty value Qty value Qty value
1 2 3 4 5 6 7
Foodgrains 5524855 767051 9697733 1475718 6506630 1508980
Pulses 250701 77334 164200 52641 136227 54022
Meat, Poultry & Dairy 412493 513924 691426




Cochin Shipyard

2767. SHRI P.T. THOMAS: Will the Minister of
SHIPPING be pleased to state:

(a) whether the Government proposes to enhance
the capacity of Cochin shipyard;

(b) if so, the details thereof;

(c) whether there is any obstacle for Cochin shipyard
to respond to global tenders for ship building of other
countries; and

(d) if so, the details thereof?
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1 2 3 4 5 6 7
Fruits & Vegetables 296050 292447 439904
Processed Foods 248668 273979 388649
Nuts and Seeds 637567 429609 719546 499599 653722 569849
Tobacco 158254 168516 173345 193188 207908 345779
Sugar & Mollasses 1970273 326083 5582078 566278 3504300 453144
Spices 482798 315789 614861 431486 675408 633813
Oil Meals 6437432 550432 6908504 814055 6742935 1026924
Guargum Meal 189331 112579 211169 112574 258573 133898
Floriculture Products 65270 34030 36880
Fruit & Vegetable Seeds 8104 12159 10082 14196 8785 11991
Sprit & Beverages 27167 34629 55446
Marine Products 611551 800104 490060 692667 464308 706411
Tea 185627 196951 197393 203417 207271 268763
Coffee 213650 1963900 178303 187226 174177 225576
Castor Qil 294873 109011 282182 127572 357261 212872
Shellac 7506 14720 8008 12399 6027 10389
Coftton raw incl. waste 1162219 610781 1557592 886539 457562 286585
Grand Total 5737667 7418382 8061301
[English] THE MINISTER OF SHIPPING (SHRI G.K. VASAN):

(a) and (b) Government of India in February 2008 had
given the approval to Cochin Shipyard for setting up the
Small Ship Division(SSD) Project at a cost of Rs. 98.63
crores. The SSD project is financed completely by Cochin
Shipyard’s internal resources. The Shipyard has spent
Rs. 72.46 Crores till 31 st October, 2009 for this project.
The SSD project is aimed at creation of additional
capacities for construction of small ships and will facilitate
launching of smaller vessels from the building dry dock
without disrupting the construction of Indigenous Aircraft
Carrier.

(c) and (d) There is no obstacle for Cochin Shipyard
to respond to global tenders for ship building of other
countries. However, in order to be globally competitive,
the Shipyard needs ship building subsidy.
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[Trans/ation/
Non-functioning of Telephones

2768. SHRI BHAUSAHEB RAJARAM WAKCHAURE:
Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether local and STD telephones are not
functioning properly especially in backward areas of the
country;

(b) if so, the details thereof;

{c) the number of complaints received during the
last three years and the current year, State-wise; and

(d) the action taken/being taken by the Government
in this regard?

0 THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHR!I GURUDAS KAMAT): (a) Madam
the local and STD telephones are generally functioning
properly in the country including the backward areas
except for individual complaints.

(b) Does not arise in view of (a) above.
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(c) Details of the number of individual complaints
during the last three years and the current year, State-
wise of BSNL and MTNL given in the enclosed
Statements-I and |l.

{(d) The steps being taken by BSNL and MTNL to
provide better services to the consumer and to reduce
the complaints are as follows:

+ Creation of Pole less network and up gradation
of external plant to reduce fault rate.

+ Replacement of underground paper core cables
by other systems is phased manner.

+ Engine Alternators and Power Plants are properly
maintained and power supply interruption are
taken care of.

+ Transmission stations are connected on “RING”
to minimize the interruption in the transmission
in the transmission network.

» Augmentation of mobile network progressively
so as to enhance coverage, capacity and to
further improve the Quality of Service (QoS).
Continuous optimization of network for better
performance. Monitoring of the network has also
been strengthened to ensure performance as
per the QoS parameters prescribed by Telecom
Regulatory Authority of India.

Statement |

Number of complaints received in BSNL during the last three years and the current year State-wise

SI.No. State No. of fault Complaints received during the years
2006-07 2007-08 2008-09 2009-10 (Sep. 2009)

1 2 3 5 6

1. Andhra Pradesh 1378514 1200559 1109827 569060

2. Assam 473608 421399 317013 122237

3. Bihar 763909 637632 559290 272084

4. Chhattisgarh 314106 267423 210616 86448

5. Guijarat 1871102 1709327 1386791 632867

6. Haryana 851102 630217 519335 235931

7. Himachal Pradesh 519646 468445 425685 188660




141 Written Answers AGRAHAYANA 16, 1931 (Saka) fo Questions 142
1 2 3 4 5 6
8. Jammu and Kashmir 351704 303935 268913 125049
9. Jharkhand 361681 255622 216006 101302
10.  Karnataka 1992671 -1 805604 1536679 604260
11. Kerala 3229310 3433174 2976516 1572238
12.  Madhya Pradesh 747247 605903 541051 242598
13.  Maharashtra Excuding 3459031 3183006 2690036 1228921
14. Mumbai Goa
15. Meghalaya
16. Mizoram 133415 123253 104327 62629
17.  Tripura »
18. Manipur
19. Nagaland 80019 79500 66418 22373
20.  Arunachal Pradesh
21.  Orissa 533211 473199 370328 166490
22. Punjab 1948514 1557956 1458658 638011
23. Rajasthan 1667719 1256739 1014472 423318
24. Tamil Nadu 1564618 1246508 1146527 515589

(Including Chennai}
25, Uttaranchal 350298 268209 224868 138531
26. Uttar Pradesh 2385353 1965101 1752836 766499
27. West Bengal 1875090 1561371 1398007 734688
& (including A&N
28. and Sikkim)

Statement-Il

Number of complaints recefved in MTNL

during the last three years and the current year in (s license servicé area

SI.No. State No. of fault Complains received during the years

2006-07 2007-08 2008-09 2009-10 (Oct. 2009)
1. Delhi 3158614 2892210 2992241 2003714
2. Mumbai 3315898 3389099 3293558 1894160
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" [English]
Setting up of EOUs

2769. SHRI RAMSINH RATHWA: Will the Minister
of COMMERCE AND INDUJSTRY be pleased to state:

(a) the norms adopted by the Government. for setting
up of Export Oriented Units (EOUs) in the country, State-
wise;

(b) whether the Government is planning to extend
tax exemption on hundred percent EOUs for another
three years as demanded by the industry to compete in
the global market;

(c) if so, the details thereof, State-wise;
(d) if not, the reasons therefor; and

(e) the measures being taken by the Government to
protect the interests of hundred percent EOUs in the
wake of ongoing slowdown in western markets?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) As per the provision of Para 6.6(d) of the
Foreign Trade Policy only projects having a minimum
investment of Rs. 1 crore in plant and machinery can
be set up under Export Oriented Unit (EOU) scheme.
This condition does not apply/to proposal for Handicrafts,
Agriculture, Floriculture, Aquaculture, Animal Husbandry,
Information Technology, Services, Brass Hardware and
Handmade jewellery sectors. The Board of Approval
(BOA) can also allow establishment of EOUs with a
lower investment criteria on a ease to case basis.
Proposals for setting up units for manufacturing of goods
and services and undertaking to export their entire
production except permissible sale in Domestic Tariff Area
(DTA) are considered by the Development Commissioner/
Board of Approval taking into account certain
requirements viz. Residence proof in respect of individual/
partnership firms of all directors/Partners, Income Tax
return of all the promoters for the last three years,
Experienc eof the promoters, Inspection of the project
site by an Officer etc. EOU scheme is part of Foreign
Trade Policy governed by the Ministry of Commerce,
Government of India and hence above norms are same
throughout the country.

(b) to (d) In the Union Budget 2009-10, income tax
exemption to EOUs, under Section 10B of the Income
Tax Act, has been extended for one year (till 31.3.2011).
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(e) Sunset clause under Section 10B of the Income
Tax Act, has been extended by one year, interest
subvention on pre and post shipment rupee export credit
extended up to 31.3.2010, procedure for refund of service
tax on the export of goods simplified and exemption
from service tax granted to identified services.

Jobless Allowance under NREGS

2770. SHRI S. SEMMALAI:
SHRI RAMESH RATHOD:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether mandatory jobless allowance to be paid
to workers under National Rural Employment Guarantee
Scheme (NREGS) is being adhered to by the States,
which could not provide job to the registered workers;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) and
(b) Section 7(1) of NREGA provides that if an applicant
is not provided employment within 15 days from which
employment has been demanded, he is entitied to a
daily unemployment allowance in accordance with the
provisions of the Act. As per reports received from the
State Governments, unemployment allowance has been
paid to NREGA workers. State-wise details are given in
the enclosed Statement.

Statement

Si.No. Name of State Details of Unemployment

allowance paid

1 2 3

1. Madhya Pradesh During 2006-07, In Badwani
district, 1574 applicants
were paid a sum of Rs.
4,75,386 as unemployment

allowance.

2. Orissa A total of 543 job seekers
have been paid Rs.
1,03,462 as unemployment
allowance m three districts
viz. Nawarangpur, Kalahandi

and Bolangir.
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3. Karnataka 679 applicants have been
paid Rs. 1,68,068 as
unemployment allowance in
8 Gram Panchayats of

Raichur district.

4, West Bengal Eight job card holders in
South 24-Parganas district
of the State have been paid
14 days unemployment

allowance each in 2007-08.

An amount of Rs. 1063 was
sanctioned to a job seeker
(Sri A.P. Vimlan, Ajnailikkal
House, Padichira P.O.,
Pulpallly, Wayanad district)
as unemployment allowance
for 32 days during the year
2006-07.

5. Kerala

6. Tripura Unemployment allowance
has been paid by the
Government of Tripura
during the year 2008-09
upto 31 st December, 2008

to 51 registered job seeker.

7. Jharkhand Unemployment allowance of
Rs. 138330.00 paid to 78
workers of Jerua & Kope
villages in Latehar district of

Jharkhand.

8. Maharashtra Unemployment allowance
has been paid in Bhandara
district in November 2007.
Rs. 2,72,272. were paid to

1144 labourers.

Setting up of Leather Parks

2771. SHRI AMARNATH PRADHAN:
SHR! RAMESH RATHOD:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Government proposes to set up
Leather Parks in the country;

(b) if so, the details and location thereof alongwith
the funds allocated for the purpose, State-wise;

AGRAHAYANA 16, 1931 (Sa4a)

to Questions 146

{c) whether the Government has proposed to set up
Special Purpose Vehicle in the country including Andhra
Pradesh to make leather goods specially in rural and
tribal areas; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) to (d) Yes, Madam. A Footwear Complex
at Chennai in Tamil Nadu and a Leather Complex at
Nellore in Andhra Pradesh with Central assistance of
Rs. 14 crores and Rs. 29 crores respectively are being
established during the 11th Five Year Plan period under
Indian Leather Development Programme (ILDP). State
Industries Promotion Corporation of Tamil Nadu (SIPCOT)
is the implementing agency of the Footwear Complex
(Chennai) and Leather Industries Development
Corporation of Andhra Pradesh Limited (LiDCAP) is the
implementing agency of the Leather Complex (Nellore).
Further, during the 11th Five Year Plan period, the
Central Government has also approved a sub-scheme,
“Development of Leather Parks” with an outlay of Rs.
300 crores under ILDP. The sub-scheme would be
implemented by Special Purpose Vehicie formed by
Leather entrepreneurs. The sub-scheme aims at providing
infrastructure support for setting up leather units which
inter-alia includes leather goods. The sub-scheme is
demand driven and is applicable ail over India including
rural and tribal areas.

Schools for SC Children

2772. SHRI B. MAHTAB: Will the Minister of
SOCIAL JUSTICE AND EMPOWERMENT be pleased to
state:

(a) whether the Government has any proposal/project
to run educational schools for Scheduled Caste (SC)
children in the country; and

(b) if so, the details thereof including the charges
and the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRI D.
NAPOLEON): (a) and (b) Under a Central Sector Scheme
of Grant-in-Aid to Voluntary Organizations working for
Scheduled Castes, eligible organizations are provided
grant-in-aid, for residential/non-residential schools and
hostels at primary/secondary level. Grant-in-aid is
provided for items such as honorarium to staff, purchase
of books, stationery, uniforms, rented premises etc.
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[Translation/
Irregularities in Ship Building Companies

2773. SHRI RAMKISHUN: Wil the Minister of
SHIPPING be pleased to state:

(a) whether the Government has received any
complaints regarding financial irregularities in ship building
companies in the country;

(b) if so, the details thereof, State-wise;

(c) the number of cases reported/ registered against
public and private ship building companies during each
of the last three years and the current year, separately,
State-wise; and

(d) the action taken by the Government against v

persons/companies found guilty?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN):
(a) to (d) The following complaints/reports have been
received by the Government:

(i) CBI, Visakhapatnam has intimated about two
regular cases filed against the officials of
Hindustan Shipyard Ltd., Visakhapatnam. (Andhra
Pradesh).

(i) A complaint regarding certain irregularities in
personal travelling claim by a Director of Goa
Shipyard Ltd., Goa has been intimated by Goa
Shipyard Ltd. A report in the matter was
submitted to secretary, Central Vigilance
Commission on 15.7.209.

(i) The Ministry of Coporate Affairs has informed
that there is no complaint regarding financial
irregularities made in shipbuilding companies.
However, three complaints were received by the
Registrar of Complanies, Goa for non-repayment
of matured/redemption amount of debentures,
non-receipt of share certificates on conversion
of debentures and reduction of capital being
carried out without information to members
against M/s. Western India Shipyard Ltd. has
not filed Annual Return for the year 2007-08
for which Registrar of Companies, Goa has filed
prosecution under Section 162 of the
Companies Act, 1956.
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Ban on Child Labour

2774. SHRI R.K. SINGH PATEL:
SHRI ADHALRAO PATIL SHIVAJI:
SHRI ANANDRAO ADSUL:
SHRI PASHUPATI NATH SINGH:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether the Union Government has sought
support from State Governments and Non-Governmental
Organisations (NGOs) in enforcing the ban on
employment of children especially domestic servants and
labourers in eateries including tribal and scheduled caste
dominated areas of the country; '

(b) if so, the response of the State Governments
and the NGOs thereto;

(c) the funds allocated and released by the Union
Government to NGOs during each of the last three years
and the current year, State-wise and scheme/project-
wise;

(d) the extent of success achieved by the State
Governments and NGOs during the said period, State-
wise and year-wise;

(e) whether the Union Government has received any
complaint regarding poor performance and misuse of
funds by State Governments and NGOs;

() if so, the details thereof, State-wise and NGO-
wise; and

(g) the action taken/proposed to be taken by the
Union Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) and (b) Yes, Madam. Government has prohibited
employment of children as domestic servants and in
dhabas, hotels, eateries etc., with effect from 10.10.2006.
As State Governments are the appropriate authorities
for implementation of the Child Labour (Prohibition &
Regulation) Act, 1986 in their respective areas, they were
advised to take all appropriate measures for the effective
enforcement of this ban. Government of India has also
held consultations with the State Governments, NGOs
and other stakeholders at Zonal level all over the country
for creating awareness generation and for developing
State Action plan for effective enforcement of the ban
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and rehabilitation of children withdrawn from these
occupations.

(c) and (d) Government is implementing the Scheme
of Grants-in-aid to Voluntary Organisations for taking up
action oriented programmes. Details of Grants released
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to NGOs during last three years under the scheme are
given in the enclosed statements.

{e) to (g) Complaints if any, received in the Ministry
are forwarded to the respective State Governments for
taking necessary action against the NGOs.

Statement

Release of funds during last three years and current year under G.l.A to Voluntary Organisations

(In Rs.)

S.No. Name of the State 2006-07 2007-08 2008-09 2009-10 (till date)
1.  Assam 457650 114412 0 0
2. Bihar 0 0 228825 0
3.  Chhattisgarh 0 112969 0 0
4. Haryana 0 0 0 0
5.  Jharkhand 0 1116626 692831 0
6. Jammu and Kashmir 343238 0 457650 28825
7. Madhya Pradesh 228825 1902114 838375 610200
8. Mabharashtra 910766 0 75570 851231
9.  Manipur 1868737 2969776 | 1130640 1821208
10.  Meghalaya 686475 381375 592749 62829
11.  Delhi 604710 274776 533925 0
12.  Orissa 2054928 4260110 1359526 914799
13.  Rajasthan 1725265 2196729 1583503 254250
14.  Tripura 228825 0 228825 0
15.  Tamil Nadu 0 0 0 0
16.  Uttar Pradesh 1901257 1236188 1027160 1817000
17. West Bengal 819037 761578 26318 0

Broadband Connectivity

2775. SHRI RAKESH SINGH: Will the Minister of
COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether state-of-the-art technology has been used
by private telecom companies for providing broadband
services;

(b) if so, the details thereof;

(c) whether Bharat Sanchar Nigam Limited (BSNL)
has been facing any problem due to using state-of-the-
art technology for faster broadband connectivity in the
country;

(d) if so, the details thereof alongwith the reasons
therefor; and
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(e) the steps taken/being taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHR! GURUDAS KAMAT): (a) and (b)
As per the scope of the licence agreement for provision
of internet services, Internet Service Providers (ISPs)
may use any device/technology/methodology to provide
access to internet.

(¢) No, Madam.
(d) Does not arise in view of the above.

(e) For promoting the growth of broadband, the steps
taken/being taken by the Government inter-alia are as
under:

« A large programme of deployment of wireless
broadband using broadband wireless access for
providing last mile connectivity is being
implemented by BSNL Under this project it has
been planned to provide wireless broadband
connectivity to 1000 rural blocks.

« It is also proposed to provide wireless broadband
connectivity to about 5000 rural blocks through
wireless broadband under Phase-!l of this project.

» Indian Telegraph A 1885 has been amended to
enable provision of USOF support for broadband
connectivity to rural and remote areas.

+ An agreement has been signed by USOF with
BSNL for providing wire-line broadband
connections in and around 28,000 villages/rural
locations over a period of 5-years. The subsidy
disbursement is for broadband connections,
Customer Premises Equipment (CPE), computer/
computing devices, setting up of kiosks for
public access to broadband services.

Delay in Delivery of Postal Letters

2776. SHRI RADHA MOHAN SINGH: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Government has received complaints
from the general public especially from rural and remote
areas regarding delayed delivery/non-delivery/wrong
delivery of postal letters from one place to another in
the country;
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(b) if so, the details thereof circle-wise alongwith
the reasons therefor;

(c) the mechanism to redress such complaints; and

(d) the action taken/proposed to be taken by the
Government for the redressal of such complaints?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION

- TECHNOLOGY (SHRI GURUDAS KAMAT): (a) Yes,

Madam. The complaints from the general public are
received from all parts of the country including rural and
remote areas regarding delayed delivery/non-delivery/
wrong delivery of postal letters.

(b) The Circle wise detail of complaints received for
the year 2008-09 is given in the enclosed statement.
The system of acceptance/receipt of complaints in the
Department of Posts in readily accessibly to the public.
Each post office receives complaints. The Department
has also introduced the facility to register complaints
online at its website www.indiapost.gov.in. from the year
2001.

(c) The Department has a well defined procedure
for handling public grievances. The complaints received
are looked into at the levels of Head Post Office, Division
Office, Region, Circle and Postal Directorate.

(d) The Department has set up interconnected web
based Customer Care Centres at all Head Post Offices
and Division Offices to redress grievances. In addition,
regular Dak Adalats are held at Regional and Circle
levels to settle complaints on the spot.

Statement

Conplaints related to mails received for the
year 2008-09

Sl Name of Total No. of complaints
No. the Circle related to mails

1 2 3 7

1. Assam 10213

2. Andhra Pradesh 26934

3. Bihar 9713

4, Chhattisgarh 4913
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1 2 3
5.  Delhi 92200
6. Gujarat 31921
7. Haryana 7518
8.  Himachal Pradesh 4092
9. Jammu and Kashmir | 1776
10. Jharkhvand 1316
11.  Karnataka 42486
12. Kerala 17189
13. Madhya Pradesh 19701
14.  Maharashtra 70788
15. NE 3274
16.  Orissa 6781
17.  Punjab 16255
18. Rajasthan 16387
19.  Tamil Nadu 77486
20. Uttar Pradesh 27343
21.  Uttaranchal 5010
22. West Bengal 25074
23. APS 888

Total 519258
[Englishj

Child Labour

2777. SHRI ARJUN CHARAN SETHI: Will the Minister
of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the Union Government has held a
dialogue with European Union (EU) to discussed issues
related to child labour;

(b) If so, the details thereof; and
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(c) the position of India in respect of International
Labour Organisation convention in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI HARISH RAWAT):
(a) to (¢) An India-European Union ad-hoc Human Rights
Dialogue 2009 was held on February 27, 2009 In the
Ministry of Extemal Affairs wherein position of India for
not ratifying the ILO Conventions 138 & 182 was
explained.

Panchayat Ghar and Gramin Bhawan Kendras

2778. SHRI NEERAJ SHEKHAR:
SHRI GORAKH PRASAD JAISWAL:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the Government proposes to set up
Panchayat Ghar and Gramin Bhawan Kendras in every
Panchayat in each of the State of the country;

(b) if so, the details thereof; State-wise; and

(c) the details of strategy and financial allocation to
achieve the target during the last three years, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) and
(b) Construction of Bharat Nirman, Rajiv Gandhi Sewa
Kendra as Village Knowledge Resource Centre and Gram
Panchayat Bhawan at Gram Panchayat level has been
included as a permissible activity in para 1 of Schedule
I of the Act vide Notification dated 11.11.2009.

(¢} The expenditure on the construction is required
to be met from the resources available under National
Rural Employment Guarantee Act (NREGA) maintaining
a 60:40 ratio at the district level and following all the
NREGA processes.

[Trans/ation]
Funds under Sampoorna Gramin Yojana

2779. SHRI UMASHANKAR SINGH: Will the Minister
of RURAL DEVELOPMENT be pleased to state:

(a) the amount demanded and allocated under
Sampoorna Gramin Yojana during the current year, State-
wise;

(b) whether the Government has fixed any targets
under this scheme;
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(c) if so, the achievements made under this scheme
alongwith the amount spent thereon so far; and

(d) the targets fixed for employment generation under
Eleventh Five Year Plan alongwith the amount allocated
for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRiI PRADEEP JAIN): (a)
Sampoorna Gramin Rozgar Yojana (SGRY) has not been
implemented during the current year.

(b) and (c) Do not arise.

{d) SGRY was self targeting in nature. No target
was fixed. During the Eleventh Five Year Plan, SGRY
was in operation during the year 2007-08. A sum of Rs.
16544.91 lakh had been allocated for SGRY during the
year 2007-08.

Identification of Landless Rural Families

2780. SHRI MAHESH JOSHI: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

{a) whether the Government has identified or
proposes to identify the landless rural families living
Below Poverty Line (BPL) for ailotment of dwelling
houses under various housing schemes;

(b) if so, the details thereof alongwith the number
of identified families as on date, State-wise;

(c) whether the number of such families have
increased during the last three years and the current
year;

{d) if so, the details thereof alongwith the reasons
therefor;

(e) the number of dwelling units allotted/ to be
allotted under the various housing schemes during the
said period and the funds allocated for the purposes,
Statewise; and

(f) the steps taken by the Government for speedy
construction of dwelling units and the early allotment of
dwelling units to such families?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) to
(d) Indira Awaas Yojana (AY) is a Centraily sponsored
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scheme, being implemented by the Ministry of Rural
Development across the country except Delhi and
Chandigarh, under which financial assistance is provided
to the rura! BPL households for construction of a dwelling
unit. Over a period of time, it has been noticed that
those rural BPL households who have neither land nor
a housesite are left out from getting the benefit under
{AY. Accordingly a scheme for providing housesites to
such rural BPL households has been started from the
current year 2009-10 only as a part of IAY. For this
purpose, all the States/UTs were requested to furnish
the number of rural households without land or
housesites. As per the information received from the
State Governments so far, there are 60,14,461 families
including in the Permanent IAY Waitlists who have neither
land nor a housesite for construction of a dwelling unit.
State-wise details of such families are given to the
enclosed statement-I.

(e) A Statement-1l showing the Central allocation and
the houses constructed for the rural BPL households
during the last three years and the current year,
enclosed.

(f) All efforts are made to ensure that the funds
under IAY are released in time to enable the beneficiaries
to complete their houses. Further, the Scheme is closely
monitored with the State Governments through receipt
of online monthly progress reports, conduct of monthly
meetings of the Coordinating Officers of IAY and quarterly
meetings of the State Secretaries and field inspections
by Area Officers of the Ministry.

Statement |

No. of rural BPL families included in the Permanent
IAY Waitlists who have neither lfand nor a housesite
for construction of awelling unit

Sl Name of Number of BPL families
No. State as per Permanent |AY
Waitlists who have neither
land nor housesite

1 2 3

1. Andhra Pradesh 8,80,071

2. Assam 1000

3. Chhattisgarh 34,029

4, Goa 1053
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1 2 3 1 2 3

5. Gujarat 1,93,384 11.  Punjab (5 districts) 119
6. Karnataka 10,42,986 12, Tamil Nadu 26,71,532
7. Kerala 4,65,177 18.  Uttaranchal 1,405
8. Maharashtra (13 districts) 196332 . 14. West Bengal 4,43,879
9. Meghalaya 77,996 15.  Manipur 1287
10.  Mizoram 4,211 Total 60,14,461

Statement Il

State and Year wise Central Allfocation and Number of Houses Constructed under the Indira Awaas Yojana during
last three years and current year Le. 2006-07, 2007-08, 2008-09 and 2009-10

SI.No. Name of the 2006-07 2007-08 2008-08 2009-10
States/UTs Central Houses Central Houses Central Houses Central Houses
Allocation Constructed  Allocation Constructed  Aflocation Constructed  Allocation Constructed
1 2 3 4 5 6 7 8 9 10

1. Andhra Pradesh 25939.14 146403  36027.75 194861  50434.77 266654  75900.82 89686

2. Arunachal Pradesh  1018.68 4600 1395.30 6422 1954.81 7236 2935.66 990
3. Assam 22525.46 125441  30853.66 150776  43225.67 112706  64914.87 64484
4. Bihar 76565.57 349053 106344.49 430864 148870.28 484197 224039.39 389897
5. Chhattisgarh 4011.28 20818 5571.39 30093 7799.32 30023  11737.44 8859
6. Goa 1569.77 1115 221.90 735 310.64 586 467.49 805
7. Gujarat 12721.14 65195  17668.82 110908  24734.35 122412 37223.48 63718
8. Haryana 1786.06 10375 2480.72 13398 3472.72 13302 5226.21 7891
9. Himachal Pradesh 629.95 3317 874.96 4029 1224.84 4501 1843.31 3157
10. Jammu and Kashmir 1956.67 10667 2717.68 15361 3804.44 13211 5725.42 5281
1. Jharkhand 6829.31 57246 9485.46 45936  13278.58 56180  19983.33 39124
12. Karnataka 9993.64 43088  13880.51 39990  19431.14 87051  29242.52 61499
13. Kerala 5557.39 30817 7718.85 37094  10805.52 53133  16261.55 18893

14. Madhya Pradesh 7977.69 54544  11080.48 60222  15511.42 74651  23343.61 44381
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15, Maharashira 15643.12 78427  21727.25 126117  30415.70 118611  45773.50 55776
16. Manipur 884.26 3460 1211.19 3379 1696.87 514 2548.30 1370
17. Meghalaya 1540.07 4183 2109.47 2271 2955.34 5619 4438.24 4248
18. Mizoram 328.20 2178 44955 1918 629.81 5179 945.84 1622
19. Nagaland 1019.11 6321 1395.90 7491 1955.65 24717 2936.92 6612
20.  Orissa 15042.66 81345  20893.26 140853  29248.20 62447  44016.50 22332
21. Punjab 2208.83 8250 3067.91 17992 4294.73 11700 6463.27 11821
22. Rajasthan 6392.56 33397 8878.84 42517  12429.38 52654  18705.35 30044
23. Sikkim 194,91 1554 266.97 1 553 374.02 1774 561.69 733
24.  Tamil Nadu 10385.44 27919 1442469 103379  20192.94 94160  30388.96 39385
25.  Tripura 1984.31 10612 2717.96 12945 3807.83 - 26389 5718.48 6928
26. Uttar Pradesh 34390.12 165469  47765.59 264296  66866.42 267543 100629.31 136337
27. Uttaranchal 1724.11 17239 2394.68 18766 3352.28 12696 5044.94 5199
28.  West Bengal 20750.10 128838  28820.51 107575  40345.46 123808  60717.10 115136
29.  A&N Islands 328.99 62 456.94 297 639.67 124 962.66 60
30. Dadra and Nagar 54.82 77 76.13 121 106.58 41 160.40 0
Havel
31. Daman and Diu 24.52 8 34.06 12 47.68 0 71.75 0
32. Lakshadweep 21.26 88 29.54 97 41.34 190 62.21 13
33. Puducherry 163.86 261 227.59 101 318.60 52 479.48 22
Total 290753.00 1498367 403270.00 1992349 564577.00 2134061 849470.00 1236303

# During 2008-09 an amount of Rs. 3050.00 Crore was released additonally under the Economic Stimulus Package

* As per latest progress reports received from the States.

[English]
Impact of WPI on Industrial Production

SHRIMATI SUPRIYA SULE:
SHRI S. SEMMALAI:

SHRI G.S. BASAVARAJ:
SHRI PONNAM PRABHAKAR:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

2781.

(a) whether the proposal of new base year for
calculating the industrial production will affect the
industrial scenario in the country as compared to the
existing system;

(b) If so, the details thereof alongwith the new items
which are to be included in the basket of commodities
to determine the new Wholesale Price Index (WPI);
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(c) whether the new system for calculating the price
variation in manufacturing products/commodities will show
the real picture of the industrial production/prices of
commodities; and

(d) If so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): {(a) to (d) The revision of the base year of
the Wholesale Price Index (WPI) and the Index of
Industrial Production (LIP) from 1993-94 to 2004-05 is
intended to capture the structure and composition of the
industrial scenario in the country accurately and better
reflect the changes that have taken place in the structure
of the economy. Commodity/product basket of both WPI
and LIP will be finalized on the basis of their relative
importance and regular availability of price/production
data. Both WPI and LIP will continue to be compiled on
the principle of weighted arithmetic mean with fixed base
year weights.

AGRAHAYANA 16, 1931 (Saka)
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[Translation/
Favourable Trade Balance

2782. SHRI ANANTKUMAR HEGDE:
SHRI RAJIV RANJAN SINGH AL/AS LALAN
SINGH:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the names of the countries with which India has
registered a constant favourable trade balance during
the last three years; and

(b) the value of import and export carried out with
these countries during the last three years?

THE MINISTERY OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) and (b) the list of countries with which
India has registered a consistent favourable trade balance
during the last three years alongwith the value of import
and export carried out with these countries is given in
the enclosed statement.

Statement

India’s Export & Import with Countries with whom India has Favourable Trade Balance

(Rs. crore)

S.No. Country 2006-2007 2007-2008 2008-2009 (P)

Exports Imports Trd. Bal. Exports Imports Trd. Bia. Exports Imports Trd. Bal.
1 2 3 4 5 6 7 8 9 10 11
1. Netherland 12,082 5,233 6,850 21,038 7,729 13,310 28,883 8,670 20,214
2. Banglandesh PR 7,366 1,034 6,332 11,743 1,035 10,709 11,317 1,418 9,899
3. Shri Lanka DSR 10,206 2,130 8,007 11,374 2,541 8,833 10,899 1,624 9,275
4. Spain 8,497 2,837 5,660 9,225 4,001 5224 11,391 4,661 6,730
5. Brazil 6,577 4,487 2,089 10,132 3,818 6,314 11,727 5,450 6,277
6. Vietnam SOC REP 4,446 759 3,688 6,451 698 5,753 7,951 1,862 6,089
7. Kenya 5,953 256 5,697 6,356 348 6,008 6,141 376 5,764
8. Nepal 4,201 1,385 2,817 6,063 2,527 3,536 7,156 2,256 4,900
9. Pakistan IR 6,107 1,463 4,644 7,827 1,159 6,669 6,521 1,668 4,852
10.  Mauritius 3,333 666 3,267 4,372 41 4,332 4,398 66 4,333
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1 2 3 4 5 6 7 8 9 10 1
11. U Arab EMTS 54,445 39,175 15270 62,915 54,233 8,682 1,10,021 1,05,926 4,095
12. Tanzania Rep. 1,307 444 863 2,365 662 1,702 4,730 918 3,811
13.  Greece 3,043 949 2,004 2,137 510 1,626 4,063 319 3,744
14. UK 25,421 18,889 6,632 26,967 19,942 7,026 30,331 26,768 3,563
15.  Philippings 2,636 757 1,879 2,491 824 1,667 3,375 1,165 2,209
16. Mozambique 868 128 739 1,795 191 1,604 1,917 148 1,769
17.  Portugal 1,657 138 1,519 1,992 144 1,848 1,992 255 1,737
18. Ghana 2,086 467 1,619 3,250 566 2,684 2,497 779 1,719
19. Colombia 2,609 347 2,263 3,049 338 2,712 1,679 81 1,598
20. Dijibouti 1,392 10 1,382 1,843 18 1,824 1,608 17 1,591
21.  Afghanistan TIS 822 156 666 1,002 440 562 1,818 592 1,226
22. Poland 1,386 530 856 1,800 762 1,038 2,345 1,219 1,131
23.  Ethiopia 524 51 472 796 55 741 1,135 51 1,084
24. Madagascar 207 87 119 230 67 163 1,115 85 1,029
25. Uganda 486 21 465 619 61 558 1,002 88 914
26. Hong Kong 21,179 11,239 9,940 25385 10,867 14518 30,639 29,733 907
27. Syria 1,848 360 1,488 2,709 82 2,628 1,667 | 7“64 903
28. Maldives 311 14 297 361 17 344 590 18 572
29. Lebanon 303 50 253 389 38 351 613 62 551
30. Denmark 2,072 1,539 532 1,997 1,869 128 2,677 2,181 496
31. Benin 686 366 320 1,108 290 819 937 491 446
32.  Seychelles 58 3 55 289 4 285 414 5 408
33. Namibia 84 15 68 165 84 81 419 16 403
34. Fiji IS 201 84 117 194 1 193 394 3 391
35. Slovenia 402 164 238 481 232 249 733 344 389
36. Malawi 193 23 170 258 62 196 409 34 375
37. Guatemala 335 9 326 300 14 286 368 13 354
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1 2 3 4 5 6 7 8 9 10 1
38. Honduras 512 8 504 383 9 375 315 22 293
39. Somalia 389 82 307 489 31 458 309 27 281
40. Cameroon 376 34 341 292 76 217 423 144 279
41. Puerto Rico 129 31 98 142 35 107 304 47 257
-42.  Uruguay 167 33 134 204 53 151 297 65 232
43. Cambodia 236 7 229 215 12 204 215 12 203
44. Haiti 98 5 93 107 8 100 203 8 195
45.  Martinique 10 0 10 8 0 8 19 2 189
46. Dominic Bep 168 8 159 171 11 160 234 48 186
47. Paraguay 123 13 111 187 2 185 174 3 172
48. Cuba 121 5 116 77 57 20 171 6 165.
49. Lesotho 25 25 34 34 157 1 156
50. Estonia 127 119 8 281 43 238 224 71 153
51.  Mauritania 98 3 95 116 5 11 164 20 143
52. Mali 289 13 276 130 16 114 179 43 136
53.  Turkmenistan 153 55 99 145 35 11 189 55 134
54, Rwanda 62 7 55 52 3 49 135 11 124
55.  Niger 65 24 40 191 3 188 118 1 117
56. Comoros 70 31 39 39 8 31 117 1 116
57. Kryghyzstan 169 3 165 127 4 123 103 5 99
58. Jamaica 91 3 88 99 93 6 102 5 97
59. Nicaragua 68 0 67 215 2 214 93 3 91
60.  Netherlandantil 58 5 53 41 5 36 85 6 79
61. Reunion 98 25 73 134 50 84 175 114 61
62. Burundi 36 0 36 32 7 25 63 3 60
63. Suriname 75 5 70 45 3 42 64 5 58
64. Albania 20 0 20 28 2 26 56 1 55
65. Chad 127 1 127 53 4 49 72 19 53
66. El Salvador 80 11 69 49 24 25 76 27 50
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1 2 3 4 5 6 7 8 9 10 11
67. Eritrea 30 2 29 445 6 439 74 27 46
68. Macedonia 26 1 25 33 1 32 48 3 44
69. Lao PD RP 11 2 9 15 0 15 44 2 42
70. Iceland 52 17 35 55 15 40 57 16 41
71.  Gibral Tar 79 0 79 5 1 4 40 40
72.  Burkina Faso 68 25 43 130 78 52 219 189 30
73. Macao 7 1 6 18 2 16 26 1 25
74. Togo 551 345 206 923 245 678 656 634 22
75. Botswana 7 1 6 18 2 16 26 1 25
76. Barbados 12 1 11 10 0 10 18 0 17
77. Gambia 125 81 44 122 61 61 141 125 16
78.  Antigua 6 5 1 7 0 7 13 0 13
79. Kiribati Rep 15 0 15 1 0 1 10 0 10
80. Dominica 13 2 11 12 4 8 12 3 9
81. Aruba 7 0 6 3 3 9 0 9
82. Bolivia 25 13 11 31 14 16 42 34 8
83. Guadeloupe 8 1 7 6 1 5 7 0 7
84. FR Pol Ynesia 9 0 9 8 0 8 6 0 5
85. Panama CZ 2 2 3 0 3 4 0 4
86. Sao Tome 4 4 6 0 6 5 0 4
87. ST Kitt NA 2 0 2 2 0 2 3 3
88. Guam 12 1 11 2 1 1 2 0 2
89. Grenada 4 0 3 5 0 5 2 0 2
90. Union of Serbia & 54 8 46 54 17 37 63 62 2

Montenegro

91. Palau 1 1 1 0 1 1 0 1
92. ST Helena 8 1 6 7 0 7 1 0 1
93. Tonga 2 1 2 1 0 1 1 1 1

P : Provisional

Source: DGCI&S, Kolkata
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[English]
Agreement with Columbia

2783. SHRI TATHAGATA SATPATHY: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether the Government has recently signed
Bilateral investment Promotion and Protection Agreement
with Columbia;

(b) if so, the details thereof;

{c) the time by which the said agreement is likely
to become operational; and

(d) the benefits likely to be accrued to the country
with the signing of the said agreement?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) to (d) Yes, Madam. Bilateral Investment
Promotion and Protection Agreement between India and
Columbia was signed on 10th November 2009 in New
Delhi. Hon’ble Minister of Commerce and Industry has
signed the agreement on behalf of India. The Agreement
shall become operational 60 days after the date on which
the countries notify each other that the respective
constitutional formalities required for the coming into
effect of international agreements, have been complied
with. The agreement serves as a major catalyst for
investment flows from India to Columbia and wvice versa.

AGRAHAYANA 16, 1931 (Szka)
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Indian Patent Act

2784. DR. M. JAGANNATH: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

- (a) whether the pre-grant opposition provisions in
the Indian Patent Act are operational;

(b) it so, the number of pre-grant oppositions have
been filed under Section 25 of Indian Patent Actfrom
January 1st, 2005 to March 31st, 2009; and

(c) the list of patent applications to which pre-grant
oppositions have been filed alongwith the details of title
of the invention, name of the patent applicant, date of
filing of the patent applications, patent application number,
date of filing of pre-grant?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE AND INDUSTRY (SHRI JYOTIRADITYA M.
SCINDIA): (a) Yes, Madam.

(b) During the period from 1st January, 2005 to
31st March, 2009, 458 applications for pre-grant
opposition have been filed in respect of 390 patent
applications in the Patent Office under section 25 (1) of
the Patents Act, 1970.

(c) A statement is attached.

Statement

Details of Pre-grant Oppositions filed during 1st January, 2005 and 31st March, 2009

SN.  Title of Application Name and Address

Application No. No. of

Date of filing Name and address of Opponents

Field of Invention of the applicant & Date of filing Opponent  of opposition
1 2 3 4 5 6 7
1. A bobbin holder Shri. Mylsamy Ranga Ramanujam, 348/MAS/2002, 1 2110612005 Mfs. Titan Paints & Chemicals Limited,
“Coals”, No. 13/24, Sitra Kalapatti 08/0512002 Post Box No. 4402, Industrial Estate
Road, Civil Aerodrome Post, P.O., Coimbatore-641021.
Coimbatore-641014
2. Crystal modification of Mss. Novartis Ag, a Swiss 16021MAS/1998, 6 26105/2005; 1. M/s. Ranbaxy Lab Ud., 77-B, IFFCO
A-N-phenyl-2- corporation of Lichstrasse 35, 4056 17/07/1998 26/05/2005; Road, Sector-18, Gurgaon-122015,
pyrimidineamine Basel, Swizerland. 05/07/2005; Haryana
derivative process for its 22/08/2005; 2. M/s. Natco Pharma Ltd., Natco
manufacture and its use 10/1012005; Research Centre, B-13,
26/0912005 Industrial  Estate, Sanath Nagar,

Hyderabad-500 018.

3. M/s. Cipla Ltd., Mumbai Centre,
Mumbai-400 008,

4. Wis. Hetero Drugs Limited, H. No. 8-3-
166/711, Eragadda, Hyderabad-500018,
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5. M/s. Sun Pharmaceuitcals Ltd., 17-B,
Mahal Industrial Estate, Mahakali Caves
Road, Andheri (E), Mumbai-400 093,
6. Cancer Patients Aid Association, 5,
Malhotra House, Opp. G.P.0., Mumbai-400
001.
3. Modem jacquard Mr. M. Rajendhiran, New Friends 899/CHE/2003, 3 27/06/2005 1. Mr. A, Sekar, 81177, Natesan Nagar,
machine Engineering Works, Karur Road, 05/1112003 Vellakovil-638 111
Vellakovil-638 111 2. Mr. K. R. Ramachandran, Madurai
Hand-loom Jacquard Box Manufacturers
~ Welfare Association, 24-A, Keelamathur
Paliivasal Main Street, Kamarajar Salai,
Madurai-625 009.
3. Mr. Alagu Sundaram, 174, Moolanoor
Road, Vellakoil,
Erode-638 Il
4. A Hepatitis B antigen, Dr. K. Koteswara Rao, Plot No. 163, 1961MAS/35, 1 24/05/2005 M/s. Serum Institute of India Ltd., 21212,
a composition containing Road No. 13, Jubilee Hills, 20/0212005 Off Soli Poonawalla Road, Pune-411 028
the same, and a vaccinre Hyderabad-500 034
prepared therefrom
5. Pharmaceutical M/s. Novartis Ag, a Swiss INIPCT12002/006 2 17/02/2005 |.M/s. Ranbaxy Lab Ltd., 77-8, IFFCO
composition corporation of Lichstrasse 35, 4056 411CHE; Road, Sector-18, Gurgaon-122015,
Basel, Swizerland. 01/05/2002 Haryana
2. Mis. Torrent Pharmaceuticals Ltd.,
Ahmedabad Airport-Gandhi Highway, Near
Indira Bridge, Village Bhat-382428, Tal &
Dist. Gandhi Nagar.
6. Formulation for M/s. Schering Corporation, 2000 INIPCT /2000/004 i 20/07/2005 M’s. Cadila Health Care Ltd., Zydus Tower,
protection of PEG Galloping Hill Road. Kennilworth, 34/CHE, Satellite Cross Roads,
interferon alpha New Jersey 07033-0530, U.S.A. 25/09/2000 Ahmedabad-380 015,
conjugates
7. New controlled release Ms. Pharmacia AB, S-112 87, INIPCT 12001/007 1 22/07/2005 M’s. Ranbaxy Lab Ltd., 77-B, IFFCO Road.
bead. a method of Stockholm, Sweden 88/CHE, Sector-18, Gurgaon-122015, Haryana
producing the same and 07/06/2001
multiple unit formulation
comprising it
8. Therapeutic formulation Ms. Pharmacia AB, S-112 87, INIPCT 12000/000 1 22/07/2005 M’s. Ranbaxy Lab Ltd., 77-B, IFFCO Road,
for administering Stockholm, Sweden 84/CHE, Sector-18, Gurgaon-122015, Haryana
totterodine with 22/0512000
controlled release
9. Novel composition and’ Smithkline Beecham Biologicals S A INIPCT/2001/003 1 5/9/2005 M/s. Torrent Pharmaceuticals Ltd.,
use , Rue De L' Institut 89, B-1330, 10/CHE, Ahmedabad Airpont-Gandhi Highway, Near
Rixensart, Belgium 07/0312000 Indira Bridge, Village Bhat-382428, Tal &
Dist. Gandhi Nagar
10. Combinations of moterol Ms. Novartis Ag, a Swiss INIPCT /2001/110 1 12/9/2005 M/s. Ranbaxy Lab Ltd., 77-B, IFFCO Road,
and Fluticasone corporation of Lichstrasse 35, 4056 O/CHE, Sector-18, Gurgaon-122015, Haryana
propionate for asthma Basel, Swizerland. 03/0812001
1. Topical composition M’s. Novartis Ag, a Swiss INIPCT 12001/007 1 18/10/2005 M/s. Mis. Ranbaxy Lab Ltd., 77-8, IFF CO

comprising Ascomycing

corporation of Lichstrasse 35, 4056
Basel, Swizerland.

66/CHE,
3110512001

Road, Sector-18, Gurgaon-122015,
Haryana
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1 2 3 4 5 6 7

12. Improvements in or Mis. Vectura Limited, University of INIPCT 12002/016 1 26/10/2005 M/s. Ranbaxy Lab Ltd., 77-B, IFFCO Road,
relating to formulations Bath Campus, Claverton Dow, Bath 99/CHE, Sector-18, Gurgaon-122015, Haryana
for use in inhaler devices BA2 7 A'Y, United Kingdom, 17110/2002

13. Automised direct grains Shri. Duraiswamy Natarajan, 284, 1284/CHE/2004 1 31/10/2005 Mr. D. Narayana Swamy, 1143,
roaster Dr. Ambethkar Road, 0111212004 Mettupalayam Road, Coimbatore-641043.

Velandipalayam, Coimbatore-641 025,

14. Use of AT-1 receptor Mis. Novartis Ag, a Swiss INIPCT 12001/008 1 11/21/2005 1. M/s. Torrent Pharmaceuticals Ltd.,
antagonist of AT-2 corporation of Lichstrasse 35, 4056 64/CHE, 21106/2001 Ahmedabad Airpor-Gandhi Highway, Near
modulator for treating Basel, Swizerland. Indira Bridge, Village Bhat-382 428, Tal &
disease associated with an Dist. Gandhi Nagar
increase of AT-1 or AT-

2 receptors

15. Crystal form N-(4 M/s. Hoechest Marion Roussel 1 722IMAS/19983 2 8/12/2005; 1. Mfs. Torrent Pharmaceuticals Ltd.,
Trifluoromethyl phenyl)- Deutschland Gmbh, Germany 1107/1998 17/04/2007 Ahmedabad Airport-Gandhi Highway, Near
5-mthylisoxazole 4- Indira Bridge, Village Bhat-382 428, Tal &
carboxamide Dist. Gandhi Nagar, 2. Dr. Biswajit Auddy,

8/3, Canal Street, Kolkata-700 014
16. Oxacarbazeopine film Ms. Novartis Ag, a Swiss 237IMAS/1998, 2 04/11/2005, 1. Mss. Torrent Pharmaceuticals Ltd.,
coated tablets corporation of Lichstrasse 35, 4056 0510211998 19/12/2005 Ahmedabad Airpori-Gandhi Highway, Near
Basel, Swizerland. AG Indira Bridge, Village Bhat-382 428, Tal &
Dist. Gandhi Nagar 2.Mfs. Ranbaxy Lab
Ltd., 77-B, IFFCO Road, Sector-18,
Gurgaon-122015, Haryana
17. Solid oral dosage forms M/s. Novartis Ag, a Swiss 12691MAS/1997, 1 14/12/2005 . M/s. Torrent Pharmaceuticals Ltd.,
corporation of Lichstrasse 35, 4056 12/06/97 Ahmedabad Airport-Gandhi Highway, Near
Basel, Swizerland AG indira Bridge, Village Bhat-382 428, Tal &
Dist. Gandhi Nagar
18. Acylated insulin NOVO NORDISK AIS, NOVO 3181MAS/95, 1 16/02/2005 M’s. Biocon Limited, 20 K. M. Hosur Road,
ALLE, DK-2880, BAGSV AERD, 16/03/1995 Electronics City P.O. Bangalore-560 100
DENMARK

19. Tetra hydrolipstatin F HOFFMANN-LA ROCHE 1901MAS1/998, 1 20/12/2005 M/s. Ranbaxy Lab Ltd., 77-B, IFF CO

containing compositions AG, 124 GRENZACHERSTRASSE, 29/0111998 Road, Sector-18, Gurgaon-122015,
CH-4070 BASLE, SWITZERLAND Haryana.

20. Polymorplis of 8-chloro- M/s. Schering Corporation, 2000 1473IMAS/1998, 1 3112006 M’s. Ranbaxy Lab Ltd., 77-B, IFFCO Road,
6, | l-dihydro-| Il 4- Galloping Hill Road, Kennilworth, 01107/1998 Sector-18, Gurgaon-122015, Haryana
piperidylidine SH-benzo New Jersey 07033-0530, USA.

(5, 6) cycobeptall, 2-b)
pyridine
21. Video coding Ms. Koninklijki Philips Electronics INIPCT/2002/142 1 6/2/2006 M/s. Centre For Devetopment of Advanced
N.V,, Groenewoudsweg 1, 5621, BA 6/CHE, Computing, Pune University campus,
Eindhoven, The Netherlands 09/0912002 Pune-411 007.

22, Method of encoding M/s. Hookam Miller, Peter Ernest INIPCT/2002/158 1 21/02/2006 Ms. Centre For Development of Advanced
control data in a video (GB/GB), 9, Monk Well Square, 2/CHE, Computing, Pune University campus,
signal London EC 2Y 5BN(GB) 30/0912002 Pune-411 007.

23. On site agricultural M’s. Cognis Corporation, 2500, INIPCT/2002/140 1 21/02/2006 Mis. Centre For Development of Advanced
product analysis system Renaissance Boulevard Suite 200, 6/CHE, Computing, Pune University campus,
and method of analysing Gurph Mills, PA 19406, U.SA. 05/0912002 Pune-411 007.
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24,

25.

26.

2.

28.

2,

30.

31.

32.

3.

34

35.

Crystalline macrolides

Novel crystalline form-vi
of doneperil hydro
chloride and process for
the preparation thereof

autostop cooking gas
regulator

Disposable under ann
dress liner for personal
hygiene

2-(2-amino-l, 6-dihydro-
6-0x0-purin-9-yl)
methoxy-l, 3-propanediol
derivative

Antivirallyactive
heterocyclicazahexane
derivavatives

Crystaliine antifungal
polymorph

Novel amorphous form of
dutasteride and process
for preparation thereof

Novel crystalline
polymorphic forms of
dutaseride and process for
preparation thereot

Britco security micro
device {BSMD)

A Process for the
preparation of
antipsychotric risperidone

Tensioner

Ms. Novartis Ag, a Swiss
corporation of Lichstrasse 35, 4056
Basel, Swizerland.

Dr. Reddy's Laboratories Limited, 7
-1-27, Ameerpet, Hyderabad, A.P.
-500016

Shri. Sanku Siva Dasan, M/s. Siva
Press Components, Plot No.lI5-G,
Tass Industrial Estate, SIDCO,
Ambattur, Chennai-600 098

Lakshmi R. Yanamadala, 41624,
Mitchell Road, Novi, Michigan-
48377, USA.

F HOFFMANN-LA ROCHE
AG, 124 GRENZACHERSTRASSE,
CH-4070 BASLE, SWITZERLAND

Ms. Novartis Ag, a Swiss
corporation of Lichstrasse 35, 4056
Basel, Swizerland. AG

M/s. Schering Corporation, 2000
Galloping Hill Road, Kennilworth,
New Jersey 07033-0530, U.SA.

Dr. Reddy's Laboratories Limited, 7
-1-27, Ameerpet, Hyderabad, A.P.
-500016

Or. Reddy's Laboratories Limited, 7
-1-27, Ameerpet, Hyderabad, A.P.
-500016

Ms. Hanza Anchumukkil,
Anjumukkil House, Chelakkuthu
Road, Randathani, Malappuram-
676510.

M’s. Aurobindo Pharma Limited,
Plot No.2, Maitrivihar, Ameerpet,
Hyderabad-500 038.

M/s. NHK Spring co., Ltd., 10,
Fukuura 3 Chome, Kanazawa-ku,
Yokohoma-shi, Kanagawa, 2360004,
Japan

1440/MAS/98,
29/06/1998

279/MAS/2003,
02/04/2003

1828/CHE/2008,
14/12/2005

589/CHE/2004,
21/06/2004

959/MAS/1995,
2710711995

805/MAS/1997,
2110411997

2232/MAS/98,
06/10/1998

523/CHE/2003,
26/06/203

534/MAS/2002,
17/07/2002

133/CHE/2004,
19/02/2004

545/MAS/2002,
22/07/2002

1470/CHENP/2004,
30/06/2004

9/3/2006

7/4/2006

30/05/2006

15/06/2006

12/7/2006

27/07/2006

21/08/2006

21/08/2006

21/08/2006

18/09/2006

22/09/2006

25/10/2006;
24/09/2007

Ms. Ranbaxy Lab Ltd., 77-B, IFFCO Road,
Sector-18, Gurgaon-122015, Haryana

M/s. Wockhardt Limited, Wockhardt Tower,
Bandra Kurla Complex, Bandra (East),
Mumbai-400 051.

Mr. K. Rajasekar, No.6, Pambha Salai, ICF
Employee’s Colony, Ambattur, Athipet,
Chennai-600 058.

Mr. Swaminathan, Venkataramana Das,
‘Sreevilas', T.C. No.361709(2), Perunthanni,
Thiruvananthapuram-695 008.

The Tamil Nadu Networking People
HiViAids, Indian Network for People living
with HIV/AIDS (INP+), Flat No.6, Kash
Towers, 93, South West Boag Road T.
Nagar, Chennai-600 017.

The Indian Network People HIV/AIDS &
Karnataka Network people living with HIV
1 AIDs, Indian Network for People living
with HIV/AIDS (INP+), Fiat No.6, Kash
Towers, 93, South West Boag Road T.
Nagar, Chennai-600 017.

M’s. Ranbaxy Lab Ltd., 77-B, IFFCO Road,
Sector-18, Gurgaon-122015, Haryana

M/s. Ranbaxy Lab Ltd, 77-B, IFFCO Road,
Sector-18, Gurgaon-122015, Haryana

Ms. Ranbaxy Lab Ltd, 77-B, IFFCO Road,
Sector-18, Gurgaon-122015, Haryana

Mr. Padmanabhan Sekhar, Plot No. 126,
Sector 28, Vashi, Navi Mumbai-400 705.

Ms. Torrent Pharmaceuticals Ltd.,
Ahmedabad Airport-Gandhi Highway, Near
Indira Bridge, Village Bhat-382428, Tal &
Dist. Gandhi Nagar

1. Wss. Advik Hi-Tech Pwt. Ltd,, Gat No.
3571Plot No.99, Part A, Chakan-Talegaon
Road, Village-Kharabwadi, Chakan,
Pune-410 501.

2. Mr. Shyam Gawade, Sector-21, Plot
610, Yamunanaga Nigdi, Pune-44,
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1 2 3 4 5 6 7
36. Pilfer proof locking Mr. N. Rangaswamy, Partner Sterna 847/MAS/2000, 1 26/10/2006 M/s. Godrej & Boyce Mfg.Co.Ltd., Pirojsha
system for liquid Security, 169, West Sambandam 05/10/2000 Nagar, Vikhroli, Mumbai-400 079
transporting system Road, R.S. Puram, Coimbatore-641 002
37. Alignment marks on MIS. Ashirvad pipes private limited, 528/CHE/2005, 1 23/01/2007 Shri. Sanjaykumar Joitaram Chaudhari
plastic fittings used in No.4-B, Attibele Industrial Area, 05/05/2005 B/5, Kadam Flat, Bth Government Tube
plumbing system Hosur Road, Bangalore-562107 Wall Nr. Old G.E.B. Office, Bhopal,
Ahmedabad.
38 A Combustible pesticidal Reckitt Benckiser NV, 238/CHENP/2003, 2/3/2007 Shri. Chockalingam. SP
product and method for Kantoorgebouw De Appealaer, De 07/08/2003 Dare House Annexe, 4th Floor
preparing the same Fruittuinen 2-12, 2132 NZ 2nd Line Beach, Chennai-600 001.
Hoofddorp, Netherlands
39. An improved process for 'Mis. Aurobindo Pharma Limited, 808/CHE/2004, 1 16/02/2007 MIs, Orchid Chemicals & Pharmaceuticals
the preparation of Plot No.2, Maitrivihar, Ameerpet, 17/08/2004 L{d.476/14, Old MahabadJipuram Road
cefazolin Hyderabad-500 038. Sholinganallur, Chennai-600 119.
40. The alpha crystal form of Mss. Novartis Ag, a Swiss 799/CHE/2004, 4 20/03/2007; 1. M/s. Okasa Pvt. Ltd., 12, Gunbow
the monomethane corporation of Lichstrasse 35, 4056 12/08/2004 25/04/2007; Street, Mumbai-400 001;
sulfonate salt of 4-(4- Basel, Swizerland. 19/07/2007, 2. M/s. Sun Pharmaceuitcals Ltd,, 17-8,
methylpiperazin-l- 26/06/2007 Mahal Industrial Estate, Mahakali Caves
yimethyl }-n-( 4-methyl-3- Road, Andheri (E), Mumbai-400 093;
(4-pyridin-3yl}pyrimidin- 3. M/s. Time Cap Pharma Labs Pvt. Ltd.,
2-ylamino Jphenyl)- “Natco House”, —Road No.2, Banjara
benzamide Hills, Hyderabad-500 033.
4. Salini Ben, Shivmangal, 3rd Floor, Near
Big Bazaar, Akurli Road, Kandivili East,
Mumbai-400101.
41 Interferon solution F HOFFMANN-LA ROCHE 474/MAS/1996, 1 23/04/2007 M’s. Wockhardt Limited, Wockhardt Tower,
AG, 124 GRENZACHERSTRASSE, 25/03/1996 Bandra Kurla Complex, Bandra (East),
CH-4070 BASLE, SWITZERLAND Mumbai-400 051.
42, Ceftriofur its inter M’s. Aurobindo Pharma Limited, 646/MAS/2000, 1 16/05/2007 M/s. Rashmi Gupta, D-ll, C-19 Moti Bagh-
mediate and a process for Plot No.2, Maitrivihar, Ameerpet, 14/08/2000 I, New Delhi
the preparation of the Hyderabad-500 038.
same
43. A seating system and a Mr. Virgin Atlantic Airways 500/CHENP/2004, 1 26/07/2007 Ms. Jet Airways (India) Limited, S.M.
passenger accommodation Limited, The Office, Manor Royal, 08/03/2004 Centre, Andheri-Kurla Road, Andheri (E),
unit for a vehicle Crawly, West Sussex RH 10 9NU, Mumbai-400 089,
United Kingdom
44, A low sodium dietetic Mss. SMS Pharmaceuticals Limited, 1430/CHE/2004, 1 3/9/2007 M’s. Hindustan Unilever Limited, 165/166
mineral salt 417, Nilgiri, Aditya Enclave, 241122004 Backbay Reclamation, Mumbai-400 020
Ameerpet, Hydera-bad-500 038,
AP. India
45. Smoking Tea Shri. 8. Sudarshan M/s. Sai Ram 1194/CHE/2005, 1 6/9/2007 Mss. Godfrey Philips India Ltd., 49,
Medicals, Shop No: 7-96, Maruthi 20/08/2005 Community Centre, Friends Colony, New
Nagar, Santosh Nagar, Hyderabad-500059. Dethi-110 025
46, Methods of using and M’s. Celgene Corporation, 7 Powe 4190/CHENP/2006, 1 17/09/2007 M/s. GM Pharma, B/2, Mahalaxmi
compositions comprising Hor Drive, Warren, NJ 07059 14/11/2006 Chambers, 22, Bhulabhai Desai Road,

immeino modulatory
compounds for the
treatment and
management of myelodys
plastic syndromes

USA

Mahalaxmi, Mumbai-400 026
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47.

48.

49.

50.

51.

52.

53.

54.

55.

56.

57.

Methods and
compositions using
thalidomide for the
treatment and
management of cancers
and other diseases

A medicament containing
for moter! and a
tiotropium  salt

A method of operating a
computer network search
appratus

A pharmaceutical
composition comprising
valsartan and
pharmageutically
acceptable salt thereof

Water purifier system
with sediment and organic
remover

Aquasure Iron remover
Product

Aquasure Float and
chemical remover

Pharmaceutical
combination of
ethinylestreadiol and
dropsirenone for use as
countraceptive

Deferacirox disperrible
tablets

Dispersible tablets
comprising deferacirox

Deferacirox disperrible
tablets

Fluff Collector

M’s. Celgene Corporation, 7 Powe
Horn Drive, Warren, NJ 07059
USA.

Ms. Novartis Ag, a Swiss
corporation of Lichstrasse 35, 4056
Basel, Swizerland.

M/s. Overture Senvices Inc., a
Delaware Corporation of 140 W.
Union Street, Pasadena, CA
91103, USA.

M/s. Novartis Ag, a Swiss
comoration of Lichstrasse 35, 4056
Basel, Swizerland.

Ms. Filsex International Pvi. Lid.,
4th Main Road, Kalyan Nagar,
Bangalore-560 043

M/s. Eureka Forbes Limited, 143-
C/4, Bommassandra Industrial Area,
Off Hosur Road, Anekal Taluk,
Bangalore-562 158.

M/s. Eureka Forbes Limited, 143-
C/4, Bommassandra Industrial Area,
Off Hosur Road, Anekal Taluk,
Bangalore-562 15S.

M/s. Bayer Schering Pharma AG.,
D-13342 Berlin, Germany

M's. Novartis Ag, a Swiss
corporation of Lichstrasse 35, 4056
Basel, Swizerland.

M/s. Novartis Ag, a Swiss
corporation of Lichstrasse 35, 4056
Basel, Swizerland.

M/s. Novartis Ag, a Swiss
corporation of Lichstrasse 35, 4056
Basel, Swizerland.

Shri. Mylsamy Ranga Ramanujam,
‘Coats”, No. 13124, Sitra Kalapatti
Road, Civil Aerodrome Post,
Coimbatore-641014

1990/CHENP/2006,
06/06/2006

INIPCT/2001/1052/
CHE; 25/07/2001

IN/PCT/2001/1652/
CHE; 26/11/2001

IN/PCT/2001/0016/
CHE; 04/01/2001

1146/CHE/2006;
03/07/2006

1008/CHE/2008;
09/06/2006

1009/CHE/2008;
09/06/2006

IN/PCT/2002/0410/
CHE; 18/03/2002

2033/CHENP/2007;
11/05/2007

583/CHENP/2005;
11/04/2007

3735/CHENP/2006;
09/10/2006

850/CHE/2005;
04/07/2005

17/09/2007

28/09/2007

22110/2007

2/11/2007

2/11/2007

2/11/2007

211172007

23111/2007 &
10/01/2008

3/12/2007

3/12/2007

311212007

7111/2008

M/s. GM Pharma, BI2, Mahalaxmi
Chambers, 22, Bhulabhai Desai Road,
Mahalaxmi, Mumbai-400 026

Ms. Cipla Ltd.,, Mumbai Centre,
Mumbai-400 00S

M’s. Rediff Com. India Limited, Mahalaxmi
Engineering Estate, L.J. Road, # 1, Mahim
(west), Mumbai-400 016.

Mss. Sun Pharmaceuitcals Ltd., 17-B,
Mahal Industrial Estate, Mahakali Caves
Road, Andheri (E), Mumbai-400 093

M/s. Hindustan Unilever Limited, 165/166
Backbay Reclamation, Mumbai-400 020

Ms. Hindustan Unilever Limited, 165/166
Backbay Rectamation, Mumbai-400 020

Ms. Hindustan Unilever Limited, 165/166
Backbay Reclamation, Mumbai-400 020

1. Mss. Natco Pharma Ltd., Natco
Research Centre, B-13, Industrial Estate,
Sanath Nagar, Hyderabad-500 01S. 2.
M’s. Cipla Limited, Mumbai Centre,
Mumbai-400 008

M/s. Cipla Ltd., Mumbai Centre,
Mumbai-400 00S

Mis. Cipla Ltd., Mumbai Centre,
Mumbai-400 008

Mis. Cipla Ltd., Mumbai Centre,
Mumbai-400 008

Mis. Lakshmi Ring Travellers Limited,
34-A, Kamaraj Road, Coimbatore-641018
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59. Flat end head made of MASCHINENF ABRK RIETER 311/MAS/2003; 1 28/01/2008 Lakshmi Machine Works Limited,
polymer material GmbH, Falkensteinstrasse 8, D- 10/04/2003; Coimbatore-641 020.

93059 Regensburg, Germany

60. A process for the Dr. Reddy's Laboratories Limited, 1241/CHE/2005; 1 22/02/2008 Mis. Centaur Chemicals Private. Limited,

preparation of eszopicione 7-1-27, Ameerpet, Hyderabad, 05/09/2005 Centaur House, Shanti Nagar, Near
AP-500016 Grand Hyatt, Vakola, Santacruz (East),
Mumbai-400 055

B1. Pharmaceutical M’s. Novartis Ag, a Swiss 724/CHENP/2003; 1 25/03/2008 Mis. Sun Pharmaceuitcals Ltd., 17-B,
composition comprising corporation of Lichstrasse 35, 4056 13/05/2003 Mahal Industrial Estate,Mahakali Caves
the sensor inhibitor and a Basel, Swizerland. Road, Andheri (E),Mumbai-400 093
kit comprising the same

62. Silyl ester copolymer M/s. Akzo Nobel coatings 68/CHENP/2006 1 26/03/2008 Mis. Jotun AS, Brooklyn, Australia
compositions International B.V. Velperweg 76, 05/01/2006

- NL-6824 BM Amhm,
TheNetherlands

63. Methods and M’s. Celgene Corporation, 7 Powe 3418/CHENP/2005 1 25/04/2008 Mis. GM Pharma, B/2, Mahalaxmi
compositions using Horn Drive, Warren, NJ 07059 15/12/2005 Chambers, 22, Bhulabhai Desai Road,
immomodualtory USA. Mahalaxmi, Mumbai-400 026
compounds for treatment
and management of
cancess and other diseases

64. Combination dosage from M’s. Longwood Pharmaceutical 636/CHENP/2004 i 8/5/2008 Mis. USV Limited
containing a cholesterol Research inc. 179 Longwood 26/03/2004 BSD Marg, Govandi
lowering agent, a Avenue, Boston MA 02115, USA Mumbai-400 088.
reninangiotension
inhibitor and aspirin

65. A method of preventing M’s. Novartis Ag, a Swiss 2942/CHENP/2007 1 26/05/2008 Mis. Cipla Ltd., Mumbai Centre,
the formation of egels 0 corporation of Lichstrasse 35, 4056 02/07/2007 Mumbai-400 008
hydratd HPMC in a Basel, Swizerland.
pharmaceutical
composition

66. Daily treatment for M’s. Lilly Icos LLC, 1209 Orange IN/PCT/2002/1941/ 1 11/7/2008 M/s. Sun Pharmaceuitcals Ltd., 17-B,
erectile dysfunction using Street, Wilmington, Delaware CHE Mahal Industrial Estate, Mahakali Caves
a PDE5 inhibitor 19801, USA. 2511/2002 Road, Andheri (E), Mumbai-400 093

67. A Mettered dose inhaler M/s. Schering Corporation, 2000 3209/CHENP/2007 1 14/07/2008 Mis. Cipla Ltd., Mumbai Centre,
containing an aerosol Galloping Hill Road, Kennilworth, © 20/07/2007 Mumbai-400 008
suspension formulation New Jersey 07033-0530, U.S.A.

68. Engine mounting M/s. Bajaj Auto Limited 966/CHE/2006; 1 11/8/2008 M's. TVS Motor Company Limited,
arrangement No. 6, Il Floor, Habibullah Road, 05/06/2006 Jayalakshmi Estate, 24 (Old No.8),

T. Nagar, Chennai-600 017. Haddows Road, Chennai-600 006.

69. Novel method used for Ms. A vestha Gengraine 586/CHE/2004; 1 1711212008 M’s. Intas Biopharmaceuticals Ltd., Plot no.
the production of Technologies Pvt. Ltd., ‘Discoverer’ 18/06/2004 423/PIAIGIDC, Sarkhej-Bavia Highway,
recombinant soluble TNF- gth Floor, Unit 3, International Tech Moraiya, Tal. Sanand, Ahmedabad-382
Rl (orlike proteins) Park, Whitefield Road, Bangalore 210, Gujarat

560088.

70. Novel method used for Ms. Avestha Gengraine 586/CHE/2004, i 1712/2008 Mss. Intas Biopharmaceuticals Lid., Plot no.

the production of Technologies Pvt. Lid., ‘Discoverer’ 18/06/2004 423/PIAIGIDC, Sarkhej-Bavla Highway,

recombinant soluble TNF-
RI {or like proteins)

9th Floor, Unit 3, International Tech
Park, Whitefield Road,
Bangalore-560066

Moraiya, Tal. Sanand,
Ahmedabad-382210, Guijarat
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.

72,

73.

74.

75.

76.

1.

78.

7.

80.

81.

82.

Flat end head made of
polymer material

A process for the
preparation of eszopiclone

Pharmaceutical
composition comprising
the sensor inhibitor and a
kit comprising the same

Silyl ester copolymer
compositions

Methods and

compositions using
immomodualtory

compounds for treatment
and management of
cancess and other diseases

Methods and

compositions using
immomodualtory

compounds for treatment
and management of
cancess and other diseases

A METHOD FOR
DETECTING AN
ANALYTEINA

LIQUID SAMPLE

Salt of Benzene sulfonic
acid with clopidogrel and
its use for producing
pharmaceuiical
formulations

Inhibitors of tyrosine
kinases

A pharmaceutical
composition comprising a
first active agent
drospirenone

A liquid Suspension

Oval cross-section tube,
method for the production
and device for the use
thereof

MASCHINENF ABRIK RIETER
GmbH, Falkensteinstrasse 8,
D-93059 Regensburg, Germany

Dr. Reddy's Laboratories Limited,
7-1-27, Ameerpet, Hyderabad,
A.P-500016

Ms. Novartis Ag, a Swiss
corporation of Lichstrasse 35,
4056 Basel, Swizerland.

Mss. Akzo Nobel coatings
International B.V. Velperweg 76,
NL-6824 BM Amhm, The
Netherlands

Mis. Celgene Corporation, 7 Powe
Hom Drive, Warren, NJ 07059
USA.

Ms. Celgene Corporation, 7 Powe
Hom Drive, Warren, NJ 07059
USA

M/s. Vedalab French Company

Mss. Helm AG, Nordkanalstrasse 28,
0-20097 Hamburg, Germany

M/s. Novartis AG, Lichtstrasse 35,
CH-4002 Basel, Switzerland;
Nationality Swiss Company

M’s. Bayer Schering Pharma AG

M/s. Schering Corporation, 2000
Galloping Hill Road, Kenilworth,
New Jersey, 07033-0530, USA
M/s. Aisapck Holdings SA, Rue de
la Praise, CH 1836, Vouvry,
Switzertand Nafionality: a Swiss
Company

311/MAS/2003;
10/04/2003

1241/CHE/2005;
05/09/2005

T24/CHENP/2003;
131/05/2003

68/CHENP/2006;
05/01/2006

3418/CHENP/2005;
15/12/2005

3418/CHENP/2005;
15/12/2006

2458/CHENP/2005;
29/09/2005

913/CHENP/2005;
13/05/2005

3003/CHENP/2004;
3111212004

4775/CHENP/2007;
26/10/2007

1560/CHENP/2003;
01/10/2003

3450/CHENP/2007;
06/08/2007

28/01/2008

22/02/2008

25/03/2008

26/03/2008

25/04/2008

20/01/2009

23/01/2009

15/01/2009

16/02/2009

5/12/2009

24/02/2009

27102/2009

Lakshmi Machine Works Limited,
Coimbatore-641 020.

M’s. Centaur Chemicals Private Limited,
Centaur House, Shanti Nagar, Near Grand
Hyatt, Vakola, Santacruz (East),
Mumbai-400 055

M/s. Sun Pharmaceuitcals Ltd., 17-B,
Mahal Industrial Estate, Mahakali Caves
Road, Andheri (E), Mumbai-400 093

Mis. Jotun AS, Brooklyn, Australia

M/s. GM Pharma, Bi2, Mahalaxmi
Chambers, 22, Bhulabhai Desai Road,
Mahalaxmi, Mumbai-400 026

Mr. Sanjay Singh

M’s. Orchid Bio Medical systems Plot No.
88-89; Phase 2c, Verna Industrial Estate,
Verna, Goa

Mss. Cadila Healthcare Limited

Ms. Cipla Ltd.,

Mss. Cipla L,

M/s. Naico Pharma Ltd.,

M/s. Hindustan Unilever Limited,
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83. Pre paid meter with rf Ms. Larsen & Toubro Limited, 652/CHE/2007; 1 11/3/2009 Shri Uttam Vinayak Save
smart card interface KIADb Industrial Area, Hebbal- 30/03/2007

Hootagalli, Mysore-570 018,
Karnataka, India

84. Desktop utility delivery Mr. Alok Singh, Ashok Zutshi & 1297/CHE/2008; 1 6/3/2009 Shri Sheetal Kumar Dak

modet others, Clo. Novatium Solutions, 26/07/2006
3rd Floor, Temple Towers, 672, Anna
Salai, Nandanam, Chennai-600035. 3

Patent Office, Delhi

Sl Title of the Invention Name and Address Application No. No of  Date of filing Name and address

No. of the Applicant &0T. of Oppositions  of opposition of the Opponents

Filling of
Application

1 2 3 4 5 6 7

1. Oral Pharmaceutical Astra Aktiebolag, S-151 85 21/DEL/1997 1 21.06.2005 Torrent Pharmaceuticals Limited, Off.
dosage forms comprising SODERTALJE, SWEDEN. (03.01.1997) Ashram Road, Ahmedabad-380009,

a proton pump inbibitor Gujarat, India
and a prokinetic agent.

2. A process for the J. Mitra & Co. Pvi. Ltd. A-180/181, 592/DEL/2000 2 20.06.2005 1. DrMiss Snehalata C.gupta, Surat,
preparation of protein a Okhla Industrial Area Phase-l, New {14.06.2000) §13.02.2006 Surat Raktadan Kendra &research
conjugate Delhi Centre, Behind T & TV Middle School,

Gopipura, Surat-385 001 Gujarat

2. Qulapro Diagnostics, Gitanjali, Tulip
Block, Dr. Antonio Do Rego Bagh, Alto
Santacruz, Bambolim Complex Post
Office, Goa-403 202, INDIA.

3 Novel Form of S Astra Aktiebolag, Sweden 1344/DEL/1998 2 11.07.2005 1.Torrent Pharmaceuticals Limited, Off.
Omeprazole {20.05.1998) Ashram Road, Ahmedabad-380 009,

Gujamt, India
2. Ranbaxy Laboratories Limited, Punjab

4. Pharmaceutical UCB F ARCHIM SA Z1. 229/DELNP/2007 1 02.11.07 Cipla Limited, Mumbai Central,
Composition of Piper PLANCHY, CHEMIN DE CROIX {09.01.1997) Mumbai-400008, India.
azine derivatives BLANCHE 10, C.P. 411, CH-1630 Telephone: 91-2223082891

BULLE, SWITZERLAND
5. Tetracyclic derivatives, Laboratoires Glaxo S.A, France 85/DEL/1995 1 11.07.05 Ranbaxy Laboratories limited, Sahibzada
(23.01.1995) Ajit Singh Nagar, Mohali, Punjab-160055

6. Salt ofNaphthyridine L.G. Chemical Limited, Korea 648/DEL/1998 2 22.07.2005 & 1. Cadila Healthcare Limited, Zydus
Carboxylic Acid (16.03.1998) 28.11.2005 Tower, Satellite Cross Roads,
Derivative Ahmedabad-380015 Gujarat, INDIA

2. Ranbaxy Laboratories Limited,
Sahibzada Ajit Singh Nagar Mohali,
Punjab-160055

7. Multiple unit tableted Astra Aktiebolag, Sweden 1120/DEL/1995 1 22.07.2005 Torrent Pharmaceuticals Limited, Off.

dosage form {16.06.1995} Ashram Road, Ahmedabad-380009,

Gujarat, India
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8. Novel Compounds Smithkline Beecham PLC 2504/DEL/1998 25.07.2005 Torrent Pharmaceuticals Limited, Off.

(25.08.1998) Ashram Road Ahmedabad-380008, Gujarat,
india

9. Novel Compounds Beecham Group PLC, England 2505/DEL/1998 25.07.2005 & 1. Tomrent Pharmaceuticais Limited, Off.

(25.08.1998) 25.10.07 Ashram Road, Ahmedabad-380009,
Gujarat, India
2. Sun Pharmaceuticals Ltd.

10. Muttiple unit Astra Aktiebolag, Sweden 1122/DEL/1995 28.07.2005 Torrent Pharmaceuticals Limited, Off.
pharmaceutical (16.06.1995) Ashram Road, Ahmedabad-380009,
preparation. Gujarat, India

1. A process for preparing M’s. Goodrich Carbohydrates, 659/DEL/2003 08.08.2005 &  1.Bharat Industrial Enterprises Limited
gluten (protein) from rice Kamal (02.05.2003) 16.1.2006 2. Bharat Starch Industries, N 75,

Connaught CircusConnaught
Place, Delhi, 110001, India
12. Quinazoline derivatives Zeneca Limited, London 841/DEL/1996 09.08.2005 & 1. Natco Pharma Limited, NATCO HOUSE
(19.04.1996) 21.11.2006 Road No. 2, Banjara Hills
Hyderabad-500 033
2. G.M.Pharma Limited, Mumbai

13. Process for synthesis of Astra Aktiebolag 1255/DEL/1995 26.08.2005 & 1. Torrent Pharmaceuticals Limited, Off.

substituted sutfoxides (05.07.1995) 04.10.2007 Ashram Road, Ahmedabad-380009,
Gujarat, India
2. Mythili Venkatesh, Glo S.Majumdar &
Co. 202 Elecon Chambers, Behind Saki
Naka Tel. Ex. Mumbai

14, Novel method of SmithKline Beecham, NEW 1695/DEL/1998 16.08.2005 Torrent Pharmaceuticals Limited, Off.
treatment HORIZONS COURT, {18.06.1998) Ashram Road, Ahmedabad-380 009,

BRENTFORD, MIDDLESEX TW8 Gujarat, India
9EP, ENGLAND

15. Novel method of SmithKline Beecham, NEW 1694/DEL/1998 16.08.2005 Torrent Pharmaceuticals Limited, Off.

treatment HORIZONS COURT, (18.06.1998) Ashram Road, Ahmedabad-380009,
BRENTFORD, MIDDLESEX TW8 Gujarat, India
9EP, ENGLAND

16. Atorvastain calcium Morepen Laboratories Limited, New PCT/IN02/00180 1.08.2005 Ranbaxy Laboratories Limited 25 Nehru
formVi Delhi (03.09.2002) Place New Delhi

17. Crystalline (R-(R *, R *)- Warmer-Lambert Company, USA 1576/DEL/1996 1.09.2005 I.Ranbaxy Laboratories Limited 25 Nehru
2-(Fluorophenyl)-& 16.07.1996 &12.12.2005 Place New Delhi
dihydroxy-5- (1- 2.Torrent Pharmaceuticals Limited, Off.
methylethyl}-3-phenyl-4- Ashram Road, Ahmedabad-380 009,
Phenylamino) Gujarat.India,
carbonyl}-H-pyrrole-l-
heptanoic acid hemi
calcium salt(2:1)

18. ATORVASTATIN Teva Pharmaceutical Industries Ltd. 699/DELNP/2003 i.09.2005 Ranbaxy Laboratories Limited 25 Nehru

- HEMI-CALCIUM FORM 5 Basel Street, P.O.Box 3190 Petah (05.05.2003) Place New Delhi
Vil Tiava 49131, Israel

19. Nucleoti?e Analogs Gilead Sciences Inc., USA 963/DEL/2002 2.09.2005 & 1. Ranbaxy Laboratories Limited 25 Nehru
Composition and method (24.09.2002) 09.05.2006 &  Place New Delhi
of preparation thereof. 17.05.2006 & 2. Indian Network for People Living with

20.04.2007 HIV/AIDS(INP+) and the Delhi Network of

Positive People(DNP+)
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3. Cipla Limited, Mumbai Central, Mumbai
400008, India Telephone: 91-2223082891
4. Intermed Labs Pvt. Ltd., #77D, KIADB,
Industrial  Area.Jigani, Bangalore-562 106
20. Nucleotide Analog Gilead Sciences Inc., USA 896/DEL/2002 3 2.09.2005 & |. Ranbaxy Laboratories Limited 25 Nehru
Compositions (04.09.2002)- 09.05.2006 &  Place New Delni
27.11.07 2. Indian Network for People Living with
HIV/AIDS(INP+) and the Dethi Network of
Positive People(DNP+)
3. Intermed Labs Pvt. Lid., #770, KIADB,
Industrial Area, Jigani, Bangalore-562 106

21, Nucleotide Analog Gllead Sciences Inc., USA 712/DEL/2002 2.09.2005 Ranbaxy Laboratories Limited 25 Nehru
Compositions {03.07.2002) Place New Delhi

22, PROCESS FOR The Procter & Gamble Co, ONE IN/PCT/2001/003 5.09.2005 Hindustan Lever Limited, Hindustan
TREATING WATER PROCTER & GAMBLE PLAZA, 11/DEL Unilever House, 165/166, Backbay
FROM A HOUSE HOLD CINCINNA TI, OHIO, 45202, (16.04.2001) Reclamation, Mumbai-400020,

WASHING PROCESS UNITED STATES OF AMERICA Maharashtra, India
23 Compositions SmithKline Beecham 1537/DEL/1998 6.09.2005 Torrent Pharmaceuticals Limited, Off.
(04.06.1998) Ashram Road, Ahmedabad-380 009,
Gujarat, India
24. COMPOSITION Smith Kiine Beecham 1541/DEL/1998 6.09.2005 Torrent Pharmaceuticals Limited, Off.
(06.05.1998) Ashram Road, Ahmedabad-380 009,
Gujarat, India

25. FORM il Warer Lambert Company, USA 1577/DEL/1996 1 13.09.2005 Torrent Pharmaceuticals Limited, Off.
CRYSTALLINER PR- (16.07.1996) Ashram Road, Ahmedabad-380 009,
FLUOROPHENYL)-b-d- Gujarat, India Gujarat
DIHYDROXY-5-( 1-

METHYLETHYL)-3-
PHENYL-4-7?

26. Synergistic effects of R.Preston Mason, USA 450/DEL/2000 1 13.09.2005 Torrent Pharmaceuticals Limited, Off.
amlodipine and {24.04.2000) Ashram Road, Ahmedabad-380 009,
atorvastatin or atorvastin Gujarat, India Gujarat
metabolite as a basis for
combination therapy

27. THERAPEUTIC Pfizer Inc., 235 EAST 42ND 2571/DEL/1998 1 13.08.2005 Torrent Pharmaceuticals Limited, Off.
COMBINATIONS STREET NEW YORK, NEW (28.08.1998) Ashram Road, Ahmedabad-380 009,

YORK 10017, USA Gujarat, India.
28. - - IN/PCT/2002/014 1 13.10.2005 Hindustan Lever Limited, Hindustan
55/DEL Unitever House, 165/166, Backbay
Reclamation, Mumbai-400020,
Maharashtra, India.

29. New crystal modification Bayer Aktiengeselischaft, 315/DEL/2000 2 13.10.2005 & 1. Ranbaxy Laboratories Limited Sahibzada
ofCDCH& Leverkusen, Germany (27.03.2000) 8.12.2005 Ajit Singh Nagar Mohali, Punjab-160055
pharmaceutical 2. Torrent Pharmaceuticals Limited, Gujarat
formulation

30. Pharmaceutical Pfizer Inc., 235 EAST 42ND 1674/DEL/1998 3 13.10.2005 & | Ranbaxy Laboratories Limited.Sahibzada
formulations contaiing STREET NEW YORK, NEW {17.06.1998) 18.11.2005 &  Ajit Singh Nagar ‘Mohali, Punjab-160055
voriconazole YORK 10017, USA 26.06.2007 2.G.M.Pharma Limited 216, Adhyaru

Industrial Estate, Mumbai
3.NATCO Pharma Limited
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3. New pseudopolymerphic UCB, SA 3432/DEL/1998 03.11.2005 Ranbaxy Laboratories Limited, Sahibzada
forms of 2-(2-( 4-BIS( 4- (17.11.1998) Ajit Singh Nagar, Mohali, PUNJAB 160055
flurorophenyl)-
piperaziny!) hthoxy) actic
acid dihydrochioride

32 SALT OF L.G.Chemical Limited, Korea 729/DEL/1998 14.11.2005 &  |.Ranbaxy Laboratories Limited, Sahibzada
NAPHTHYRIDINE (23.03.1998) 20.10.2006 &  Ajit Singh Nagar Mohali, PUNJAB 160055
CARBOXYLIC 25.10.2006 2. GM. Pharma Limited, Mumbai
DERIVATIVE 3.Hetero Drugs, Hydrabad

33 Salt ofNaphthyridine L.G.Chemical Limited, 20, YOIDO- 649/DEL/1998 28.11.2005 Ranbaxy Laboratories Limited, Sahibzada
carboxylic acid derivative DONG, YONGDUNGPOKU, SEOU, (16.3.1998) Ajit Singh Nagar, Mohali, PUNJAB 160055

REPUBLIC OF KOREA

34. Process for preparation of L.G.Chemical Limited, 20, YOIDO- 727/DEL/1998 28.11.2005 Ranbaxy Laboratories Limited, Sahibzada
a compound 7-{3- DONG, YONGDUNGPO-KU, 23.03.1998 Ajit Singh Nagar, Mohali, PUNJAB 160055
Aminomethyl-4- SEQUL, REPUBLIC OF KOREA
methoxyimino pyrolidine

3. SUSTAINED RELEASE Penwest Pharmaceuticals 3005/DELNP/2004 10.1.2006 Wockhardt Limited, Wockhardt
METOPROLOL (01.10.2004) Towers.Bandra-Kurla Complex, Bandra
FORMULATIONS (East), Mumbai-400 051, Maharashtra,

India.

36. A MASONRY IIT, Dehi ProfSachida Nand Sinha 00676/DEL/2002 1D.2006 Binod Kumar Singh, M-72, Nivedita Kunj
BUILDING UNIT AND (24.06.2002) Sector 10, RK. Puram, New Dethi
PROCESS

37. ELECTRONIC CREDIT ONGm Yong, IN/PCT/2002/008 16.01.2006 Centre for Development of Advanced
CARD-ECC Kin{Michael)AU/AU), Creative on 86/DEL Computing, Pune University Campus,

line Technologies Limited City 12.03.2002 Ganesh Khind, Pune
Veach

38. FILM COATINGS AND Bpsi Holdings, Inc(USIUS) US IN/PCT/2002/000 06.02.2006 Ideal Cures Pvt Ltd., 6th Floor, Elecon
FILM COATING 20/DEL Chamber, Behind Sakinaka Telephone
COMPOSITIONS (04.01.2002) Exchange, Sakinaka, Andheri (E)
BASED ON Mumbai-400 072, Maharashtra, INDIA
POLYVINYL
ALCOHOL

39. Carbocyclic Compounds Gilead Sciences, Inc 396/DEL/1996 14.02.2006 & 1. M/s. Meditab Specialities Pvi. Ltd,

(26.02.1996) 23.02.2006 &  Mumbai
03.04.2006 & 2. Okasa Pvt. Ltd, Maharashtra, Mumbai
06.09.2006 3. Cipla Ltd, Mumbai Central,
Mumbai-400008, India.
Telephone: 91-2223082891
4. Labs Pvt. Ltd, 77 Kiabad, Indistrial Area,
Jigani, Banglore

40. A process for imparting Samir Gupta jointly with Manuj 753/DEL/2001 20.02.2006 Mis. Pinkeity Gems Technologies, Jaipur,
colour to a mineral Goyal (09.07.2001) Rajasthan
substrate

4. BALANCED BLADDER Paradise Rubber Industries 1065/DEL/1999 23.02.2006 Enkay(India) Rubber Co.Pvt. Ltd, B-3,
FOR INFLATABLE (05.08.1999) SMA. Industrial Estate G.T. Kamal Road,

BALLS
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42. POL YMORPHS OF Ranbaxy Laboratories Limited 202/DEL/2003 | 28.02.2006 Torrent Pharmaceuticals Limited, Off.
LOSARTAN {28.02.2003) Ashram Road, Ahmedabad-380009,
Gujarat, India
4. CRYSTALLINE TEV A Pharmaceuticals Ltd.” 612/DELNP/2003 1 23.03.2006 Torrent Pharmaceuticals Limited, Off.
VENLAF AXINE BASE 5 BASEL STREET, P.O. BOX 3190, (22.04.2003) Ashram Road, Ahmedabad-380 009,
AND NOVEL PETAH TIQVA 40131, Gujarat, India
POLYMORPHS ISRAEL
44, CRYSTALLINE TEV A Pharmaceuticals Ltd. 5 1541/DELNP/2004 1 23.03.2006 Torrent Pharmaceuticals Limited, Off.
VENLAFAXINE BASE BASEL STREET, P.O. BOX 3190, (03.06.2004) Ashram Road, Ahmedabad-380 009,
AND NOVEL PETAH TIQVA 49131, Gujarat, India
POL YMORPHS OF ISRAEL
VENLAFAXINE
HYDROCHLORIDE,
PROCESSES FOR
PREP ARING THEREOF
45, METAL FREE FILTER Purolator India Limited, New Delhi 847/DEL/2002 1 12.04.2006 Mann and Hummel Filter Pvt. Limited,
AND MEHTOD FOR (16.08.2002) Banglore
THE MANUFACTURE
THEREOF
46. A HOUSEHOLD Mr. Mahesh Gupta, H-35, South 1887/DEL/2005 i 18.04.2006 M’s. Eureka Forbes Limited, Konkan Nagar
REVERSE OSMOSIS Extension Part-l, New Delhi (20.07.2005) Co-operative Housing Society Ltd. Prakash
BASED DRINKING Narayan Kotnis Marg, Mahim (West),
WATER PURIFIER Mumbai-400 016
HAVING
CONTROLLED
NATURAL MINERAL
CONTENT IN
GENERATED
PURIFIED WATER
47. A HOUSEHOLD Mr. Mahesh Gupta, H-35, 1888/DEL/2005 1 18.04.2006 M/fs Eureka Forbes Limited, Konkan Nagar
REVERSE OSMOSIS South Extension Part-, New Delhi (20.07.2005) Co-operative Housing Society Ltd.Prakash
BASED DRINKING Narayan Kotnis Marg, Mahim (West),
WATER Mumbai-400016
PURIFICATION
PROCESS HAVING
CONTROLLED
NATURAL MINERAL
CONTENT IN
GENERATED
PURIFIED WATER
48 Pharmaceutical Boehringeringelheim 2485/DEL/1998 1 09.05.2006 Indian Network for People Living with HIV/
Suspension Comprising Pharmaceuticals. Inc (24.08.1998) AIDS (INP+) and the Delhi Network of
Nevirapine Hemihydrate Positive People(DNP+)House No-64, Gali
No-3, Neb Sarai, Near IGNOU, New Delhi-
110 068
49. Pharmaceutical Glaxo Group Limited, GLAXO 727/DEL/1997 i 13.07.2006 The Uttar Pradesh Welfare for People
Formulations WELLCOME HOUSE, (21.03.1997) Living with mY/AIDS  Society, 43/38F,

BERKELEY AVENUE,
GREENFORD, MIDDLESEX UB6
ONN, GREAT BRITAIN.

Lowther Rd, opp. Bhola Hospital
Allahabad-211 002 Uttar Pradesh
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50. Nucleotide analogs Gilead Sciences, Inc 2076/DEL/1997 18.07.2006 & 1. Cipla Limited, Mumbai Central,
(25.07.1997) 05.09.2006 &  Mumbai 400008, india,
12.07.2007 &  Telephone: 91-2223082891
26.06.08 2Indian Network for People Living With
HIVI AIDS(INP+) Delhi Network of Positive
People (DNP+) No.4, 3rd Cross, Vasantha,
Banglore
Jintermed Labs Pvt. Ltd, , #77D, KIADB,
Industrial Area, Jigani, Bangalore-562 106
4.Sahara Centre for Residential Care and
Rehabilitation and Assocao Brasileira
interdisciplinary de AIDS, Prathiba .S.63/2
First Floor, Masjid Road Jangpura, New
Dethi
DIAGNOSTIC KIT FOR J. Mitra & Co. Pvt. Ltd. A-180/181, 593/DEL/2000 24082006 & 1. DrMiss Snehalata C.gupta, Surat, Surat
INVITRO DETECTION Okhla Industrial Area Phase-f, New (14.06.2000) 05.09.2006 Raktadan Kendra & research Centre,
OF HEPATITIS C Delhi Behind T & TV Middle Schooi, Gopipura,
Surat-395 001 Gujarat
2. DrGirish J Rindani, MD 1190/2, Mayo
Hospital Road, Near Shyam Nagar, Harani,
Vadora-390022, Gujarat
52. Device for detection of J. Mitra & Co. Pvt. Litd. A-180/181, 530/DEL/2000 24.082006 & 1. DrMiss Snehalata C.qupta, Surat, Surat
Hepatitis C Virus Okhia Industrial Area Phase-|, {14.06.2000) 05.09.2006 Raktadan Kendra & research Centre,
New Delhi Behind T & TV Middle School, Gopipura,
Surat-395 001 Gujarat
2. Dr.Girish J Rindani, MD 119012, Mayo
Hospital Road, Near Shyam Nagar, Harani,
Vadora-390022, Guijarat
53. An improved process for CSIR, Rafi Marg New Delhi 588/DEL/2004 16.10.2006 Dr. Mohan Dewan, Podar Chambers, S.A.
the production of quick (24.03.2004) Brelvi Road, Fort, Mumbai-400 001.
cooking rice Maharashtra
54. PHARMACEUTICAL Panacea Biotech Limited B-1, 99/DEL/2004 27.11.2006 Surabhi sinha, 51 Satya Niketan,
COMPOSITIONS EXTN. Al27 MOHAN CO- (20.01.2004) New Delhi
COMPRISING OPERATIVE, NDL. ESTATE,
POLICOSANOLS AND MATHURA ROAD, NEW DELHI-
HMG CoA REDUCTASE 1110044, INDIA.
INHIBITORS
55. SEE THROUGH J. Mitra & Co. Pvi. Ltd. A-180/181, 670/DEL/2001 11.12.2008 Qualpro Diagnostics, Gitanjali, Tulip Block,
TESTING DEVICE Okhla Industrial Area Phase-!. (15.06.2001 Dr. Antonio Do Rego Bagh, Alto
New Delhi Santacruz.Bambolim Complex Post Office,
Goa-403 202, INDIA.
56. A Test Card for Dengue J. Mitra & Co. Pvt. Ltd. A-180/81, 2383/DEL/2004 14.12.2006 Qualpro Diagnostics, Gitanjaii, Tulip Block,
Okhla Industrial Area Phase-l. (29.11.2004) Dr. Antonio Do Rego Bagh, Alto
New Delhi Santacruz.Bambolim Complex Post Office,
Goa-403 202, INDIA.
57. Twin Cup Test Device J. Mitra & Co. Pvt. Ltd. A-180/81, 2381/DEL/004 14.12.2006 Quaipro Diagnostics, Gitanjali, Tulip
Okhla Industrial Area Phase-I. (29.11.2004) Block.Dr, Antonio Do Rego Bagh, Alto

New Delhi

Santacruz.Bambolim Complex Post Office,
Goa-403 202, INDIA.
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58. A Diagnostic Strip J. Mitra & Co. Put. Ltd. A-180781, 2382/DEL/2004 18.12.2006 Qualpro Diagnostics, Gitanjali, Tulip Block,
Okhla Industrial Area Phase-l. (29.11.2004) Dr. Antonio Do Rego Bagh, Alto
New Dethi Santacruz.Bambolim Complex Post Office,
Goa-403 202, INDIA.
59. A Diagnostic Strip CSIR, Rafi Marg, New Delhi 1219/DEL/2004 27.12.2006 Hindustan Lever Limited, Hindustan
{30.06.2004) Unilever House, 165/166, Backbay
Reclamation, Mumbai-400020,
Maharashtra, India.
60. An improved packaging FRITO-LA Y INDIA3B, DLF, 691/DEL/2004 22.03.2007 Surabhi Sinha, 51, Satya Niketan,
film Corporate Park, S Block, Qutab (08.04.2004) New Delhi
Enclave-lll, Gurgaon
61. An improved laminated Frito Lay India3B, DLF, Corporate 811/DEL/2003 29.03.2007 Surabhi Sinha, 51, Satya Niketan,
film Park, S Block, Qutab Enclave-Hlt, (17.06.2003) New Delhi
Gurgaon
62. Quinazoline derivatives Pfizer Inc.Eastern Point Road 537/DEL/1996 10.04.2007 Natco Pharma Limited, NATCO HOUSE
Groton, Connecticut 06340, USA (13.03.1996) Road No. 2, Banjara Hills
Hyderabad-500033
63. Support for information Francois L ‘Hotel, 110 A venue de la 01211/DELNP/2003 28.05.2007 Jha Kaushal Shashidhar, Maharashtra
display unit having one or Republique, F-93 170 Bagnolet (31.07.2003)
more surfaces france
64. Process for removing Queensland alumina Limited and the 1010/DELNP/2003 07.06.2007 Billiton Aluminium Australia Pvt. Ltd., L14
contaminants from bayer university of New South Wales (27.06.2003) RIVERSIDE CENTRE 123 EAGLE ST,
liquors Australia
65. Pharmaceutical Glaxo Group Ltd. 727/DELN997 23.07.2007 Cipla Limited, Mumbai Central,
formulations (21.03.1997) Mumbai-400008, India.
Telephone: 91-2223082891
66. Quinazotine derivatives Pfizer Inc.Eastern Point Road 537/DEL/1996 10.04.2007 Natco Pharma Limited, NATCO HOUSE
Groton, Connecticut 06340, USA {13.03.1996) Road No. 2, Banjara Hills
Hyderabad-500 033
67. Powdered medicament for Boehringer Ingelheim Pharma gmbh 2632/DELNP/2005 29.08.07 Cipla Limited, Mumbai Central,
inhalation comprising a & Co. BINGER STRASSE 173, 0- {15.06.2005) Mumbai 400008, india.
tiotropium  salt 55216 INGELHEIM AM RHEIN, Telephone: 91-2223082891
GERMANY
68. Process for manufacturing Jindal Industries Ltd.DELHI ROAD, 1956/DEL/2006 29.08.07 (1) Jindal Pipes Limited and Surya Roshni
corrosion Resistant MODEL TOWN, HISSAR, {31.08.2006) Limited, 2nd Floor, Padma Tower-| 8,
Galvanized Stee! Pipes HARY ANA, INDIA Rajendra Place New Delhi-110008 India
and Pipes obtained by the
process
69. Pharmaceutical Astra Aktiebolag, Sweden 1354/DEL/1998 13.09.2005 Torrent Pharmaceuticals Limited,. Off_.
formufation of {21.05.1998) Ashram Road, Ahmedabad-380 009,
omeprazole Gujarat, India
70. Pharmaceutical Boehringer Ingetheim International 3073/DELNP/2005 01.10.07 & 1. INTERMED LABS PVT. LTD., #77D,
combination for the Gmbh, Gmbh BINGER STRASSE {11.07.2005) 8.05.2008 KIADB, INDUSTRIAL AREA, JIGANI,

prevention or treatment of
cardiovascutar,
cardiopulmonary,
Pulmonary or renal
diseases.

173, 55216 INGELHEIM,
GERJVIANY

BANGALORE-562 106. 2. Glenmark
Pharmaceuticals Ltd. Glenmark House,
HDO- Corporate Bldg, Wing A, B D §
Marg, Chakala, Off Western Express
Highway Andheri (E), Mumbai
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1.

72.

73.

74.

75.

76.

.

78.

79.

80.

81.

82.

A process for the
manufacture of twin
window slides having low
fluorescence and a twin
window slide made
thereby useful for comet
assay.

NEEDLE TIP GUARD
FOR HYPODERMIC
NEEDLES

FUEL ADDITIVE

Crystaliin monohydrate,
process for the
preparation thereof and
the use thereof for
preparing a
pharmaceutical
composition.

A COPOLYMER-
FRACTION

Antibiotic combinations
for providing total
solution to the treatment
of infections

An improved process for
the preparation of
imipenem

Vessel and unloading
system

Process for the
preparation of Imi penem

Topical Antiviral
Formulation

Micro particles having
improved storage stability
and a process for the
prepration of such micro
particles.

A slotted Boom for a
Crane

CSIR RAFI MARG, NEW DELHI-
110001, INDIA

Injectimed Inc.

NEUFTEC LIMITED, West Indies

Boehringer Ingelheim Phanna,
GMBH & Co. KG, BINGER
STRASSE 173, D-55216
INGELHEIM AM RHEIN,
GERMANY.

YEDA RESEARCH AND
DEVELOPMENT CO.L TD.
ISRAEL

Venus Remedies Limited S.C.0. 39,
SECTOR 26, MADHYA MARG,
CHANDIGARH-160019, INDIA.

Ranbaxy Laboratories Pvt. Ltd.19,
NEHRU PLACE, NEW DELHI-
110019, INDIA.

Lite Hoegh & Co. ASA P.O. BOX
2596 SOLLI, N-0203 OSLO,
NORWAY.

Ranbaxy Labortaries PviLtd 19,
NEHRU PLACE, NEW DELHI-
110019, INDIA.

Gilead Sciences, Inc 333
LAKESIDE DRIVE, FOSTER
CITY, CA 94404, USA.

Alkermes controlled therapeutics Inc.

and Janseen pharmaceutica N.V

Escort Construction Equipment
Limited, PLOT No. 2, SECTOR 13,
FARIDABAD-121 007

1870/DEL/2004
(29.09.2004)

906/DEL/1997
(08.04.1997)

INFPCT/2003/000
02/DEL
(01.01.200)

558/DELNP/2003
(16.04.2003)

93/DEL/2003
(05.02.2003)

2510/DEL/2004
(17.12.2004)

595/DEL/2001
(18.05.2001)

1663/DELNP/2003
(14.10.2003)

594/DEL/2001
(18.05.2001)

7840/DELNP/2006
(22.12.2006)

1166/DEL/1997
(06.05.1997

1469/DEL/2005
(08.06.2005)

03.10.2007

05.10.2007

05.10.2007

05.11.2007

21.11.2007

21.11.2007

3.12.2007

5.12.2007

13.12.2007

31.12.2007

03.1.2008

10.1.2008

Dr. Maiyam Shahidi, Trade Mark Juris, 317
Vardhman Plaza-|, J-Block, Rajouri Garden
New Delhi

B.Braun Melsungen Ag

Oxonica Materials Limited, UK

INTERMED LABS PVT. L TD., #77D,
KIADB, INDUSTRIAL AREA, JIGANI,
BANGALORE-562 106.

Natco Phanna Limited, NATCO HOUSE
Road No.2, Banjara Hills
Hyderabad-500 033

Ms. FOC Ltd., FDC Limited 142-48, S. V.
Road, Jogeshwari (West), Mumbai-400102,
Maharashira, India

Unimark Remedies Limited, 19, Crystal,
Juhu Road, Santacruz (W.)
Mumbai-400054. India.

Woodslide Natural Gas, Inc., 2425 Olympic
Bivd Ste 4030W, SANTA MONICA,
California 90404, USA

Unimark Remedies Limited, 19, Crystal,
Juhu Road, Santacruz ! (W)
Mumbai-400 054. India.

Cipla Limited, Mumbai Central,
Mumbai-400008, India.
Telephone: 91-2223082891

Sun Pharmaceuticals Limited

Amit Prasad, Jungpura Ext. N-8A,
New Delhi.
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83. An improved Boom for Escort Construction Equipment 2304/DEL/1997 24.1.2008 Amit Prasad, Jungpura Ext. N-8A,

Use with Crane. Limited, PLOT NO.2, SECTOR 13, {14.08.1997) New Delhi.
FARIDABAD-121007

84. A Process for the OSl Pharmaceuticals Inc. IN/PCT/2002/004 30.1.2008 Cipla Limited, Mumbai Central,
production of the 97/DEL/1997 Mumbai 400008, India.
polymorph B of N-(3 Telephone: 91-2223082891
ethynylphenylamino )-6,
7-bis) (2-methoxyethoxy)-
4-quinazolinamine
hydrochloride

85. Stable polymorph of n- 0S| Pharmaceuticals Inc. IN/PCT/2002/005 30.1.2008 Cipla Limited, Mumbai Central,
(Methynylphenylamino)-6, 07/DEL Mumbai 400008, India
7-bis (2-methoxyethoxy)- {14.05.2002) Telephone: 91-2223082891
4quinalolinamine
hydrochioride

86. An improved Boom for a Escort Construction Equipment 2305/DEL/1997 5.2.2008 Amit Prasad, Jungpura Ext. N-8A,
Crane. Limited, PLOT NO.2, SECTOR 13, (14.08.1997) New Delhi.

FARIDABAD

87. Light tower, light tower Nalitchaev, Boris Valdimirovitech 2938/DELNP/2007 12.2.2008 1. Aska Equipments Ltd, Pitam Pura,
mast, light tower and Nalitchaev, VL. (19.04.2007) New Delhi
operation, light tower P ALEHSKA Y A, D. 143, 2. M/s. Rameshwar Das hari Prasad
control unit for method KV.16, MOSCOW, 129347, Impex, 9A, Lal bazaar street, Mercantile
implementation RUSSIAN FEDERATION Russia building,  Block-A,  1st floor,

Kolkatta-700 001.

88. A conjugate composition 1. Mitra & Co. Pvi. Ltd. A-180/181, 2380/DEL/2004 13.2.2008 Qualpro Diagnostics, Gitanjali, Tulip Block,
and a process for Okhla Industrial Area Phase-l. New {29.11.2004) Dr. Antonio Do Rego Bagh, Alto Santacruz,
preparation of the Delhi Bambolim Complex Post Office,
composition G0a-403202, INDIA.

89. QOral care implement Colgate Palmolive Company 300 3900/DELNP/2007 22.2.2008 Hindustan Lever Limited, Hindustan

PARK A VENUE, NEW YORK, (24.05.2007) Unitever House, 165/166, Backbay
NEW YORK 10022 USA. Reclamation, Mumbai-400020,
Maharashtra, India.

90. Compositions and Gilead Sciences, Inc 333 3383/DELNP/2005 13.12.2007 Cipla Limited, Mumbai Central,
methods for combination LAKESIDE DRIVE, FOSTER (29.07.2005) Mumbai 400008, india.
antiviral therapy CITY, CA 94404, USA. Telephone: 91-2223082891

91. BILA YER iABLET BOEHRINGER INGELHEIM 2428/DELNP/2007 19.2.2008 Meditab Specialities Pvt Ltd. Mumbai

INTERNATIONAL GMBH (30.03.2007)
BINGER STRASSE 173, 55216
INGELHEIM, GERMANY

92. An improved Boom for a insite Vision Incorporated, 965 3982/DELNP/2006 03.03.2008 Cipla Limited, Mumbai Central,

Crane. ATLANTA A VENUE, (11.07.2006) Mumbai 400 008, India.
ALAMEDA, CA 94501, USA Telephone: 91-2223082891

93. Lead Acid Batteries and Exide Technologies, 13000 334/DELNP/2003 10.03.2008 Shekhar Khanna, 18 J, Dr. AK. Pal Road,
Positive Plate and Alloys DEERFIELD PARKWAY, (10.03.2003) Kolkatta, WB
therefor BUILDING 200, ALPHA RETIA,

GA 30004, USA

94. Biaxially oriented SKC L TD #5633, JEONGJA-DONG, 1544/DELNP/2004 24.03.2008 Mandalapu Nageswara Rao

polyster film JANGAN-GU, 440-300 SUWON- (03.06.2004)

Sl, KYUNGKJ-DO, REPUBLIC OF
KOREA.
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95. Novel medicament Boehringer Ingelheim Pharma 00518/DELNP/2003 10.04.2008 Cipla Limited, Mumbai Central,
compositions based on GMBH & CO KG BINGER (07.04.2003) Mumbai 400008, India.
tiotropium salts and on STRASSE 173, D-55216  Telephone: 91-2223082881
saimeterol salts INGELHEIM AM RHEIN,

GERMANY.
96. Bilayer Tablet Boehringer Ingelheim Pharma 2978/DELNP/2007 17.04.2008 Meditab Specialities Pvt Ltd. Mumbai
GMBH & CO KG BINGER (20.04.2007)
STRASSE 173, D-55216
INGELHEIM AM RHEIN,
GERMANY.

97. Bilayer pharmaceutical Boehringer Ingefheim Pharma 1928/DELNP/2004 24042008 & 1. GM Pharma, Glenmark House, HDO-
tablet comprising GMBH & CO KG BINGER (06.07.2004) 6.05.2008 Corporate Bldg, Wing A, B D S Marg,
telemisartan and a diuretic STRASSE 173, D-55216 Chakala, Off Western Express Highway
and preparation thereof. INGELHEIM AM RHEN, Andheri (E), Mumbai-400099

C GERMANY. 2. Mis. Okasa Private Limited, 12 Gunbow
Street Fort, Mumbai-400 001, India

98. Pseudopolymorphic forms Tibotec Pharmaceutical Ltd. 3598/DELNP/2004 25.04.2008 Cipla Limited, Mumbai Central,
aof a HIV protease EASTGATE VILAGE, (17.11.2004) Mumbai 400008, India.
inhibitor EASTGATE, LITILE ISLAND, CO Telephone: 91-2223082891

CORK IRELAND

99. WATER FILTER PUR water purification products Inc 7278/DELNP/2007 30.04.2008 Hindustan Lever Limited, Hindustan
MATERIALS & CUNO, INC of ONE PROCTER (20.09.2007) Unilever House, 1651166, Backbay
COMPRISING A & GAMBLE PLAZA, Rectamation, Mumbai-400020,

MIXTURE OF CINCINNA T, OHIO 45202, USA Maharashtra, India.
MICROPOROUS AND & 400 RESEARCH PARKWAY,

MESOPOROUS MERIDEN, CT 06450, USA

CARBON PARTICLES

AND WATER FILTERS

WITH SAID FILTER

MATERIAL

100. Synthesis of boronic ester Millenium Pharmaceuticals, Inc, 40 5633/DELNP/2006 05.05.2008 Natco Pharma Limited, NATCO HOUSE
and acid compounds Landsdowne Street, Cambridge, MA (27.09.2007) Road No.2, Banjara Hills

02139, USA Hyderabad-500 033

101. Percutaneous catheter AGA Medical Corporation, 682 1115/DEL/2003 9.05.2008 Faisal Kapdi, Patel Nagar, New Delhi

directed occlusion devices MENDELSSOHN A VENUE (08.09.2003)
GOLDEN V ALLEY, MINNESOTA
55427, US.A.

102. Percutaneous catheter AGA Medical Corporation, 682 1114/DEL/2003 9.05.2008 Faisal Kapdi, Patel Nagar, New Dethi

directed occlusion devices MENDELSSOHN A VENUE {08.09.2003)
GOLDEN VALLEY, MINNESOTA
55427, USA

103. Treatment of refractory Imclone System Incorporation, 180 IN/PCT/2001/115 9.05.2008 G M Pharma Ltd., Glenmark House, HDO-
human tumors with V ARICK STREET, NEW YORK, 4/DEL Corporate Bldg, Wing A, B D S Marg,
epidermal growth factor NEW YORK 10014, U.S.A. {13.12.2001) Chakala, Off Western Express Highway
receptor antagonists. Andheri (E), Mumbai-400099

104. Treatment of refractory Imclone System Incorporation, 180 1876/DELNP/2004 9.05.2008 G M Pharma Ltd., Glenmark House, HDO-
human tumors with V ARICK STREET, NEW YORK, (30.06.2004) Corporate Bldg, Wing A, B D S Marg,

epidermal growth factor
receptor antagonists.

NEW YORK 10014, USA.

Chakala, Off Western Express Highway
Andheri (E), Mumbai-400099
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105. Line conditioner unit Acme Tele powr Pvt Ltd., PLOT 2083/DEL/2005 16.05.2008 1. Solvon Pvi. Lid., New Delhi
NO. 48, SECTOR-5, IMT {05.08.2005) 2. Lambda Eastern Telecommunication,
MANESAR-1122050, GURGAON 475, UDYOG VIHAR, Phase V,
(HARYANA), INDIA GURGAON, HARYANA, INDIA

106. New Crystalline form of Astra Aktiebolag, S-151 85 3490/DEL/1998 29.05.2008 Kiadb industrial Labs Pvi. Ltd. Banglore
omeprazole SODERT ALJE, SWEDEN (20.11.1998)

107. Antibody Purification by Lonza Biologics PLC, 228 BATH 3871/DELNP/2005 08.05.08 Dr. Reddy's Laboratories, Greenlands,
Protein A and lon ROAD, SLOUGH SL 14DY, (30.08.2005 Ameerpet, Hyderabad-300 016, INDIA
exchange BERKSHIRE (GB)

Chromoatography

108. METHODS FOR THE Tibotec Pharmaceuticals Ltd., 5301/DELNP/2006 08.05.08 Cipla Limited, Mumbai Central,
PREPARATION OF EASTGATE VILLAGE, (13.09.2006) Mumbai-400 008, India.

(3R, 3AS, 6AR) EASTGATE, LITTLE ISLAND, Telephone: 91-2223082891
HEXAHYDRO-FURO CO CORK, IRELAND.
f2, 3-B1 FURAN-3-0L

109. Isofation and Purification Katra Phytochem Private Limited, 1620/DELNP/2007 04.06.2008 Kemin Foods L.C., 2100 Maury St PO Box

of Carotenoids NO. 228118, 14th ‘A" MAIN, HAL (28.02.2007) 70, Des Moines, IA 50306-0070, USA
2nd STAGE, BANGALORE '
560008, INDIA.

110. Process for preparing Bristol-Myers Squibb Company, 6425/DELNP/2006 20.06.2008 Cipla Limited, Mumbai Central,
atazanavir Bisulfate and P.O.BOX 4000, ROUTE, 206 AND (01.11.2006) Mumbai 400008, India.
novel form PROVINCE LINE ROAD, Telephone: 91-2223082891

PRINCETON, NEW JERSEY
08543-4000, USA

m, Combination o Tibotec Pharmaceuticals Lid., 647/DELNP/2004 21.06.2008 Cipla Limited, Mumbai Central,
Cytochrome P450 EASTGA TE VILLAGE, (11.06.2004) Mumbai 400008, India.
dependent protease EASTGATE, LITTLE ISLAND, Telephone: 91-2223082831
inbibitors CO CORK, IRELAND.

12, Combination Therapy Boehringer Ingelheim International 4579/DELNP/2007 3.7.08 Mfs. Okasa Private limited, Mumbai
Gmbh, BINGER STRASSE 173, {14.06.2007)

55216 INGELHEIM, AM RHEIN.
GERMANY
13, Multilayer Tablet Boehringer Ingetheim Interntional 4704/DELNP/2006 3.7.08 Ws. Okasa Private limited, Mumbai
Gmbh, BINGER STRASSE 173, (17.08.2006)
55216 INGELHEIM, AM RHEIN.
GERMANY

114. AN IMPROVED BOOM Escort Construction Equipment 330/DEL/2004 14.07.2008 Amit Prasad, Jungpura Ext. N-8A,
FOR USE WITH A Limited, Plot No.2, Sector 13, (01.03.2004) New Delhi
CRANE Faridabad-121 007 INDIA.

115. Telecom Utility Krishana Pant, J-2 36, DLF Phase- 1742/DEL2007 31.07.2008 ACME Tele Power Ltd. 9th Floor, DLF

II, Gurgaon-122 002 (16.08.2007) Infinity Tower-C DLF Cyber City, Phase-Il
Gurgaon-122 002 Haryana, INDIA

116. COATING FORA Albany Intenational Corporation, 1608/DELNP/2003 22.8.08 RJ Fashion, House No. 1307, Gali No. 13,

FLEXIBLE FLUID 1373, BROADWAY, ALBANY, (07.10.2003) Govind Puri, Kalkaji, New Delhi

CONTAINMENT
VESSEL AND A
METHOD OF MAKING
THE SAME

NEW YORK 12204. US.A.
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117.

118.

118.

120.

121.

122,

123,

124,

125.

126.

127.

128.

129,

LONG NIP PRESS BELT
MADE FROM RESIN-
IMPREGNATED

FIBERS

FLEXIBLE FLUID
CONTAINMENT
MARINE VESSEL

GROOVED SHOE
PRESS BELT WITH
CONICAL REBATES

GROOVED SURFACE
BELT OR ROLL AND
METHOD OF
FABRICATION

MUL TI-LA YER
FORMING FABRIC
WITH TWO WARP
SYSTEMS BOUND
TOGETHER WITH
TRIPLETS OF BINDER
YARNS

CONT AMINA TION
RESIST ANT PRESS
FABRIC STRUCTURE
AND METHOD FO
MANUFACTURE

SYNTHETIC BLOWN
INSULATION

Formulation of human
antibodies for treating
TNF-alpha associated
disorders

Compositions and
methods of delivery of
pharmacofogical agents

Methods and
compositions for
improving pregnancy
outcome

An improved mefal
fixture useful for holding.
electrical bulb

Toothbrush with gripping
area

Albany Intenational Corporation,
1373, BROADWA Y, ALBANY,
NEW YORK 12204, US.A.

Albany Intenational Corporation,
1373, BROADWAY, ALBANY,
NEW YORK 12204, US.A.

Albany Intenational Corporation,
1373, BROADWA Y, ALBANY,
NEW YORK 12204, US.A.

Albany Intenational Corporation,
1373, BROADWAY, ALBANY,
NEW YORK 12204, USA.

Albany Intenational Gorporation

Albany Intenational Corporation,
1373, BROADWAY, ALBANY,
NEW YORK 12204, USA.

Albany Intenational Corporation,
1373, BROADWAY, ALBANY,
NEW YORK 12204, USA.

Abbott laboratories (Bermuda) Ltd.

M/s. American biosciences, Inc

Lambda Eastern Telecommunication

Adelaide Fertility Centre Pvt. Ltd,

Australia

Smt. Sunita Khanna, Varansi

Colgate-Palmolive Company, New
York

17/DELNP/2006
(02.01.2006)

1580/DELNP/2003
(01.10.2003)

4712/DELNP/2005
(17.10.2005)

5349/DELNP/2005
(22.11.2005)

4713/DELNP/2005
(17.10.2005)

5251/DELNP/2005
(16.11.2005)

5447/DELNP/200
(25.12.2005)

526/DELNP/2005
Priority
16.08.2002

2899/DELNP/2005
29.06.2005

348/DEL/2008

367/DELNP/2008
14.01.2008

782/DEL/19%6
11.04.2008

9053/DELNP/2007
23.11.2007

22.8.08

22.8.08

28.8.08

28.8.08

28.8.08

28.8.08

28.8.08

05.09.2008

04.09.2008

09.09.2008

23.10.2008

11.04.2008

23.11.2008

—_

RJ Fashion, House No. 1307, Gali No. 13,

Govind Puri, Kalkaji, New Delhi

RJ Fashion, House No. 1307, Gali No. 13,

Govind Puri, Kalkaji, New Delhi

—_

RJ Fashion, House No. 1307, Gali No.
Govind Puri, Kalkaji, New Delhi

3,

—_

RJ Fashion, House No. 1307, Gali No.
Govind Puri, Kalkaji, New Delhi

3

RJ Fashion, House No. 1307, Gali No. 13,

Govind Puri, Kalkaji, New Delhi

RJ Fashion, House No. 1307, Gali No.
Govind Puri, Kalkaji, New Delhi

3,

iy

RJ Fashion, House No. 1307, Gali No.
Govind Puri, Kalkafi, New Delhi

3

Glenmark Pharmaceuticals Ltd. Mumbai

Natco Pharma Limited, Hyderabad

Acme Telepower

Ms. Jagsonpal Pharmaceuticals Ltd.
New Dethi

Mr. Ramesh Kumar, Chirai Gaon, varansai

Hindustan Unilever Limited
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130. Tetra malaria stix Lalit Mahajan, New Delhi Lalit 75/DEL/2005 1 28.11.2008 Zephyr Biomedicals, Goa
Mahajan N-118, Greater Kailash, 12.01.2005
New Delhi
131 Pan Malaria Stix Lalit Mahajan N-118, Greater 74/DEL/2005 1 28.11.2008 Zephyr Biomedicals, Goa
Kailash, New Delhi 12.01.2005
132. A kit for analyzing the Lalit Mahajan N-118, Greater 446/DEL/2006 1 5,12.2008 Qualpro Diagnostics, Goa
presence of iga antibodies Kailash, New Delhi 20.2.2006
of mycobacterium
tuberculosis
133. A kit for analyzing the Lalit Mahajan N-118, Greater 447/DEL/2006 1 5.12.2008 Qualpro Diagnostics, Goa
presence of igg antibodies Kailash, New Delhi 20.2.2006
of mycobacteri urn
tuberculosis in human
serum or plasma
134, A kit for analyzing the Lalit Mahajan N-118, Greater 448/DEL/2006 1 5.12.2008 Qualpro Diagnostics, Goa
presence of igm Kailash, New Delhi 20.2.3006
antibodies of
mycobacterium
tuberculosis
135. Lalit Mahajan N-118, Greater 449/DEL/2006 1 5.12.2008 Qualpro Diagnostics, Goa
Kailash, New Delhi 20.2.2006
136. A device kit for analyzing Lalit Mahajan N-118, Greater 202/DEL/2006 1 10.12.2008 Zephyr Biomedicals, Goa
the presence of Kailash, New Delhi 25.1.2006
tuberculosis bacilli in a
sample and a process
thereof
137. A device kit for analyzing Lalit Mahajan N-118, Greater 203/DEL/2006 1 10.12.2008 Zephyr Biomedicals, Goa
the presence of Kailash, New Delhi 25.1.2006
tuberculosis bacilli in a
sample and a process
thereof
138. A device and kit for Lalit Mahajan N-118, Greater 2482/DEL/2007 1 11.12.2008 Zephyr Biomedicals, Goa
analyzing the presence of Kailash, New Delhi 28.11.2007
teptospira igg antibodies
in a sample and a process
thereof
139. A device and kit for Lalit Mahajan N-118, Greater 2483/DEL/2007 1 11.12.2008 Zephyr Biomedicals, Goa
analyzing the pressence of Kailash, New Delhi 28.11.2007
leptospira 19m- antibodies
in human serum or plasma
140. A process of preparation Lalit Mahajan N-118, Greater 2151/DEL/2007 1 12.12.2008 Zephyr Biomedicals, Goa
of anti hlectin Kailash, New Delhi 12.10.2007
141, A microlisa dengue Lalit Mahajan N-118, Greater 1688/DEL/2007 1 12.12.2008 Zephyr Biomedicals, Goa
device tor detection of Kailash, New Delhi 8.8.2007
dengue i~ antibodies
142, A device and a process Lalit Mahajan N-118, Greater 1689/DEL/2007 1 12.12.2008 Zephyr Biomedicals, Goa
thereof Kailash, New Delhi 8.8.2007
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143. A device for rapid Lalit Mahajan N-118, Greater 2654/DEL/2007 12.12.2008 Zephyr Biomedicals, Goa
detection of hiv antigen Kailash, New Delhi 18.12.2007

144, A device and kit for Lalit Mahajan N-118, Greater 2484/DEL/2007 12.12.2008 Zephyr Biomedicals, Goa
analyzing the presence of Kailash, New Delhi 28.11.2007
anti dengue igm and anti
dengue igg in a sample
and a process there of. R

145, A test kit for analvzing Lalit Mahajan N-118, Greater 1845/DEL/2006 12.12.2008 Zephyr Biomedicals, Goa
the presence of Kailash, New Dethi 17.8.2006
tuberculosis bacilli in a
sample and a process
thereof

148. Evaporative cooling National Institute of Communicable 2001/DEL/2007 23.12.2008 Dr. Vinod Prakash Sharma, Vasant Kunj
apparatus resistant to Diseases, Ministry of Health & 21.09.2007
vector breeding Family Welfare, Sham Nath Marg,

New Delhi

147. A process and a device Lalit Mahajan 2654/DEL/2006 18.12.2008 " Qualpro Diagnostics, Goa
thereof 12.12.2006

148. A test kit for analyzing Biomed Industries 3256/DEL/2005 20.1.2009 Zephyr Biomedicals, Goa
the presence of 05.12.2005
tuberculosis bacilli in
sample and a process
thereof

149, Micro particles having SKC Limited 1544/DELNP/2004 4.2.2009 “Sun Pharmaceuticals Limited
improved storage stability dated 6.03.4
and a process for the
prepration of such micro
particles.

150. A seamless laminated Mis. Paradise Rubber Industries, 491/DEL/2007 18.2.2009 M’s. Enkay (India) Rubber Co. Pvt. Ltd.
baldder for machine Basti Baba Khel, Kapurthala Road, 6.03.07 B-3. MA. Industrial Estate, G.T. Karnal
stitched inflatable balls. Jalandhar city 144 021 Road, Delhi

151. A soft seamless nitrile Mis. Paradise Rubber Industries, 283/DEL/2007 18.2.2009 Mis Enkay {India) Rubber Co. Pvt. Lid.
blader for inflatable balls. Basti Baba Khel, Kapurthala Road, 13.02.07 B-3. MA. Industrial Estate, G.T. Karnal

Jalandhar city 144 021 Road, Delhi

152. A process and systems for Shell International Research 1234/DELNP/2004 20.2.2009 Scientific Design Company Inc., New
the expodiation of an Maatscappij B.V, Netherlands 07.05.04 Jersey